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LOK SABHA DEBATES

LOK SABHA
Thursday, May 8, 1875/Vaisakha 18,
1807 (Saka)

The Lok Sabha met at Elsven of the
Clock

e

[Ms. SerasEr in the Chair)
ORAL ANSWERS TO QUESTIONS
Allocation of Steel to Maruti Ltd.

%935, SHRI JYOTIRMOY BOSU:
Will the Minisfer of STEEL AND
MINES be pleased to state:

(a) the details relating to alloca-
tion and actual dishursement of steel
to Maruti Limited, Haryana, by each
authority todate; and

(b) on what dateg the company ap-
plied for steel quota and when the
same was allocated and released to
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
{b). A statment ig lald on the Tdble
of the House.

STATEMENT

As per Information avallable with
Joint Plant Commitiee and the erst-
while Billet He-Rollers Committee,

the position Is as indicated below:—
Details of Indents

Dates of placing Indents m

&-

etric

Tonaes)

BOa 1PC 17-3-72 and 612-72 . 4155
On BRC23-3-73, 5-8-72 and

o112 . . . 127y

TaraL . soso

(I1) Details of Allocations

- ——— — e —— - —

Period of Allotments . %Inglq

ted

Metric
Tonnes)

JPC  Oct-Dec. 72
Jen-March 73
April-June ‘73
July-Sep. ‘73
Oct-Dec. '73
Jan-March '74

BRC April-June '72
Oct-Dec. '72
Jan-March* 73

April-Sept, '73
Oct-*73-March '74

ToTAL

530

(TI1) Details of Duspatches

Yearjperiod of Despatch m% Ched
n

etric

Tonnos)

JPC w7273 . 99

1973-74 408

1974-75 . 41

0!::. 7s)

ToTaL 1248

BRC  April-June '72 . 515°398

October-Dec. 72 . 134485
Jan-March '73 . Nil

April-Soptember '78 6o

October'73-March 74 20

TotaL . 739
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So far supplies from the stock-
yards of

cerned, the position as per information’

available is as under:— (]
Nl 3uskyarel D:spatchyss |

tonnss)}

o s s e s ) ] ) ] — — ——y ——
H3L Bymhay 125893
Is2) Bimny . 40000
H3L Cileata 41651
sz Cilzgra 204000
HiL Daiaml 120-055
HiL Jallay dar? 10499
HiL Kapae | 28960
HiL D:lhi 1148-Bg
Tis3) Dhi 433°900
133 D:lhi % 637 60cC
Tora. . 627.247

SHRI JYOTIRMOY BOSU: The

elatement in fact conceals more than
it reveals because, according to the
statement, they have said:

JPSs  Ox-Dec.v72 99 metrictonnes
Jn-Muwch ‘73 379 matric tonnes

The total is 960 metric tons, if you
add them up together,

Then, in the details of despatches
of JPC, it is different, if you take the
years 1072-73 and 1973-74. First they
show for October—December, Janu-
ary—March, April—June etc. Sut

MAY 8, 1978
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fonnes, But if you add these up (and

e
the main producers are com- to my calculation, it was done in m

great burry, because I got it just now)
it does not come to that figure. Will

SHR] JYOTIRMOY BOSU: With
all humility I will request you to see
the previous replies and today's state-
ment; please take one hour and gee if
you can make head or tail out of this,
if you can sort out ag to how much
steel was given month-wise or quarter-
wise from the time it was startsd,
And what is the difference between
the words used?

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT
YADAV): In this statement nothing
hag been conceamled, but a very clear
and detailed picture has been placed
before the hon. House, The question
is that the party concerned places
certain indents and also certaln
demands with the various authorities,
Whatever demands or indents they
place come under a different category.
What was allotted to them matters.

allotment. Therefore, about the actual
despatch, the quantity has been given
as to what was the actual supply made.
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time and, therefore, the full allotment
was not picked up by the party or
was not given to the party.

BHRI JYOTIRMOY BOSU: What
13 the difference between ‘despatch’
and ‘supply’?

SHRI CHANDRAJIT YADAV:
Despatch and supply are the same.

SHRI JYOTIRMOY BOSU: What
is the difference between ‘despatch’
and ‘supply’? What is the reason for
using these two words, if there is no
difference in meaning, in two different
sets of replies? He has not replied to
my question at all. According to his
statement, from JPC, for 1972-73 and
1078-74 it comes to 1207 tonnes; for
1972-73, it is 789 tonnes. From BRC,
for April-June 1972, October-December
1872, end January-March 1873, it
comes to 650 tonnes. Thus, they make
a total of a little over 1,400 tonnes
But in reply to my question No. 2532
he has given a statement showing the
supply of steel to Maruti Ltd. upto
March 1973 from various sources
where it is said 1608529 tonnes
What is the reason for the giscrepancy
in the figures glven in two sets of
replies? He has not replied to that,

SHRI CHANDRAJIT YADAV: 1
have given @ very clear picture. The
hon, Member himself admits that he
was in a great burry and, therefore,
he might not have made the correct
total. 1 bave given very elaborate
figures, quarter-wise, because the pro-
cedure is that any company or firm
or party which has to apply, has to

on, Accordingly, the quarter-wise
allotment has also been shown in this
statement. We have given the figures,

May be, he has picked up from the
yard and, therefore, it is sald ‘sup-
plied’ by the stockyard. There Is no
difference between ‘supply’ and ‘des-
pitch’. The entire figures have been
given year-wise and quarter-wise, and
there is no contradiction.

SHRI JYOTIRMOY BOSU: He has
not replied to my question, Sir....

MR, SPEAKER: 1 am not going to
allow any argument.

SHRI JYOTIRMOY BOSU: Accord-
ing to his statement, upto March,
1073, 5 total of 1449 tonnes have
been given, le., item III In his state-
ment. Kindly see 790 tonmes from
JPC plus the amount of quantities
that have been given from BRC
during April—June, 1972, October—
December, 1872 and January—March,
1973,

MR. SPEAKER: You asked a ques-
tion and he has explained. All this
is not necessary. You beiter put a

second question.

SHRI JYOTIRMOY BOSU: The
Minister is giving wrong figures.

MR. SPEAKER: Whatever figure he
has given, he has given from his own
file and not from your flle,

SHRI JYOTIRMOY BOSU: I have
not got a reply. 8ir, in reply to my
question No, 2582 on 8-3-1973, it was
stated that 1698.29 tonnes of steel had
been supplied to Maruti till March,
1973. According to his statement now,
1449 tonnes have been supplied. There
is a difference of more than 250 tonnes
of steel. Let him clarify that. He is

SHRI CHANDRAJIT YADAV: This
ig very unfair on the part of the hom.
Member to say that I am shielding
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the Prime Minister. The Prime Minis.
hrh-mmz&dowlﬂl!im
is & company and I em replying @
that. Whalever I have to say, I have
said. If the hon. Member has go an-
other set of figures, let him send it
to me, 1 will look into them. I bhave
given wvery detailed and elaborate
figures and year wise, I have nothing
to say more than that,

SHR! JYOTIRMOY BOSU: Sir
will the hon. Mimster tell us (a) dates
of applications of Maruti Ltd for al-
location of steel and (b) how much
steel was allocated to other small car
projects in the country?

W e Tyivy . WSO AT
79 A9 oY 77 ATt § asd 7 e

T B TR R dEm O T
#H B 3g AT A=, 99 9
q% ¥ Ko Fei®el o & fam

|19 F I AEZ )

MR. SPEAKER: I have invited his
attention and told hum that there is
no need to enter into arguments, He
should ask his question.

SHRI JYOTIRMOY BOSU Let the
hon. Minister reply to my question.

SHRI CHANDRAJIT YADAV: In
the statement itself. I have given that
Marut: spphed in which quarter. 1

on JPC as 17.31972 and 6.12,1972 and
on BRC 2431072, §58.1972 and
10-11-1972. I have also mentioned all

got from the stockyard.
So far as the supply of steel to
other small car manufacturers s coh-

MAY 8, 3975

Oral Anpwers 8

SHRI JYOTIRMQY BOSU: How
much steel was given to other small
car projects? 1 know others were
glven small or negligible quantity
whereas » huge quantity hag been
glven to Maruti because it belangs to
m Minister's son....(Interrup-

MR. SPEAKER: No, please, It is
the Prime Minister who is your target
always.

SHRI JYOTIRMOY BOSU: Corrup-
tion and misuse of power,

SHRI N. K. SANGHI: The hon.
Minister has given a very conclugive
answer to the question. But the most
question that arises 18 that the JPC
and BRC made an allocation of 2787
tonneg of steel but the quantity
actually delivered was only 1977 tonnes.
Will the hon Minuster kindly consider
taking some action that once an alloca-
tion 1s made, the total quantities are
also supplied” To.day what the
industry is complaining is that the
ellocation 18 made but the supples are
not made.

SHRI CHANDRAJIT YADAV For
some tume, steel was in short-supply
and jt 18 correct that in many cases,
allotments were made but the indus-
tries or the parties were not able to
get the entire allotment because steel
was in short supply. To-day, the
position has changed, and there 18 no
difficulty in meeting all these require-
ments except in places and some one
or two other items. All other items
are gvailable and there is no complaint
from the industry at present.

SHRI JYOTRIMOY BOSU: Only
the black-market has come down a
little.

Wt Ua e ag AT g
g & weq @k Fra¥ Aam
W ¥ o AT o P & e

e wit a3T ¥ v Ty it

# Famowmad e ¥
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t9 wifearie &1 wmar &9, foq &t
& ooy avefr o vy v &, vW qT
wt frog & () ¥
QiR T FRT TWT A FATH W
AT & AW 7 W E | (mEw)
w1 ag ¥rwq wefa fafade & war-
feaw &7 a8 oF dEifeww e
.

PROF. MADHU DANDAVATE:
Can he ask a question from a Mem-
ber, Su?

! g A& T W@ AT
afqg faad gr & wir g9 =T 2
ghrarar & % fafrer ®1, foaq 3
gfearor &1 atg w71 fear @, wiv
wrgafafaees &1, fax w1 a7 gfam
wr ¥ang: g9t fa1 £ ardr qfan
qar &7 &, azngfearam, =m
T WA F Araq F &7 A1 s
A a@r d? swor qir f-
Xr W | FTRAT A7 g FEET-
g wY frdw s g ?

MR. SPEAKER: No information is
asked for,

SHRI R S, PANDEY The hon.
Member wanted to know pertinently
whether it 15 only a pobtical stunt
Let the Minister reply to it.

SHRI M. RAM GOPAL REDDY. It
is quite a relevant question.

SHRI K. S. CHAVDA: What was
the quantity of stee]l mentioned by
Marut! Ltd. in its original indusirial
Heence application? Was there any
additional demand for steel? If o,
was that referred to the Licensing
Committee? If it was not referred,
then, may I know the reasong why
it was not referred to the Licensing
Committee?

“This is net my political question.

MR. SPEAKER: Whatever you
may say, everybody knows what it is.

SHRI CHANDRAJIT YADAV: The
category of steel asked for by Maruti
Lunited was for structural purposes,
for bulding factory and also for
manufacturing processes and {here
was no need ol sending it to the
Industrial Licensing Committee. The
concerned authorities were JPC, SPC
and Stock Yard In certain cases
they supply straightway. Therefore,
the actual demand put forward by
Marun Limited was 50,259.13 tonnes.
But the real supply made to them was
1977 880 tonnes. The total supply from
stock yard and from JPC. BRC was
4,604 tonnes.

Wil AW ® Wrtw WMy W
exfwadl w1 wogq W & quata

936. st wim wiw fefwe :
7 qfa it qawfe @A aw
AT F B w49 fR

(#) 7 wffsam & o o
SAwr, @i, qafaw o g &
arfr A2 wrea gor & e safiry e
VAT T@E Ay,

(@) 7% gratw & fi fre e
#r agrear v Ak g 7

THE DEPUTY MINISTER IN THE

MINISTRY OF SUPPLY  AND
REHABILITATION (SHRI G, VEN-
KATASWAMY): (a) and (b). A

statement giving thel latest information
supplied by the State Government and
the familles resettled in Dandakara-

nya Project (Madhya Pradesh portion)
. o on $1-13-1974, is 1aid on the Table
of the Sabha.
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BTATEMENT
() Familits of migrants repatriates settled by the Government of Modhya Produh

Number of Nsture of rehsbilitaticr ssister ot
families given

Category of families
resettled
Agriculturist families of old mi- 1279 7 acres of develcped liré tullcchs
T grunts from former East Pakistan, seeds,  fodder and sgricultural
:ﬂﬂgmml, house tuildirg lcen
nking ‘merulis.tnnhfm Nister
andstance
K sol- ptrrmnlhw also glven
..‘ﬂunmrin of 110 Business/small trede lcars, hemestegd
> Nn migrants from fumerka plots or loans ﬁnr'pum of

bomestead plots, house
loans and maintenance grant,

3. Agriculturist families of new mi- 3360 5 ecres of reclaimed land for cultivation,

ts from former Bast Pakistan, 1/3 scre for abadi, a house, n puir
gran of bullocks, a coW ar buﬂuc‘
anm lements, iueda,
'y pesticades and other  agri~
inputs.. Maintenance assis-
tance and subsidised ration-
during initial years of settlement.
. Agriculturist families of repatriates 116 Same s at item 3.
. from Burma.
5. Non-agriculturist families of new 58 Families settled 10 small trade have
uﬂ.urm from former East Pakistan. been ;mn loar {cr business, hou-

sing and shop ~construction. Some
families have been with
employment in the Cement Concrete
hﬂqm:m Pnn.ilm settled

D were mﬂ fishing
rets, and fishing ts. Housing

loans and maintenance sssistance for
3 months were also given,

6. Noo-agricalturist  familes of 72 Families mtledinmd.lmde
Burma repatriates been given loan for business, hou~
sing and shop construction,

X No familiesof repatriates from Mvmblqund Shri Lanks w u:pomd.

s (0 hﬁm settled by the State Mov dsﬂ mer.-ecmn;m::“ infore

mation available, a certain number Lanka repatriutes trained , Manma,
h\rcbcenahubedium Heavy Electricals Lid., Bhopal,

to the periodical submitted by the State Goverr 3
@ m tﬁmdw“g'! hub’mhulhemg mm
ﬁﬂ:-ﬁmub thtfu-mdmplomm.mnmmutﬁhmm stipend, edu-
catioral concessions etc. [

() mm&dg not include families who, after resettlement. bed left ihe relobilieticn
ob their own,

(4] lﬁ_ﬁchyMMh the Madhkya Pradeh porsion of the
project aress.
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Category  of persons Number of Nature of rebabilitatior
families assistance

. Agrieviturist fomilies of old mig- 2292
b former East Pakistan,

grants from

2. Non urist families of old
mll!'lﬂilfmmfmu East Pakis-
tan,

3. Agriculturist famulies of new mig- 4339

rants from former East Pakista.

4. Non-agriculturist ?n‘l.lhei Eﬂl
new migrants from former
Pakistan

595

1mnlhnd ﬁ:r famly, hemesteed-

plot, house leen, egm-
m l_lml term agri-

or setting up cott
i . 8 Up cotlage
Hemestead ple ovve Liilrg lue

small trade Joan ard 2 reres of eg-
ricubtural Isnd.

5 acres  of agniculturel land (4  mcres
inarcas where protective rrigation
for one crop is available ard 3 ecres
where perennisl irnigaticr 18 g vail-
able), Boo sq. ydsofa Jrimltunl plot ,
loans for gnic U;nt.
ing, l-‘l'? ocCuphtion  8in-

kin, w:llnnd purchase of fertilisers.
Mlgiunmee astistance is also given
during the first and the second
wiathnn.l seasons of 6 months

2acret of unirrigated land, homestead
ot, loans {for housing, small
mderrml , loan for cul-
tivation of land, homestead well and
maiftenirce grant.

st i ey e - W AE A
& s wex 3w oW W A W AT
# fargifidt Y aw13 $ T 1-11-73
o OF T TWAT W v & O
whoft & Forrdt i 20 o g orfer 9
oy ¥ fg o wos of et 1 fe
wir & wr ¥ wHAAwTR? W
MWAT T WA GTRIC & TR WY

wt 97X wgroaw abr g @ W

s wgt e Ew gwT & WR FE AR
o s w ot 87 wife qar
v & WM 4 gareafrard B W
o omar war gt agt 2ol ¥
w¢ wurg g § W far T A ¥
T & ¥s H wgt | gafeg Oy
rawT AT T /7 F AT §
wrdt & & & 9 377 g afam T
o R i fraw d AN W

e ¥ s faw om0 aqT W
FrRAAT ¥ FF T 5 fadwr A qg
FOFT W 1-11-73 HY RoAr § I Wy
T WA AT A qaT Pl ?

THE MINISTER OF SUFFLY AND

REHABILITATION (SHRI R K.
KHADILKAR): We are always wel-
coming any suggestion for settlement
of refugees.

8o far as Chambal 18 concerned,

we will take advantage of it.

off oy wewr dtfewr @ wg W
we g ?
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factors are contributing facters. As
soor as these factors are ready, it will
be there.

ot v wew ey : wrrdgy ey
& wigge fu & ot atw gy Fafem vfr
B W1 WA TORT A w1 Y ok o TS
wWm ¢ faearfosi €1 oW gry
wiafm vfiy awt 1 3, 3@ fafam
® Ay & wrer avee ¥ awa fea
91 q% 94 F14Ti-aq fwar aar ?

SHRI R. K. KHADILKAR: So far
a8 Betul is concerned, regarding the
promise of making available 5 acres
of land and that too irrigated, as far
ag possible we are making every
effort to see that it is fulfilled.

ot gww Wy weEw ;. ® OTE
e wf g AT EaAriar T
&t arx ot ot 9% aww o F ¥ a9
W ¥ vl A Teaw qrAar F qwa
o w1a oy de g figg FHT w=
AR w7 & af gEN g 1 @
R G wEC ¥ oA gl
afx gt, @ 9 o ¥ agt wAar s
W wdlA gae O BT A
o e g ?

SHRI R. K. KHADILKAR: If the

hon. Member is prepared to do some
ploneering work in Chambal ravine,
in thig particular area, we will take
advantage of it.

¢ St geR W wEWT  WEW
wies, qg ek Iwe g ? W g
g7 ag W WAW ORI § T
dr ot Ramdaw i Fam
g1 % ¥ ams qor g s wwma dwar
¥ gl S 8 amTy A T d ety
u ik fag 7s7 9w oaa A QroAT O
b, v &wrc §, o O ¥ T AT 3w
funk g ?

MAY & 1975
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SHRI R. K. KHADILKAR: May I
make it cleay that we are in search
of land for settlement, Of course,
other ares, is made availeble and
I must say it. But some others are
registing all attempts of settlement.
In a situtation like this if a land in
Chambal or, as he put it, in some
other area, is made available and
such an offer is made, certainly, we
will welcome it.

-ﬁmmqﬂu : ug qEY
sERAT %1 71a § F o & w7 wow wAW
¥ Wit #1 5 wgew & e
fem & fr & favqrfyal ) qod agt
qaw ¥ fagdar g Afew dar b
difem ot 7 797, A DT T wdw
wAT & Aot @ R wrw Ww A
¥ TN & g §, 99 § Taw
tanga w1 fostm w00 & i TweaT,
AT AW WK Wy gAw aqy W
fafredt & ow  fafgfen fr ar
faqa s amear A afg Frama s ¥
At ¥ amw T a7y A Dear
dt 3% draar § waew & @ g 7
Wi fs wer gAw uF dar wIW §
ST @ w1 @nE s § g oo
qifeeara & s g1 ar e & Wi 1)
AR qre wvAr § 1 Sfeer o drear
W way § womr e U w § fag
Aifer ot ¥ Iw & afy g
9o § f5 s afgar gifem ar ot Y,
g1 3t @ |

BHRI R. K, KHADILKAR: The
hon. Member knows this. Yet I must
make it clear. There are certain pre-
requisites which must be fulfilled.
Certain conditions are to be satisfied
to makg lang available to the refugees.

industry there. So long as that is not
clearly indicated it is difficult to
settle any refugee families there. That
is the position,
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BHRI SAMAR MUKHERJEE: It
is clear from the answer that there .5
no poncrete pchame before Govern-
ment by which so many thousands of
tamilies could be rehabilitated. From
experience we know the land used for
rehabilitation is of such a nature that
refugees are forced to desert the land.
In view of this experience and in view
of the failure of the Government to
formulate any scheme, I ask the
Minister tg make it clear to us, how
many are the families in Madhya
Pradesh in the various camps who sre
awaiting rehabilitation and how you
are going to give them proper rehabi-
litation facilities. I request you to be
categorical in your reply.

SHRI R, K. KHADILKAR: 21,000
rehabitable families are in camps/
work sites. We are findlng it extre-
mely difficult and we are, as you know,
searching everywhere to get suitable
land and they are awaiting settlement.
We are trying our best to settle them
near about Dandakaranya in Madhya
Pradesh after certain preliminary
arrangements are made.

SHRI SAMAR MUKHERJEE: You
are not mentioning the time. How
much time will you take? You have
to give some idea.

SHR1 B. K. DASCHOWDHURY:
From the statement laid on the Table
of the House by the hon. Minister, I
find this information regarding fami-
lies gettled by the Madhya Pradesh
Government. It has been stated in the
reply that this number Is 4339 agri-
cultura] families. The land given is
25,7553 acres in the Dandakaranya
Project which comprises also Orissa.
In Madhya Pradesh portion, the fami-
les settled come to 7,281 and the land
given to them comes to 38,825 acres.

I would like to know from the hon.
Minister whether it is a fact or not,
from the report of the Ministry of
Rehabilitation, for the last several

VAISAKHA 18, 1887 (SAKA) Oral Amswers 18

years, the total land so far allocated
is less than whal is mentioned here.
In view of this discrepancy, would
you kindly tell me what is the actual
land that has been allocated to the dis-
placed persons, particularly, to the
agriculturists coming from East Pakis-
tan in Dandakaranya Project in
Madhya Pradesh. There is apparent
contradiction in the figres given in the
statement,

SHRI R. K. KHADILKAR: They are
not conmtradictory. The hon, Member
will try to understand that we allocate
the land fur the resettlement purpose,
in some places we have given hardly
threc acres while in some other places
we have given themn more because it
depends upon many other factors. So,
there is no question of any discrepancy
or discrimination.

SHRI B. K, DASCHODHURY: My
question is very specific. The amount
of land that has been given to the
agriculturists either in Dandakaranya
Project in Madhya Pradesh or by
Madhya Pradesh Government them-
selves is quite at variance, There is
somg discrepancy in the amount of land
that is mentioned in the Ministry's
Report and the siatement here. [ find
that there is concoction. That is why
I seek a clarification from him,

SHRI R. K. KHADILKAR: I am very
sorry that there is no contradiction.
What he says is a fact that in Danda-
karanya or in some other place the
acres are less than what iy mentioned
here. He may be right on that. But,
there are certain other factors which
led to this conclusion,

SHRI INDRAJIT GUPTA: I would
like to ask the Minister a question
pertaining to the M.P, portion of the
Dandakaranya Project area. 1In this
statement in the righthand column
they have given the nature of the re-
habilitation assistance given to these
families. I do not find there any
mention of any kind of assistance by
way of supply of rations or essential
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commodities. 1 am asking this ques-
tion because, only very recently some

|
|

Madhya Pradesh were demon.
strating against a very notorious black-
marketeer. [n order {o get cheap food.
Firing took place in which one boy
had been killed. Generally, the police
are carrying out a lot of repression
in that area , Therefore, I would like
to know from his whether in order to
avold such incidents and to give them
some real relief, they have any scheme
whereby these families will also be
provided with some rations and essen-
tia] commodities at reasonable prices.

SHRI R. K. KHADILKAR: Normally,
till they are settled, we provide them
with rations. The hon. Member
knows very well Once they are
seitled on their own, we dp not pro-
vide any rations. But, there is a sug-
gestion that even after that we should
give them some fair price shops or
something like that. We shall consider
that.

SHRI INDRAJIT GUPTA: But, why
are you shooting them down?

1,30,000 are rotting in different camps,
mostly in Madhya Pradesh, for the

rotting for the last ten years; there
hag been firing. They have been treat-
ed worse than criminals By the

" MAY g, 1076
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by him, rehabilitation .assistance - has
been given to 5,378 families in Madhya
Pradesh and 9308 families in Danda-
karanya project. 1 would like fo
know how many of these familles have
got fully rehabilitated and bow many
of them deserted? Secondly, I would
like to know the expenditure made for
their rehabilitation and also the total
expenditure incurred for this purpose?
Lastly, I would like to know whether
you are going to send these refugees
in different camps to Andamans? They
are tog eager to go to Andamans, I
would like to know whether you are
going to send them to Andamans? I
would also like to know whether you
will institute an enquiry into the-
atrocious manner in  which these
refugees are being treated different
camps?

SHRI R. K. KHADILKAR: 1 will
begin with the last question first. So
far as Andamans is concerned it ig not
8 no-man’s land. There is a huge
forest.

SHRI SAMAR GUHA: In 1969, a high
powered commitiee of Secretaries was
constituted. That Committee visited
Andamans and recommended that
1,50,000 refugees can be rehabllitated
there,

SHRI R. K. KHADILKAR: I am
going to keep my promise, season per-
mitling, as far as sending a delegation
is concerned. Hon, Member knows
that this is not the season
to send any delegation there. So far
as Andamans is concerned, we have
got to look to the forest area, the
ecology and other factors, to clear it

up and make it available for cultiva-
tion and it is not meant for a parti-
cular type of refugees. There are
repatriates coming from Ceylon. We
must also consider their cases. In re-
gard to the actual expenditure, I will
require notice because it {s not possible
for me to give the information just
now. I will give him the information.
I must make one thing clear. What-

i
H
£
of
H
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are concerned, they are well-treated.
Of course, within limits. All these
allegations have mo foundation.

MR. SPEAKER; Mr. Daga.

SHR] S8AMAR GUHA: Sir, a very
high-powered committee of Secretaries
of important Ministries was constitut.
ed. That visited Andamans and that
committee made a recommendation
that 1,350,000 refugees can be rehabili-
tated, What about that report? Sir,
the hon. Minister has completely mis.led
the House, What about that report?
This was a high-powered commitlee
consisting of Secrelaries of important
Central Government Department.
(Interruptions).

MR. SPEAKER: Why don't you
resume your seat? I have called Mr.
Dage. Don't monopolise the time of
the House. This is a very bad habit.

SHRI SAMAR GUHA: Sir, the hon.
Minister has mis-led the House. What
about that report? Why s he not
talking about that report?

MR. SPEAKER: The Minister has
already replied. He cannot reply as
you like. He has replied as per the
information with him,

SHRI SAMAR GUHA: He has mot
mentioned about that report. I would
submit, the hon., Minister has given
wrong informatlon, Sir, a high-power-
ed committee was constituted by the
Central Government. (Interruptions).

MR. SPEAKER: We are not taking
any notice of what you say. You are
taking the time of the House.

BHRI BAMAR GUHA: He has made
a misleading statement

MR. SPEAKER: Whatever it be, I
bave called the next Member already,
He is standing there. (Interruptions).

SHRI SAMAR GUHA: I come from
that area. I know the condition of
these refugees.

MR, SPEAKER: You have so many
opportunities to ask questions. ¢

S8HRI SAMAR GUHA: They are
treated like as if they are animals. I
would like to know, what happened
to the recommendation of that com-
mittee? What about the report of that
Committee? What about the recom-
mendations of that Committee, the
most high-powered committee that was
ever set up by the Central Govern-
ment?—I ask Shri Daga to have some
consideration for these refugees.

SHRI M. C. DAGA: You have already
put your question.

SHRI SAMAR GUHA: He has given
wrong information.

MR. SPEAKER; You cannot force
him to reply in a particular manner,
Whatever information he has got, he
has glven.

SHRI SAMAR GUHA: If you visit
any of the camps, your heart will also
melt away seeing the miseries of these
people, For ten years, they have been
treated like animals. What about the
recommendations of that Committee?
Please ask the Minister to reply.

MR. SPEAKER: Shri Daga Is on his
legs. Mr. Samar Guha, please do not
do it every time. Mr. Daga.

BHRI SAMAR GUHA: For ten years
they have been in the camps, With
folded hands, I ask him to have some
sympathy for them. What happened
to the recommendations of the most
high-powered committee that was set
up by the Central Government for the
rehabilitation of the refugees in
Andamans, (Interruptions).

R Wy g WY Al §
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SHR] SAMAR GUHA: With folded
hands, 1 say 1 am not going to yleld.
1 have seen thousands of people dle
in the last ten years in different camps.
The Central Government took a decl-
gion, What about that decision? In
the pame of thousanfis and lakhs of
human beings, I ask what happened to
the recommendations of that Com-
mittee? You have replied about agri-
culture, afforestation etc. All these
questions were covered in 300 pages
of the report. The Home Mmistry,
the Ministry of Rehabilitation, the
Ministry of Finance and other Minis-
tries were represented on that Com-
mittee That Committee visited the
area, made a survey and made their
recommendations. What has happened
to those recommendations? (Inter-
ruptions).

SHRI N. SREEKANTAN NAIR. By
allowing him to go on like thus, I
accuse you of preventing others from
putting questions.

SHRI SAMAR GUHA- 1 am doing it
deliberately inthe name of lakhs of
humanity [ have been 1n jail 18 times
whule doing refugee rehabilitation
work, (Interruptions),

MR. SPEAKER: After he put the
question, he got up again. The Minis-
ter again rephed. Then he got up; the
Minister again replied.

SHRI SAMAR GUHA: He did not
reply.

MR. SPEAKER: It is not necessary
that be should give a reply which satis-
fies you.

SHRI SAMAR GUHA: He has given
& mislead statement. What about
“thase ations? Why have
‘those recommendations not been im-
plemented?

MAY 8, 1876
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SHRI VASANT SATHE: It is because
Shri Samar Guha behaves like this,
that Netaji is not coming back. (In-
terruptions),

SHRI SAMAR GUHA: I will face the
consequences. (Interruptions), These
refugees are dying. What gbout the
implementation of the report of that
Committee? They said that 1,50,000
refugees should be rehabilitated by
1972,

SHRI VASANT SATHE: It is because
of your behaviour that Netaji Is not
coming back.

SHRI R. K KHADILKAR: I am going
to make a gtatement in whach all these
things are being cleared today. So he
will be satisfed later on. (Interrup-
twons),

! g9 T WM oA ¥ I
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SHRI R. K. KHADILKAR: Hon.
Member has raised several times this
question. Those who came during the
wake of war to India are still foreign
nationals and after our talks with
Pakistan the same will be considered,
But T am quite hopeful that they will
be uccessful and they will be sent
back. In case there are dificulties we
will have fo think about the scheme,
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EHRI DINEN BHATTACHARYYA:
From the statement there, does not
appear to be any mention about the
permanent liabilities of one category of
refugees in the Dandakaranya and
Manga camps. What is their total num.
ber? Actually there is a great agita-
tion over the permanent Labilities of
these refugees on whom the Police
fired, lathi-charged and whose doles
have been stopped. Wha s your re.
action to this?

SHRI R. K. KHADILKAR. I would
request you to have a separale ques.
tion on this point.

Release of Lang of Firing Range at
Malappuram for Development of
Town

*g38. SHRI N. SREEKANTAN
NAIR: Will fhe Minister of DEFENCE
be pleased to state:

(a) whether the existence of the
Firing Range at Malappuram is a
hindrance to the development of the
town;

(b) whether Govermment of Kerala
have repeatedly requested for the
release of land for development of
the town; and

(¢) whether the Central Govern-
ment have taken any decision i the
matter?

THE MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): (a) to (¢). The State
Government bad requested for the re-

will be taken after the unit for which
the Range is required is shified from
Malappurem. Alternative sites for the
unit have been suggested and are under
consideration.

of a very valuable land adjoining the
National Highway has been taken over
by the Firing Range. It was taken over
during the Mopla rebellion. The ques-
tion is that in spite of the repeated
requests by the Stale Government, the
land was not handed over to them.
T would like to know when this back-
ward district will get blessings of the
Central Government to set up a col-
lege. What time will it take for them
to release this land at Malappuram
which 15 the most backward district
in the State of Kerala?

SHRI J. B. PATNAIK: Now, the
Government is not unwilllng to shift
the Firing Range from that area. One
alternative site has been suggested-—
as 18 rightly said, that is the Manjeri
aréa. But that place is not suitable
for the purpose of locating this Firing
Range for the reason that it has a
steep gradient and is inaccessible.
Secondly, the land required for this
purpose is inadeguate. Therefore we
are searching for another alternative
site and there is also a proposal for
key location plan for this particular
umi stationed there. After the key
location plan comes into being, this will
be shufted and the land in question
will be released.

SHRI N. SREEKANTAN NAIR- In
view of the fact thal students appear-
ing for Secondary School Examination
have increased to four-fold and in view
of the fact that Malappuram district
has been gelected by the State Govern-
ment 1o set up a college for Pre.Uni-
vergity course, will the Central Gov-
ernment select any other land and pe-
lease this site so that a college may
be started In this District by the be-
ginning of the next academic year?

SHRI J. B, PATNAIK: We will try
to expedile this decision and we will
iry to accommodate the State Govern-
ment’s point of view.

SHRI VAYALAR RAVI: It is a back-
ward district and there is no college
at all. Can you give an gssurance
that this land will be vacated as early
as pomible—within three montha?
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SHRI J. B. PATNAIK: It is very
diffeult to give the timelimit I can

givd you an pssurance.. (Inferrup-
ton )' L

MR, SPEAKER; This disease is very
contaglous. After all, this has become
&he order of the day whether it is your

or that party. I feel that you
copsider as if the Minister is standing
in the dock; as if the Minister has
come ag a witness and you are cross-
examining him.

SHRI C. K. CHANDRAPPAN:
Whether it is a fact that this matter
has been taken up with the Centre by
the Kerala Government several years
ago and whether it is also a fact that
4he Kerala Government has repeatedly
requested the Government to take
action? If these are the facts, why
this delay 1n taking a decision in spite
of the fact that alternative site has
been pointed out? Ig it mot true that
the only objection that the Government
bas raised in regard to this mte was
lack of road lacilities whuch the Gov-
emnment of India could have built?

SHRI J. B, PATNAIK: The request
was nol made several years ago, it was
made only three years ago. The site
that was referred fo had been surveyed
and the proposa] examined. And as I
have already pointed out, that was not
an adequate piece of land. We require
more land for the purpose of this
Range. Because of a steep gradient,
this land was not accessible. Regard-
ing the second point, we have been
searching for an alternative site. As
long as we do not get an alternative
site suitable for this particular Range,
‘we cannot shift the Range from this
areq.

MR. SPEAKER: Next question. Shri
Ram Gopal Reddy.

SHRI TRIDIB KUMAR CHAUDHARI:
8ir, on a point of order. The question
asks for information about the coun-
{ries of the world. Are we responsible
for all the countriey of the world?

MAY §, 1975

Qra} Angptoers at.

MR, SPEAKER: I think they get in-
formation through the UNESCO, WHO
efc.

Comprisory Family Plamning
+

*843. SHRI M. RAM GOPAL "
REDDY:

BHRI B. V. NAIK:

Wil] the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state;

(a) the countries of the world
which have ag of date adopted or
have under active consideration of
the respective Government, compul-
sory family planning;

(b) their u;‘ru?ecuv. growth rates of

1

(c) whether our Government have
considered compulsory family plan-
ning as a workable option?
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to country. As far as We are con-
cerned, our growth rate is 3.1 per
tent. We are taking a large nmumber
of measures to bring down the growth
rate, Our target is to reduce the birth
rate to one per thousand per year for
the next ten years. For that purpose
we are adopting 3 number of mea-
sures like family planning services,
research in reproduction blology, in-
cluding integration of family planning
with health and nutritional services
#0 that they can be taken to the rural
aresg in this country more effectively
than hitherto,
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SHRI 8 B. GIRI: Even though we
have adopted several gchemes to bring
down the population growth, the re=
sults have not been very encouraging.
In view of that, will the Government
of India initiata gome legislation' to

SHRIMATI M. GODFREY: I would
like to know from the Minister whe-
ther he s aware that quite a large

tion? TIs it also not a fact that some
of the family planning measures are
injurlous from the health point of
view and proper precautionary mea-
sures are not taken in those cases?

DR. KARAN SINGH: It would not
be correct to say that money is being
wasted. It ig true that in some cases
we do get complaints that the money
could have been better spent. I can
assure the hon. Member and the
House that we have taken very strin-
gent measures to ensure that there 8
the optimum use of the resources
availeble, I have been in touch with
all the State Health Ministers, We
just hagd a meeting about a month
ago, and we have devised measures
to ensure that whatever money Is
spent is spent to the maximum ad-
vantage and that therq should be no
cause for complaint.

—

WRITTEN ANSWERS TO QUES-

TIONS
Opening of C.G.H.8. Dispensaries
in Janakpuri, Delhi

*937. SHRI R. P. YADAYV: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) the medical facilities, namely
Hospitaly end Dispensaries provided
by Government to three lakh resi-
dents of Janakpuri, Delhi;

(b) whether Government have
considered the proposal to start
C.G.H.S. dispensarieg for the Gov-
ernment employees and their depen-
dents residing at Janakpuri; and

(¢) if so, when these dispensaries



in Janakpuri during 1976-76. Action
is being taken to procure accommoda-
tion for the propased dispensary
through the Delhi Development
Autherity,
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« Amepfimant of Eacteriey Act, 1048

*540. SHRI D. K. PANDA; Will tke
Minister of LABQUR be pleased tr
state:

{a) whether Government have
proposal to amend the Factories Ast,
1948 with a view to providing more
n“@mmuwﬂmhmmi

(b) if so, the main features thereof

and the steps being taken  in this
regard?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) Yes, Sir,

(b) A number of amendments to
the Factories Act, 1948 gre proposed
to provide for better conditions of
working. Ap amending bil] will be
introduced in Parliament as soon as
possible.

Disappearance of foodsluffs meant for
Bangladesh Refugees in Assam

*g41. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of SUPPLY
AND REHABILITATION be pleased
to state:

(a) whether Government have since
taken any action against the persons
involved in the disappearance of
foodstuffs and other articles worth
lakhs of rupeeg in connection with the
Bangladesh refugee relief operations
in Asgam in 1071-72 as reported in the
Report of the C&A.G.; and

(b) the nature of action iaken mo
far? i

THE MINISTER OF SUPPLY AND
HEHABRILITATION (SHRI R. K
KHADILKAR): (a) The Governmsnt
o!mum have reporfed that two
of misappropriation of food-
mﬂshwmm In ¢ne cale
relating to Sherfynguri Caop a!cml.
para district 240 quintals of rice
accounted short. In the second
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(a) whether Government intend to
set up a Central Marine Design and
Research Institute; and

(b) if so, the outlines thereof?

SHANKAR DIKSHIT)- (a) Yes, Sir

(b) A statement is laid on the
Table of the Sabha.

STATEMENT

Indian Ship Yards, at present, build
ships according to designs purchased
from abroad. The need for setting up
a Central Marine Design and Re-
gearch Organisation has been keenly
felt by the Government for some
time. The matter was discussed in ant
inter-Departmental meeting held on
17th June, 1873. In pursuance of the
decision taken at this meeting, a team
of experts some countries in
Europe and Japan to study the work-
ing of Marine Design Centres in those
countries. The team recommended
the establishment of a Central Marine
Design and Research Organisation in
the country, for achieving self-suffl-
ciency in the fleld of ship design.

The expenditure involved in the
setting up of this Orgenisatior was
estimated by the Expert Group at
77 153

34

Ra. 18.70 crores. A provision of Rs. 10
crores was made for the purpose in
the Fifth Five Year Plan, For the
year 107475, a provision of Ra T8
lakhs was made and a provislon of
Rs. 25 lakhs has Liecn made for 1975.

1976. No expenditure has however
been incurred so far.

Negotiations are continuing with
foreign technical Consultants for pre-
paration of g detailed Project Report.
The detailed Project Report is expec.
ted to be received from the collabo-
rators within six monthg from the
date of their engagement,

Shaft Sinking at Kollhan Mines

%044, SHRIMATI  PARVATHI
KRISHNAN: Will the Minister of
STEEL AND MINES be pleased to

stale:

(a) whether the production and
service shafts in Khetri Mines nad
been fully commissioned in 1972;

(b) if so, the facts thereof;

(¢) whether the shaft sinking witk
at Kolihan Mine wag awarded to
M|s. Thaper ang Co.; and

(d) if so, the progress et Kolihan
shaft hy Thaper and Co?

DAV): (a) No, Sir.
(b) According to the time schedule
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operation from December, 1873 with
temporary hoisting facilities.

The sinking of Production shaft
wag delayed due to encountering of
a major fault zone and the same could
be completed only by August, 1874,
The work of equipping the shaft, ins-
tallation of crusher station and per-
manent headgear 18 now in progress

(¢) Yes, Sir.

(dy Upto March, 1975, the progress
of sinking of the shaft was 191 metres
against the tota] of 264 metres,

Employment through Employment
Vouchers issued by Employment
Exchanges

*045, SHRI D. B, CIIANDRA
GOWDA: Will the Minister of LA-
BOUR be pleased to state:

(a) whether Governmenl have
considered the system followed n
some foreign countrieg under whinh
job seekers in public and private sec-
tors, including shops, establishincnts
and house-hold work are employed
through employment vouchers issued
by the Employment Exchanges;

(h) if so, the outlineg thereof; and

(¢) whether Government propose
to introduce the samc system in the
country?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) and (b). According to available
information the system of giving jobs
in the private sector entirely on the
basis of a voucher issued by the Em-
ployment Exchange iz not in vogue
in any country. However, employ-
ment vouchers are rTeportedly jssued
by some of the forelgn governments
to job-seeking immigrants.

(¢) There is no such proposal under
consideretion of the Government.

MAY 8, 1075
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Indlan Help Sought by Sihanouk
Government

*$46, SHRI SHANKAR DAYAL
SINGH: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether Prince Sihanouk sought
Government of India's help for safe.
guarding his interests;

(b) 1f so, the action taken by Gov-
erment 1n this regard ang the nat.
ura of help given; and

(¢) whether Government propose
to depute any of their diplomats or
senior representatives for talky with
Prince Sihanouk?

THE DEPUTY MINISTER IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI BIPINPAL DAS):
(a} No, Sir.

{b) The question does not arise.

(e) As the House is gware, Govern-
ment accorded de jure recognition to
the Royal Government of National
Umon of Cambodia (Prince Siha.
nouk's Government) on April 1, 1975,
Earlher, our Prime Minister and For-
Pion Mimeter had discussions  with
Prince Sihannuk and Members of his
Government on several orcagions

Opening of Fair Price Shops in
Every Establishment

*947. SHRI K. M. MADHUKAR:
Will the Minister of LABOUR be
pleased to stato:

(a) whether Government have a
proposal under considerstion to
bring a legislation, making the open-
ing of the fair price shops ecompul-
sory in every establishment; and

(b) if so, the salient features there-
of and by when it is expected?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) and (b). There is a scheme for
opening of Consumers’ Cooperative
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Stores and Fair Price Shops in all
Industrial establishmente employing
300 or more workers,

Medical Pacilities In E.S.1.5. Hospl-
tals, Ahmedabad

*948. SHRI P. G. MAVALANKAR:
Will the Minister of LABOUR be
pleased to state:

(a) whether Government are awa-
re that the working of the E.S.I.S.
hogpital; and units in Ahmedabad is
far from satisfactory;

(b) whether all necessary and pro-
per medical facilitics are not avail-
able at the seid units;

(¢) whether the visiting and part
time doctorg and surgeons attending
the said units are not paid their
monthly amounts of salaries, hono-
raria, etc. adequatcly and regularly;
and

(d) if so, the wvarious remedial
sleps being taken by Government to
urgently improve the situation so
that the patients get good treatment
and the doctors and surgeong in turn
also reccive proper courlesy and co-
operation from the authorities?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
The administration of medical care
under the Employees' State Insurance
Scheme being the statutory respunsi-
bility of State Governments, it is for
the Government of Gujarat to look
into the matter. The State Govern-
ment has reported as under:—

(a) No.
(b) No.
{e) No.

(@) Does mot arise. Remedial steps
are taken where necessary.

State Government’s Royaky Rates
*940, SHRI ANADI CHARAN
DAS:

SHRI S. M. BANERJEE;

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Union Governmenl
have increased the State Govern-
ment's royally rates of major mine-
rals from the current Financial year,

(b) if so, whether the States will be
getling an additivnal benefit ag a re-
sul{ thereof; and

(c) if so, the broad vutlineg there-
of?

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT YA-
DAV): (a) and (b). Yes, Sir.

(¢} The aver-all eflect op the rayal-
ty revenues of the States taken tfo-
gether in respect of the minerals on
which pates have been increased with
effect from 1st April, 1975 is expected
to be an increase of more than 75
per cent over what the accruals would
have bren  al the pre-revised rates.
Copies of the Gazette notification
giving the item-wise revised royalty
rates have been placed on the Table
of the House on 10th April, 1873,

Whereabouts of Badshah Khan

*950. SHRI K. MALLANNA:
SHRI M. M. JOSEPH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether there is a mystery
regarding the whereabouts of the
Freedom Fighter Badshah Khan; and

(b) if so, whether Government of
India have approached the Govrrn-
ment of Pakistan about the where-
abouts of Badshah Khan and if so,
the facts thereof?



Will the Minister
AFTFAIRS be pleased to state:

(a) whether there is a growing
public opinion in the country urging
upon Government to voice demand
for right of self-determination for
the oppressed people of Tibet; ang
(b) f so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI BIPINPAL DAS):
() The Government of India is not
aware of any growing public opinion

of the nature mentioned.
(b) The question does not arise.
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Utisation of Gujarst Ligmite and
Bauxite

*p53. DR, MAHIPATRAY MEHTA:
‘Will the Minister of STEEL AND
MINES be pleased to gtate:

(a) whether Lignite and Bauxito
are found in huge quantitie; in Guja-
rat;

(b) it so, the plans for their utilisa-
tion; and

(c) whether G.M.D.C. iy exploit-
ing the labour as there is severe
draught in Gujarat?

THE MINISTER OF STEEL AND
MINES (BHRI CHANDRAJIT YA-
DAV): (a) Lignite deposits estimated
at 204 million tonnes have been lo-
cated in Kutch District and Bauxite
deposits estimated at 44.08 million
tonnes have been locateq in the Dis-
tricts of Jamnagar, Kutch, Kaira,
Bhavanagar, Amreli and Junagadh.

(b) Gujarat Mineral Development
Corporation, a public sector undertak-
ing of the State Government has com-
menced preliminary mining opera.
tions for lignite in April, 1974 A
feasibility report on exploitation and
utilisation of these deposits is under
preparation.

GM.D.C. hag since February, 1078
undertaken bauxite mining ag a scar-
city work in Abadasy Taluka and fs
supplying ore to different industries.
The Btaete Government is~also pursu-
ing a proposal to set up an export
oriented alumina plant in Kutch.

(¢) No, Sir.

Shortage of Medicine in Assam

*934. SHRI ROBIN KAKOTI: Wil
the Minister of HEALTH AND FA-
MILY PLANNING be pleased to
state:

(a) whether medicines are not
available in almost all rural hospi-
taly and dispensaries and . alsy In

some sub-divigion hospitals in As-
sam; ang

(b) if so, whether Government
propose to give any special grant to
Assam in 1973-76?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) The information has
been called for from the Government
of Assam,

(h) There is no specific proposal
under consideration of the Central
Government for giving grants to
Assam for purchase of medicines.
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‘Tracing of persons “missing” during
military operations,

*g56 PROP. NARAIN CHAND
PARASHAR. Will the Minister of
DEFENCE be pleased to state:

(a) whether all those listed as
“Missing” in the military operations
during the conflicts with China and
Pakistan in 1962, 1965 and 1971 have
been traced;

(b) if so, the total number of thoase
who were declared mussing during
the above mentioned conflicts, eepa-
rately; and

(c) if not, the nameg of those who
are still missing in the case of each
one of those conflicts?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) No,
Sir.

(b) (11 Chinese Aggression (1862) 1857
(1) Indo.Pak Conflct (1965) 372

() Indo-Pak Conflet (1871) 233

(c) Investigations made through
Indian Prisoners of War and ICRC
confirmeg that none of the missing
personnel were held by the Chinese
or Pakistan authorities All the miss-
ing personnel of the Chinese aggres-
sion and the Indo.Pak conflicts were
therefore, presumed “killed in action”
for all official purposes after follow-

MAY 8, 1975

(a) whether any of the United
Nations Agency controlled by Health
Mmistry for checking the Mosquito
spread 1n Indua is being shifted to
Pondicherry, and

(b) if so, the reasons thereof”

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K M.
ISHAQUE): (a) and (b). The matter
is under consideration.

Employees Working in HAL a{ Nasik,
Maharaghtra

9079 SHRI B R KAVADE: Will
the Minister of DEFENCE be pleased
to state:

(a) the number of employees work-
ing m HAL ozar Mig District Naalk,
Maharashtra;

(b) the number of Scheduled Castes
and Scheduled ‘Tribes workers and
their percentage respectively, and

(e} the steps Government vropose to
take to fulfill the Scheduled Castes
and Scheduled Tribes percentage?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
RAM NIWAS DMIRDHA): (s) 7238,
ag on 31st March, 1975,

(b'!Nnmlsei'mm 31-3-197% }g% 700
LT, IO
L adtd
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{c) Instructions have been issued
from time to time to HAL and other
public Sector Undertakings in the
form of President’s Directives so as
to ensure that the prescribed percent-
age of SC.S.T. candidates are ap-
pointed. In accordance with these
Directives, HAL notify the reserved
vacancieg to the Employment Ex-
change and also advertise them in
the newspapers. These reserved
vacancies are filled by general candi-
dates only after securing prior app-
roval of the Government in the case
of Class-I and Class-II posts gnd that
of the Managing Director in the case
of Class-III posts. The shortfall in
the recruitment of Scheduled Caste|
Scheduled Tribes candidates in any
particular year is carried forward
upto 3 subsequent recruitment years.
Ad-hoe recruitment is also resorted
to to make good the short-fall ia
the recruilment of Scheduled Caste|
Scheduleq Tribe candidates,

Selection of S.C./5.T. Candidates for
Assignments in Irag Tangania, Zambia
and Libya

0080. SHRI A. 8. KASTURE: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state;

(a) whether a total number of 1502
Indian Experts were selected through
officlal channels for assignment abroad
to Iraq, Tanzania, Zambia and Libya
during 1A74:

(b) the number of applicants be-
longing to SC.|ST. who applied for
such foreign assignment;

{¢) the total number of SC /ST
pelected for the assignment; and

(d) the special concessions gront-
od to the SC.|ST, candidates for their
selection for foreign assignment with
[ vl;w to improve their repmllntu-l
tion

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFF-
AIRS (SHRI BIPINPAL DAS): (a)
A tota] number of 1166 Indian ex-
perts were selected on direct contract
assignments in Iraq, Tanzania, Zam-
bia and Libya during 1974.

(b) ang (c). No information is
available in this regard from the
forms of registration of Indian ex-
perts.

(d) No special concessions were
granted to the S.C/S.T. candidates.
The foreign governments concerned
had sent their teams of experts to
interview and select candidates based
on job requirements, qualifications
and experience.

Anernative to Cement In Coastruction
of Reads

9081,"SHRI BHAGAT RAM MAN-
HAR: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether the road construction
material has become cosilier due to
increase in the price of cement,

{b) whether the Central Road He-
search Orgamwsation has done research
to Nind out alternative to the tement
tor use in construction of roads, and

() if so, the features thereoly

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M, TRIVEDI):
(a) Presumably the Members js hav-
ing in mind the question of construc-
tion of road pavements as distinct from
bridges and culverts, Cement thas
been used for this purpose only to a
limited extent. Even this has virtu-
ally come to r stop because of the
current ban on its use for building
roads. The quesiion of road construc-
tion having become costlier due to
increase in thy priee of cesent does
not therefore arise.
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(b) Yes, Sr. Ceuival Romd Re.
search nstitute amd sfher laborato.
ries in the country have been carrying
but research to fing suitable materials
as an alternative to cement for road
construction

(c) Research has shown that Lime
m eombsnation with pozzolanic mate-
rials like surklu or fly ash can be

successfully utihsed as a stabdising
agent for the building of road sub-
bases and bases
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Harasmenis and Molestation of Mals-
yali Nurses in UP. and Rajasthaa

9083. SHRI C JANARDHANAN:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased fo
state:

(a) whether Govérnment's nttention
has been drawn to the difficultics heing
faced by the Malayali Nurses In Uttar
Pradesh and Rajasthan who are sub.
jected to all sorts of harassments snd
on' and
(o) if so. what immed‘ate measures
ave been taken|being taken for the
of the Malayall Nurses in
States?

i

o

|
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THE DEFUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-~
MILY PLANNING (SHRI! A. K. M.
ISHAQUE): (a) A news item to this
ﬁﬂmmtﬁﬂomﬁw

(b) Tha Director of Medical and
Health Services, UP. has informed
that the report regarding difficulties
being faced by Malayali nurses by
their being subjected to harrassment
and molestation in UP. is not true,
Only one petition was received from &
Junior nurse of Ghazipur making cer-
tain allegations of mis-behaviour by
# medica] officer. The matter is being
nvestigated,

Information 1n respect of Rajasthan
is being collacted and will be laid on
the Table of the Sabha

Budget Proposal for Dandakaranya
Project for Fifth Plan

9084 SHRI GTRIDHAR GOMANGO:
Will the Minster of SUPPLY AND
REHABILITATION be pleased to
state-

(a) what 15 the budget propo=al for
Dandakaranya Project, Koraput, Orlssa
for Fufth Five Year Plan:

(b) the money earmarked for the
development of the local tribal people
from the budget:

(¢) the strategy adopted for the tri.
bal development of this area by the
Government of India as the area comes
under the project and direct develop:
mental responsibility rests upon the
Centre; and

{d) whether the cost of development
of the tribals will be borne by the Pro-
ject or Department of Rehabilitation
according to the policy declaion?

THE DEPUTY MINISTER IN THE
MINISTRY SUFPLY AND RE-
HABILITA' (SHRI G. VENKAT-
SWAMY): (a) and (b). An amount of
Ra. 2478 croves (including provision
for the Pottern Irrigation Scheme)
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gard to the promotion of the interests
of the area’s triba] population. No
separate provision has been made for
the Koraput district of Orissa,

(c) ang (d), 25 per cenl of land re-
<laimed by the Dandakaranya Deve-
lopment Authority is earmarked for
allotment to tribals, In addition an
amount of Rs. 2,850 is provided to
each tribal family so resettled, for
construction/improvement of home-
stead, purchase of agricultural imple-
ments, inputs and bullocks ete, The
tribals also shme fully with the dis-
placed persong all amenities such as
irrigation, animal husbandry, health,
education, communication gte. provid-
«d by the Dandskaranya Development
Authority.

This programme for tribals iz fin-
anced by the Dandakaranya Develop-
ment Authority but implemented by
the respective State Governments of
Orissa and Madhya Pradesh, and is
in additlon to any special or general
programmes of tribal development be-
ing underlaken ir the area by the
concerned State Governments or the
Central Government,

Requirement of Cold Rolled Grain
Oriented Bteel

9085. SHRI G. Y. KRISHNAN: Wil
the Minister of STEEL AND MINES

be pleased to state:

(a) the present requirement of
cold rolled grain oriented steel in the
wountry; and

(b)the quantity of that steel which
i3 imported gnd the names of the
countries from which it is imoorled?

grain griented sieel gheets is estimat-
ed at about 27,500 tonnes during the
current year.

(b) No separate import statistica
are maintained for cold rolled grain
oriented steel sheets, The total im-
port of electricnl steel sheets, which
includes cold rolled grain oriented,
cold rolled non-grain oriented and hot
rolled high silicon steel sheels, was
21,550 tonnes during 1978-74 and 31,511
tonneg during April—November, 1974,
The import was mainly from Japan
but small quantities were also import-
ed from Australia, USA, UK, US.
SR., France etc,

Relief to passengers at Intermedinte
Stops by D.T.C.

9086. SHRI S. N. MISRA. Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether any assessment haa
been made in regard to the frequency
of DT.C. Services and clearance of
passengers after the introduction of
centralised service by the D.T.C.;

(b) if so, for how long passengers
have to wait for a bus at the main
stops;

(¢) whether the passengers at in-
termediate stops are facing a great
hardship ag they have to walt for
longer time for getting any bus; and

(d) if so, what measures are con-
templated to provide relief to the
passengers at intermediate stops?

TRANSPORT (SHRI H, M, TRIVEDI)-
(a) and (b). As the plan for
restructuring of bug routes in
Delhi under the new design ays-
tem ig still in the process of being
implemented, it Is not possible to
make any realistic agsemment, st this



(e) No, 8ir. During the peak hours,
passengers have to wait a little longer
at some intermediate stops, than is
the case at the main terminal points
to get a bus This problem does not,

(d) As more and more buses are
brought on to the new system and the
frequency of the services on  the
radial and arterfa] routeg is stepped
up, the difficulty will get reduced.
The Corporation is simultaneously
expanding  itg fleey to increase its
carrying capacity.

Providing Sight to the Blind

$087. SHRI VASANT SATHE: Will
the Minister of HEALTH AND FA-
MILY PLANNING be pleased to
state;

(a) the population of the blind in
Indis and ite State-wise break-up:

(b) whether Government have pre-
pared a special plan for providing
sight to the blind with the assistance
of WH.O; and

(c) if go, the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K. M
ISHAQUE): (a) According to the Na-
tional Sample Survey the number of
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blind perscos in India and its State-.
wise break-up is as follows—

Estimated
Number
Name of the States m

per 1000

persons
Andhra Pradesh N 1°33
Assam, Manipur & Tripura . 091
Bihee . . . . . 2-15
Gdjerat . ., . . . 177
Jammy & Kashmir . 114
Kerala . . ¥ . i 103
Madhya Pradesh . . . 2:42
Tamul Nadu . . f 071
Maharashira . I’ . 124
Karnataka . . . o-8o
Omss . . . . . 16
Punjab, DtPl:l}’-In.}Td } 213
Rajasthan ' 2:18
Uttar Pradesh . 336
West Bengal . " . 111
Al India T

(b) and (¢). The Central Council
of Health at itg meeting held on 17th
to 18th April, 1875 recommended a
Plan of Action for the control of
blindness, The plan is yet to be ex-
amined by Government.

Pay Scales of Field Inspeciorg In
Settlement Organisation

$088. SHRI P. VENKATASUB-
BAIAH' Will the Minister of SUPPLY
AND REHABILITATION be pleased
to refer 1o the reply given to Unstarr-
ed Question No, 5698 on the 20th
December, 1873, regarding Pay Scales
of Field Inspectors in Settlement
Organsation and state:

(a) whether the sssurance for in-
tegrating the three pay scales of
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Field Inspectors in Settlement Orga-
nisation into one scale has been ful-
filled; and

(b) if so, the factg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPFLY AND RE-

HABILITATION (SHRI G. VENKAT-
SWAMY): (2) and (b). The question

of integrating the scales of pay of
the Field Inspectors is still under
consideration,

Crisis in West Bengal Aluminjum
Industry

9089, SHRI C. K. CHANDRAFPAN"
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether g total crisis prevails
in the aluminium findustry in West
Bengal;

(b) if s0, the reasons, thereof;;

(c) whether the leve] of production
had dropped to about 50 per cent of
its usual level at the unit;

(d) if so, in view of this whether
Union Government have suggested to
the State Government to step up the
'p;:duction fn aluminium industry;
a

(e) whether the State Government
have taken steps in that direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) 1o
{e). Presumably the reference in the
question is to the present scarcity of
aluminium metal. Owing to inade-
quate power supply to the aluminfum
smelters, production of aluminium
has been decreasing since 1973-74.
Lower production of aluminium metal
in the country had adversely affected

avallability of aluminium to consum-
ing units throughout the country, in-
cluding the State of West Bengal.
Steps for ensuring sustained and In-
creased power supply to aluminium
smelters in order to incresse metal
production gre being taken by Gov-
ernment on a continuing basis.

Effects of Vasectomy and Tubectomy on
Human Health

9080. SHRI BHAGIRATH BHAN-
WAR: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state-

(a) whether any study has been
made on the eflect of vasectomy cn the
health of a man and tubectomv on
women, and

(b) it so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K. M
ISHAQUE): (a) and (b). In order to
scientifically evaluate the effect of
vasectomy and tubectomy on the ac-
ceptors on country wide basis, Indian
Council of Medical Research hag ini-
tiated a collaBorative sludy in 12
centreg in different partg of the coun-
try. Ag these studies have only re-
cently started, results of these will
only bo avgilable after a year or so

Implementation of Recommendatinns

of Third Pay Commisdon in respect

of Medical Officers working in C.G.H.S.
Dispensaries

gnal. SHRT P M MEHTA
SHRT K LAKKAPPA:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the recommendations of
the Third Pay Commission In respec
of Medical Officers working in dispen
saries of C.G.HS have been acceptec
in full;
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(b) whether Government are aware
o! the financial difficulties being faced
by Medical Officers on account of nos.
implementation of the recommsnda.
tion of the Commisslon, and

(c) the date by which the Govern-

ment propose to implement the recom-
mendation of the Commission?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A K. M.
ISHAQUE): (8) The postg of Medical
Officers working in the dispensaries
of CGHS. are included in General
Duty Grade I and General Duty
Grade 1I of the Central Health Ber-
vice. Government have accepted the
recommendations of the Third Pay
Commission with improvement re-
garding the rate, of Non Practising
Allowanee and the eligibility of Ge=-
neral Duty Officers Grade I for place-
ment in revised Senior Class I Scale,
after due consideration of the various
representations made by the Medical
Officers’ Associations

(b) and (c) Government have al-

1974 and have also issued orders re-
garding the revised rates of Non-
Practising Allowance admissible in
the Central Health Service on the 2lst
December, 1874 and 22nd March,
1975. In accordance with the Central
Pay Commissions’ recommendations
1wo sets of revised pay scales have
been prescribed each for General
Duty Officers Grade II and General
Duty Officery Grade I of the Central
Health Service. In view of this the
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Facilities to Jawang of Backward Arexs

8082. SHRI ARJUN SETHI: Will
the Minister of DEFENCE be pleased
to state:

(a) whether Government have re.
cenily announced its policy regarding
giving facilities {0 jawans serving I
the army belonging to the backward
classes, and

(b)Y If so, the facts regamling the
areas which have been consulered back-
ward 1n this regard according to their
population, State wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J. B PATNAIK): (a) No, Sir.

(b) Does not arise.

Value of Work done by Garden Reach
Workshops and Maszagon Decky

9093 SHRI BIRENDER SINGH
RAO: Will the Ménister of DFFENCE
be pleaseq to state:

() the total value of repair work
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THE MINISTER OF STATE (DE- NIWAS MIRDHA): (a) and (b). The

FENCE PRODUCTION) IN THE MI-
NISTRY OF DEFENCE (SHRI RAM requisite information is given below

(In lakhs of Rs)

1973-73  1973-74 ® 1974-75

(%) Total value of refan work
Mazagon Dock Lid.

=
§37'22  601'0§  1075'00
Garden Reach Workshops Lud.

. " . . 24684 300012 342'00
(1) Repaar work dome  for

Joreygn daps
Mazagon Dock Ltd,

Garden Reach Workshop, Led.

. . - 19500 305 00 650 o0

0 @ . 2:36 37 200

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
0004, SHRI RAM HEDAOO: Will and (b). The information is being

collected and will be placed on the
TRANSPORT be pleased to stats: Table of the House.

(a) whether the Central tiovernment
have delegaled powers 1o the State
Covernments in regard to the National Indian Experts o Bangladesh
Highways for technical approval and
finaneial sanctions upto the Hlimit of
Rs. 10.00 lakhs; and

Delegation of Powers to State to ap-
prove N.H.

8096. SHRI ARVIND M, PATEL:
Will the Minister of EXTERNAL

(b) if s0, the reasons therefor? AFFAIRS be pleased to state:
L]
(a) whether the Indian Government
THE MINISTER OF STATE IN have sent many experts to Rangla-
mmmm-ﬁwmor ﬁmmma m) desh during the year, 1973.74; and
(a) No, Sir. (b) if s0, the total number ¢f the
(b) Does not arise. experis who have gone to Bangludesh
together with their fleld of expertlse
CBI, g Steel Plant ie.. Doclors, Engineers, etr.?
Officers

mnmmn&gxg&m
. SHRI AM SUNDER MO- MINISTRY OF EXTE 'ATRS
wmirm; gl;nr the Minister of (SHRI BIPINPAL DAS): (a) and (b).
STEEL AND MINES be pleased to During the year, 1973-74, 240 engl-
state: neers and 81 doctors were sent to
Bangladesh for restoration of Meghna
(a) whather there are CBL eoqul  \riden Duiaf Oa wiftn Yoot SOOF
t;

ries against officers of steel plant; and e s

(b) if so, the broad outlines thereof studies in respect of cement,

and the charges? zers and sponge iron projects.
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Establishing of a War Museum and
Martyrs Museum

0007 SHRI GAJADHAR MAJHI'
Will the Minister of DEFENCE be
pleased to state

(a) whether Government have taken
any demsion to cstablsh a Wer
Mureum and Marty:s Museum, and

(a) if so the outhnes thererf and
therr location tnd the proposed outlay
for the project?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J B PATRAIK) (a) Yes Sir

(b) A Projeci Report has been pre-
pared and 1ts detarl implementation
15 being exammned no fina! decraion
has been tuken ghout the location of
the Museum The project 18 expected
1o 1e consliucted n two phies lhe
first phase costing approumately
Rs 125 crores and the second phase
Rs 8 crores

Fire in Air Force Signal Cenire,
New Delhl

9198 SHRI SA] PAL KAPUR will
the Minuster of DEFENCE be pleased
to state

(a) whether a fire broke out on
the Sth or 6th March 1975 at the Awr
Foice Signa' Cenne tn King Geoige
Avenue, New Delhd,

(b) the extent of damage caused
to the mgnallinginstruments and offi-
cinl records, and

(c) the causeg of fire and preven-
tive mmasures taken?

MAY 8, 1070
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THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) (a) A fire
broke out al ths Centre on tbe mud-
rught of 4tb/5th March, 1075

(b) and (e) A Court of Inquiry has
been ordered The extent of the
damage ant the causes of the flre
would be known uatter the Court of
Inguity has  repurted Preventive
measures ulieady 1n force will be re.
viewed 1f ne esgary n the hight of the
recommend itions of the Court of
Inquiry

Office of General Manmager, Visakha-
patnam Strel Plant

099 SHRI ¥ ISWARA REDDY
W1 the Minicter ot STLElL AND
MINLS he nlcased 1o state

(1) whether (he nflue of the Geneidl
Manager  Visahhapainam Steel Plant
1+ ull working drur Dell

ft) it so  nen ot s proposed to be
shifle | to the <l i view ol doults
lmkine 1n the nanes  of people of
Andh a Pradesa 1 oul the toming up
of the mc edl and

(c) 1l mol tle 1e4sons therefor’

1HE DEPUIY MINISTER IN THE
MINISTRY OF S1LEL AND MINES
(SHRI SUKHDEV PRASAD) (a)
Yes Bir

(b) and (c) A project office has
already been sel up at Vwakhapatnam
and 1t has starled functiomng there
with effect from 17-3-1975 Large scale
works at sile will commence only
after the Delailed Project Report 1s
ready and the headquarters of the
General Manager would be shifted to
Visakhapatnam sg soon as the plan-
ning for jrutial works 15 completed.
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Stee] alocation to Punjab

9100. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of STEEL
AND MINES be pleased to stale:

(a) whether Steel allocation fo
Punjab State ha: been increased dur-
ing 1074-75 as compared to 1073 74:
and

{b) 1if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b), As per the system of distri-
bution of sieel. there 15 no Statewise
allocution. Despatches are made alter
taking intp account the avilainhly m
a puarticular period, the cond use for
wich sieel 15 required and the com-
peting demands. At preseni there is
oadequate availability of most cate-
gories ol iron and cteel.

Diplomatic assignments to politicians
and oficlals during jast three years

#101, SIIRI VEKARIA® Will the
Minister of EXTERNAL AFFAIRS lie
pleased to slufe

(a) the names and other particulars
of the former politiciuns and officials
who hud Leen given diplomutic assign-
menty abroad duiing the last thiec
years; and

(b) the specific assignments given to
each one of them?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAI. AFFAIRS
(SHRI BIPINPAL DAS): (a) and (h).
A statement showing the names and
assignments of former politiclans, men
from public life and retired officials
is placed on the table of the House.

Statement

1. Bhri D. P, Dhar, former Cabinet

Minister, Ambassador of India
to USSR.

2.

-2

=

1

15

17.

. Shrn & Sem Rul

Shri K. S. Shelvankar, former
Journalist, Ambassador of India
1o Norway,

. Shr: Apa B. Pant, from Public

lfe, Ambassalor of Incdia to

Italy

. Dr. Gopal Singh. former Politi-

cran. Ihgh Commissioner  for
India fo Guyana,

. Shiy J. B. Muthyal Rao, former

Pohiticiun  Ambassador ol India
{o Somalia.
Shri . § Naskar, formes Politi-
aan, Ambs sader of India to
Philippanes,

St A M Thomas, lormer Poli-
fican, foimer High  Commis-
aoner fta Inma to Zavloa

Lale 8Pty Guingm Singh, former
Pol.ietan Hhegh  Comnue-sioner
te Teehise o A ntralia

S D N ( hatlenjee, Rl IFS,

Ambinsgacion of Indin to
France.
Sy T N, Raud, Rtd,  ICS,

Amissa ' ol India to US.A,

S, High
Commissioner  lor India  to

Bangladesh,

. Shn K B Lwl Rt ICS, Ambas-~

satlor of Tndia to Belgum,

Shn B. K. Neluu, Rld. 1CS High
Coam.es utir tor India 10 the
U.K.

. 8hri R. Jmpal. Rud. IFS, Ambas.

sado: Permaneni Representative
ol Tmhia 1o UN, New York.

Shri Zabir Ahmad, Rud. IAS,
Ambas arlar of India to Saudi
Arabia

Shri  Imdad  Ali, Rid. IPS,
Ambassador of Indla to Peoples
Democratic Republic of Yaman.

Shri Arjan Singh, Rid. Servioe
Chief. High Commissioner for
India to Kenya,
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18, Shri Khaliq Ahmad Nizaml, for.
mer Educationist, Ambassador
of India ip Syrian Arab Re-
publie.

19, Shri Bisir Gupta, former Edu-
cationist, Ambassador of India
to Democratic Republic of Viet-
nam,

20, Shrei 8. E, H Rizvi, former
Banker, Ambassador of India
to United Arab Emirates.

21, Shri R. Khathing, Rtd. IFAS,
former Ambassador of India to
Burma,

Country-wide pllot study project by
AIR.

8102. SHRI RAM PRAKASH. Will
ne Minister of HEALTH AND FAMI.
LY PLANNING be pleased to state:

(a) whether Government are satis-
fied with their family planmng mes-
sage conveyed through plays and songs
to motivate willagers,

(b) whether the All India Radio
has decided fo lounch a country.wide
pilot study project to determine in
which direction 1t should proceed with
its campaign, and

{e) if s0, the broad ouilives of the
scheme in this regarl’

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M.
ISHAQUE)* (&) By and large, yes;
although in such matters there is
always scope for improvement.

(b) Yes

(¢) The study will be conducled in
70 villages in various part of the
country to determine listening habits
and preferences for varioug types of
programmes amongst specific audience
£roups.

MAY 8, 1973
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Steppage of trxflc of artillery practics
at Kaimoor Range, Rews, MFP.

9103. SHRI RANABAHADUR SINGH:
Will the Minister of DEFENCE be
pleased to state:

(a) whether artillery practice at
Kaimoor Range near Rewa town of
M.P. hay caused a total stoppage of
traffic on the Rewa-Sidh!{ highway
causing a 15 mile detour in this period
of fuel shortage:

(b) if so, what steps are proposed
to remove thi, hardship; and

(c) if not, what was orginally de.
clared to be peniodical exercise, has
taken the shape of a permanent establ-
1shment?

DEFENCE
(a) No,

THE MINISTER OF
(SHRI SWARAN SINGH):
Bur,

(b) anid (c). Do not arise.

Export of Steel Material by SAILL
International

9104. SHRI ROBIN SEN: Will the
Minister of STEEL AND MINES be
be pleased to state the volume of
export of steel material handled %y
SAIL International Ltd. since Iits
inception till 31st March, 1876 year-
wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): B8AIL
International was sppointed ocanalis-
ing agency for export of sieel items
with effect from 23-7-1974. Till 3ist
March, 1975 contracts for export of
283,800 Metric Tonnes were concluded,
Export of steel materials handled by
SAIL International ¢l 3ist March,
1975 was 05,417 Metric Tonnes.
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‘Profi; sareed 3y Indlan Copper
Oerporation

glas, SHRI SHIVNATH SINGH:
Wil he Minister of STEEL AND
MINES be pleased to state:

(a) whether Indiap Copper Corpo-
ratlon, which is now & ynit of Hindus-
tap Copper Ltd. wap in profit at
the time of nstionalisatien;

(b) it so, the exact amount of
profit earned by Indian Copper Cor-
poration in the ycar it was pationa-
lised and in one of the previous ycars;

(¢) whether thig tota) profit was
tdken over by Hindustsy Copper Ltd.
in its account and now the same Is
shown ag profit of Hindustan Copper
Ltd; and

(d) whether Hindustan Copper Lid.
has earned any profit in this year
or previoug year excluding the profit
earned by Indiap, Copper Corporation
which & mow one of the unit of
Hindustan Copper?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(BHRL SUKHDEV PRASAD): (a) Yes,
Bir,

(b) The management of the under-
telang of Indian Copper Corporation
Ltd, was laken over by Central Gov-
ernment on 10th March, 1972, The
undertaking of Indlan Copper Corpo-
ration was acquired (and became a
uni! of Hindustan Copper Ltd.) on
21-p-1972. Prior to the takeover, fhe
Indian Copper Corporation Lid. was
prepsring balance sheet and profit and
lopg account on calender year basis.
The profits earned by the unit hefore
take-over and after take-over are
indicated below:—

Period Profit
{(n Rr.)
w9 B . . 697,087
=1~1972 10 20-9-72 . L14:BaEB
' 3NY-T9TR 10 31-3-73 2,52 21,024

137 L8—4.

(¢) Profit priar to 20-9-1072 was
tranaferred to capital accoumt
while the profit from  2i-4-1072
onwards upto 31-3-1073 was transferr-
ed to the balance sheet and formed
part of general reserve.

(d} No, Sir.

P M’y visit to Khetri Copper Complex

9106. SHRI BASHWESHWAR
NATH BHARGAVA:; Will the Minlster
of STEEL AND MINES be pleased to
slote-

(a) whether Prime Minister made
any reference in her public meeting
regarding hardships of the workmen,
who met with accidents, while on
duty, in connection with relevant rule/
laws for fts amendment, when she
visited Khetri Copper Complex oa
5th February, 1875;

(b) if so, the nature of reference
and necessary action taken in the
matter by the Miustry so far; and

(¢) whether Prime Minister direct~
ed the Minister of State for Steel and
Mines tp take necessary action in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF BTEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) fo
(¢) In the public meeting at Khetr),
on 5-2-1975, Prime Minister paid
homage to the poor workers who died
m an accident in the Khetrl Mine on
1st February, 1975. Conveying her
condolenses to the bereaved Ilamiilles
she expressed her deep sympathies
far the hardship faced by them. Bhe
turther stated that though the fami-
Les of the workers who died in the
pecident, had been paid compensation
as per existing rules/laws she desired
the Muusier of Steel and Mines (who
was present) to arrange examination
of the adequacy of such compensa-~
tign, payable to workers involved in
accidents. This matier I8 belng exa-
mined by the Government,

N,

s



9108. BHRI CHAPALENDU BHAT-
TACHARYYA: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) the extent of increase in inci-
of malaria in the Industria] belt
tanagpur, West Bengal
the last three yeary and
to combat it;

i
gg -
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ment Its further distribution iz done
by the State Governments. Thbe
tablets are supplied free of cost to the
patients by the National Malaria Eradl-
cation Programme Organisations/ Dis-
pensaries/Medical Ingtitutions. This
drug is also avallable in the open
markel from the private practitioners.

8-Aminoquinoline tablets used for
rodieal treatment of malaria positive
cases are also supplied by the Direc-
forate of National Malaria Eradication
Progrmme to the State Governments
for use through National Malarla
Ersdication Programme Organisation.
State Governmenty have also beeh
authoriseq to supply the drug to local
branches of Indian Medical Associa-
tions. Bteps have been taken to make
this drug available in the open market
through Indlan Drugs Pharmaceuticals
Ltd,
Workery retrenched in West Bemgal,
Bihar and Orisss

9109. SHRI DINEN BHATTA-
CHARYYA; Wil the Minister of
LABOUR be pleased to state:

(a) the tots]l mumber of workers
laid off and retrenched during the
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Inst thiep months trom Ist
Junoary, 1875 to 3lst 1996 in
Wast Bengal, Bkar gnd Orisse; and

{b) sny effort made by Govern-
m,ummmmmm-
ment

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). Im-
formation is being collected and will
be laid on the Table of the House after

. It is received.

Visit of Chinese Military Delegation
to Pakistan

9110. DR. H. P. SHARMA: Will the
Mmmﬂmmhmm to

(a) whether Government’s attention
has been drawn to the reports that a
Chinese high-level military delega-
tion recently visited Pakistan to as-
mtlin Pakistanl “needs” for arms-

"

(b) # s0, Government's information
about the nature and extent of arms
aid sought by Pakistan and the assur-
ances, if any, given by Chinese dele-
gation; and

(¢) how this Chinese arms aid in
addition to the American supples to
Pakistan, recently committed, is likely
to affect the peace in the Indlan sub-
continent?

THE MINISTER OF DEFENCE
(BHRI SWARAN SINGH): (a) to (:‘)..

Churtry Irrigation Canal Project

2111, SHRI M. 8. PURTY: Wil the
Minister of EXTERNAL AFFAIRS be
Dleased to siate:

(a) whether the Government of
Nopal have not taken interes; so far

in the mmoagement of the Chatra
Irrigation Camal Project built by
Government of India; ang

(b) if o, the reaction of Govern=
ment of India thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFTAIRS
(SHRI BIPINPAL DASB): (a) His
Maujesty's Government of Nepal have
assured us that they will take over
the management of the Chatra Irriga-
tion Canal Project during May, 1975

(b) Doeg not arise,

National Wages Policy for Emplayess
in Drug Industry

91)2. SHRI S. R, DAMANL: Wil
the Minister of LABOUR be pleased
to state

(a) whether Government have con-
sdered or are considering drawing up
a national wage policy for all cate-
gorieg of employees in the drugs and
pharmaceutica) indvstry; and

(b) if so, the broad outlines there-

Indo-U.S. clash of interesis
113, SHR! RAJDEO SINGH; Will
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' (b) whether recently i is partieu-
larly #so after Indls exploded its

(d) it so, Government's reaction to
it ang the etepy to counteract this
mischievous move with a definite
‘motive?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a).
Government is not aware of this

{(b) to (d). Does not arise.

Shortage of Water in Health Centrea
of West Bengal

9114. SHRI R N. BARMAN: Wil
the Minister of HEALTH AND FA-
MILY PLANNING be pleased to rtate:

(a) whether some Health Centres
in West Bengal specielly the Jagal-
‘Ballabbpur Primary Health Centre,
mdmity the patients on the assurance
that the water wil] be supplied by
the relative and friends of the
patients;

(b) whether the Doctarg and mewm-
cal staff are feeling great difficulties
in carrying out operationg or prepar-
ing mixtureg due to shortage ot water
and in some cases, the patients were
pefused admission; and

(e) it mo, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K M.
ISHAQUE): (a) to (e). The infer-
mation is being collecied and will be
Yurnished ag 2oon as it becomes avall-
able.

HAY 8§, 1978
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9116. BHRI THA KYRUTTINAM:
Will the Minister of SHIPPING AND,
TRANSPORT be pleased to state;

(a) whether the tender for construc.
tion of Pamban Bridge hag been
settled;

(b) if se, the facts thereof;

(¢) the reasons for inordinate de-
lay in settling the tender; and

(d) the time stipulated to complete
the work?

THE MINISTER OF STATE IN:
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M, TRI-
'VEDI)-  (a) Yes, please.

(b) It has been decided by the
State Government to award the com-
fract for the Bridge to M/s Nilakan-
tan Bros, Contractor (Private) Limit-
od of Madrag and the acceptance of
the Tender was conveyed to this con-
‘tractor by them or 31-B-T4,

(¢) There has not been any inordi-
nate delay in setiling the tender,

(d) The stipulated time for comple-
tion of the bridge is 4 years (48
months) and it is expected to be com-
pleted by the end of the year 1978

ofws gfirar & tuft & wrw e
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9117.8HRI R, V, SWAMINATHAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether India attended the
meeting of the 10 nationg held in Paris
on Tth April, 1873 to finalise the ways
and plang for world conference of
oil producing snd consfuming nations
to dea] with the problem of high price
of ofl and the escalating priceg of
fertilisers and industrial raw materals
and equipment,

(b) if o, whether any decision has
been taken; and

(c) whether Indla put forward pro-
posal in thig meeting?

recognised by all participants
wulnch&dlnn]lthcdnﬂwm:

which were submitted during the pre-
paratory meeting for consideration,

War in Vielnam

9118 SHRI B. S. BHAURA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government are sware
of the fact that war clouds are gather-
ing over Vietnam once again endan-
gering peace in Asla, ag the U.S.
Administration has threatenel with
direct intervention in Vietnam;

(b) it s0, the reaction of Govern-
ment thereon; gnd

(¢c) whether any step has been
taken by Government of India to use
their position to avert a crisis?

FAIRS (SHRI BIPINPAL DAS): (a)
to (c). As the House is aware, war'
in Vietnam has ended with the sur-
render of the erstwhile Saigon re-
gime on April 30, 1075 to the forces
of the Provisiona! Revolutionary Gov-
ernment of South Vietnam. .

Impact of ghoriage of Almminjum en
National Economy
9119. BHRI P. GANGADEV:
SHRI D. D, DESAIL
SHRI G Y. KRISHNAN:

SHRI PURUSHOTTAM KA~
KODKAR:

SHRI R V. BWAMINA-
THAN:

BHRI VARKEY GEORGE:

SHR! R, 8 PANDEY:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether he iy aware that there
is an acute ghortage of aluminnom:
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(b) if o0, its impact on Nationmal
Economy; and

(c) whether any messures have
been taken to face the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): ()

substantial

ing sustained ang increased power
supply to aluminium gmelters to the
extent possible, are being teken by
Government on continuing basis,

9120, SHRI K, LAKKAPPA: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

() the names of the places in the

MAY 8, 1978
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THE DEPUTY MINISTER IN THE

Jumastay or mxremwaz ar.

FAIRS (SHRI BIPINPAL DAS): ()
Regional Pessport Offices  are fune-
tioning at present af the following

(e) to (1). The Btate of Karnataka
i served at present by the Regional
Passport Office, Madras. A
of the Mysore Chamber of Commerce
and Industry to open a Passpart Office
lthalouwuforwudodby the
Government of Karnataka with a re-

as and when the increase i the vo-
lume of work justifies it,

Demand and Production of Aluminiem

8121.EHRI VARKEY GEORGE:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the number of Aluminium plants
working in the country st present in-
dicating their capacity;

(b) the total production of alumininm
in the country at present and the do.
megtic demang thereol;

(c) whether there is a 40 per conmt
under-utilisation of capacity; and

(@) if 30, the steps taken to ytilise
the existing capacity {n full and make
the country seM-smufficiant?
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and their imstalled cspacity are Indicated below :—

Location of the Plant Present Management
ingtalied
capacity
(in tonnes per annum)
1. Hirakud (Orissa) 20,330 . Indisn Aluminium Company
M}'I.m., Calcutta, -
3, Alwaye (Kerala) S 15,850 Do.
3. Belgaum (Karnataka) , 50,000 Do,
4. Reaukoor (U.P.) 95,000 M/s. Hingustan Alyminium Cot=
poration Limited, Bombay.

5. Magtur (Tamil Nadw) . . .

6. Asmsol (West Bengal) under Lock out since

20,000 M/s, Madras Aluminium Company
Lud., Coimbatore,

Sept., 1973) " 9200 The Aluminium Corporstion of
India, Calcutta.
2,10,170
(b) and (¢). The production of (c) if they are registered on the
gluminium in 1974-75 was about pameg of outsiders; what are the num-
126,550 tonnes as against an installed bers and on what ground they are

capacity of about 210,000 tonnes.
There was thus a 40 per cent under
utilisation of capacity. The demand as
recently estimated is about 21 lakh
tonnes for 1975-76.

(d) The main reason for under uti-
lisation of existing capacity is lack
of adequate power supply. Steps for
ensuring sustained ang increased po-
wer supply to aluminium smelters
in the country tc the extent possible
are being taken by Government on a
continuing baxis.

Registration of Cars, Scooters and
Trocks by outsiders in Dadra and
Nagar Havell

§122. SHRI NANUBHAI N. PATEL:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

{a) how many cars, scoolers and tru.
cky are registered in Union Territory
of Dedra and Nagar Havell during
the years 1872-73, 1973-T4 and 18T4-75;

Year Scooters Care Trucks
Motor
Cycles
1973-73 . 45 88 [1
1973-74 44 90 13
197475 48 584 7
(b) Al] the vehicles, shown &sbove
were registered in the names of per-

ficates of Insurance the applica-
tions for registration of the wehi.
cles.

(c) Does not arise
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Relief Scanda of Bengnl

9123. SBHRI SOMNATH CHATTER-
JEE: Will the Minister of SUFPPLY
AND REHABILITATION be pleased
to state:

(a) whether his attention has been
drawn to a report headed ‘Relief
Standal of Bengal” which appeared
in “Indian Express’, Bombay of March
13, 1975 and Government's reaction
thereto; and

(b) if the report is correct, the
steps Government have taken gnd are
going to take in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY)" (a) and (b). Yes, Sir; the
position 45 explained in the statement
attached.

Statement

The position 1 regard to the
various points raised in the news-
report appearing in the ‘Indian
Express’, Bombay of March 13, 1875,
is indicated below -

(1) Rendition of accounts by the
Government of West Bengal in res-
pect of the advance given by the Cen-
tral Government for the running of
camps for Bangladesh refugees.

A sum of Rs 11057 crores was

(2) Reported CBJ enquiry con
taining adverse remarky against some
Ministers

The only case is one In which %t
was alleged that & truck -carrying

given on 31st January, 1974 in fulfil-
ment of the assurance regarding re-
ply to Lok Sabha Unstarred Question
No 788 dated 16th November, 1872,
after obtaining Information from the
State Government.

(8) Reporr of the Comptroller and
Auditor General of India.

The Report of the Comptroller and
Auditor General of India for the year
1972-73 Union Government (Civil)
contained a para on Bangladesh re-
fugees. This Report hag already been
placed before the Farliament and the
para relating to the Bangladesh re-
fugees has been discussed by the
Public Accounts Committee. The vari-
ous cases of irregularities etc. which
have been brought to light by this
Report, are being pursued with the
State Government.
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wr st (s owe gRe fdsh)
(¢) F @ 1 ¥ wE v
tfour wam e gr YmE e
gtr fz fad &fm Addmm swdt
Fordy fagre i InT 92w i w17 SRAT
& AT X WTAT AT 9T, AT AWTE
a4

(w) T g1

(7) gzar &/ mAgy ¥ oA
M & oF wAielg we ofrape T
10 7957, 1971 & WiMFAF me
WaAgmEE GErT 9T ¥ '@
wom ot W} 1 o9 AT ET 29-7-72
* gare aF faere feqr mr oY
¥d, 1974 7% W W W
¥ oftareaw w1 iy mw o
difae w¢ faar mar 1 am & AR
@ ® fot & A 9 sz
# oty o ar ofy §

Wage Cell

9125, SHRI NOORUL HUDA; Will
the Minister of LABOUR be pleased
o state:

(a) whether it s true that the
Minlstry has formed a wage cell for
evolving a formula of wage, incone
ang prices;

(b) who are the members of this
c¢'l and whether representatives of
nationsl ¢rade union organisations
bhave been assoclated with the cell;
and

(c) whether Government have any
to fresze or ocurh up-

fettered profits of big monopollst nri-

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
The Wage Cell {s a part of the Minis-
try and the question of assoclating
trade union organisations with it does
not arise.

(c) The monetary and fiacal policy
and the anti-inflationary measures
taken by the Government are designe
ed to meet the sltuation.

Increase in Cancer Caséy in Kerala

9126 SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
HEALTH AND FAMILY PLANNING
be plessed to state:

(a) whether the number of cancer
cases have registered a steep rise In
Keralo Slate during the last iwo
years;

(b) whether the number of beds
available for the treatment of the
discase in the State ig inadequate-

(r) if so, whether there is any
scheme under the consideration of
Government to augment medical faci-
lities in Kerdla for the treatment of
this disease; and

(d) i so, the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A, K. M.
ISHAQUE): (a) No, the number of
inpetienty and out-patients treated in
various Hospitals for the years 1671—
73 as reported by the Government of
Kerala is as under:—

Yer  Om-  Ire Toul
patients  patients

971 36.677 3,641 “£,58

1972 . 27430 4165 31,388

1973 . 22,342 5,629 7471
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PROF MADHU DANDA.
VATE:

SHRI VARKEY GEORGE:
SHRI VASANT SATHE:

{(a) whether the Centre for Social
Meditine snd Community Health of
the Juwaharlal Nehru University has

THE DEPUTY MINISTER IN [HE
MINISTRY OF HEALTH AND FA.
MIILY PLANNING (SHRI A, K. M.
ISHAQUE): (a) The Centre for Soclal
Medicine and Community Health of
Jawsaharlal Nehry University has not
submitted eny report us ita study ia
sald to be gtill incomplete Certain
Press reporta appeering in this regard
are based on the interview with some
of the fleld workers engaged in the
project, who however have not given
full particulars Enquiries by State
authorities indicate that the allega-
tiong gre baseless

(b) Health Officers and Collectors
are given targets for their respective
areas who involve all development
departmentg of the Government to
help in the achievement of targeta.
No professional agents are engaged.

(¢) Government doeg not think any-
thing wrong in involving all Govern-
ment departments for the furtherance
of Family Planning Programme.

Harassing of Adivasi women by oc-
cuPants of Milifary Helloopter at Nasik

9128, PROF. MADHU DANDA-
VATE: Will the Minister of DEFENCE
be pleased to state:

(a) whether thete were attempts by

occupants of a military helicopter to
bharass twn Adivasl women setitenine
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from thely work in g village near
mumumxw.

{(b) it g0, whether when the adivasi

women tried to lodge a complaint at

the Police Station, the Police refused
moking them to give the number of
the military helicopter; and

(c) whether any action is taken
against the occupants of the military
helicopter?

THE MINISTER OF DEFENCE
(SHRI BWARAN SINGH): (a) to (c).

sirare & Frert o qemed o1 gy

9129. St TRTATH ATIIA : Fq[
T FAT T FATA W OFAT HOT iR

(%) ®& @ W aifFam 47
¥ e Wy a7 feg o s Fe
AT A A AT AT WA T
¥ firart A W T N FEE T
L I

(w) ofr g, @t o7 ¥ foad
feart ®1 quraer fmr mn & W
it W qurrn ) aer @ W
wroor § ; Wi

(%) * Lurar s w@ AR
Tt wire oy #bm wrefrpr e el
o ay forrey e af fear @
Ty ey wwT Tz a et s ?

st (st vk fag) @ (%)
et wrerars s & drow @ o
oy st forky & warwr 10. 25 o
ot o s sz gk

() 526 fm *t gurer fiear
T e wre s frererdtr § 0

& st Y Arsiope W fiear war § .
yfe & g drar ¥ st o T |

() forr 526 fis ™Y *t spemET
fear war § st ot ooy e
I, awr qEe oX v & wndfy o
% amwe ( 4 faamendir Wit 2 anoR)
w1 s Ay fea o § —

1. el @l 8,000 TIHEAW

wr,sfram-  wWrE wdt afw
o feg it feg oot ¥
et
2 stamar feg 31,215  qife
%o i
fag
3. stomsilgs 17,014 qumfX
fag %o &
g
4 Tk —  adnfe
LieE]
5. TeqT U0 1,13,425 €& P
woere (gfe so ¥ Hwwrdww
farwrr) fag wr ¥
O A=
ll!:(
6. Aty 8,700 waWfx
aré, sfrmmee war ¥
wt qeft fog

Raw Material Bupply to Durgapus
Steel Plant

9130. BHRI DHAMANKAR: Will
the Minister of STEEL AND MINES

be pleased to state:

(a) whether gttention of Govern-
ment has been drawn to the news ve-~
part appearing in the Economic Times
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dated the 25th March, 1078, under the
caption DSP doemn't get envugh raw
material';

(b) if a0, the facts thereof; and

(c) the reaction of Government to
the ovbservations made therein and
the action taken?

materfals to Durgapur Steel Plant,

saleable steel in the Durgapur Steel
Plant during 1074-75 gt 520,000 tonnes
wag significantly more than the pro-
duction of 377,000 tonnes in the pre-
ceding year.

Pak response to Induy meve for
aormalisstion of relations

9131, SHRI SHRIKISHAN MODI:

SHRI RAGHUNANDANLAL
BHATIA:

SHRI S. M. BANERJEE,
SHRI D. D. DESAI:
SHRI P. R. SHENOY:

Wiil the Minister of EXTERNAL
AFFAIRS be pleased to state:

MAY 8, 1075
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(b) ¥ go whether thare has been
any response thereto; and

(¢) ¥ s, the salient features

letter dated 20th March, 1978, add-

prospects of eerly normalisstion of

(b) and (c). In his letter dated the
25th April, 1976 Mr. Bhutto has stated

——

T o132 W gvR wT wgan
T AT WA WTEAETIT ST STOeTH
st W HAaw T ARy 20 FdQ,
1975 TATTN XO7 qaaT 597 ¥ FAT
¥ goew ¥ oy w4 &7 ¥ W A

(%) wmewgrqe srqe sreary ¥
ORI W WTTAT, TH, WETATC ¥Y
forerad wrorardt & fre s oy fierk
gro faefr o forwrae #F fiew-fier
SR EROT MY WY

(=) wrd ¥ aiw e gt st
syfrt & arsgw & o ar gff Lo
w1 wrtw W fieay waT A7 Wi Wi
g8 & ¥ fwr o wim ;Wi
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(w) war wrost o atw g0 £
wx o wfiverfeat oY, far ot qraw £,
wrArafer s fear ar § Wi afx
Wi, o Wy et arfw o sfergw ST
o ar ?

wn dWwew (v v W
uwr Wt (st e forrs fowf): (%)
ddt ¥ woerd® Tew & mer o Fod
wges 28 Il 1974 W €
@ ot ow, 1974 W B ¥ TF
whurh & foé & o fs qumew &
forg wfizar faeesr o7 AT e fsar
Lol

(w) wfem feewr w1 @AW
wfrere fiel o ¥ g wTOT 10
WA, 1974 ¥ ¥ e S wY Ay
& firg fedy o | o wamen @ st
& whequare SO S e wiw
FQ W, xT o & ofoma) @ v e
& SRw & wiw-sfwsl w1 vo7 fegr ma
§ T wiw S Y el RO
afewrd & wrek W afer w ¥ for
&1 waw ¥ wrd & gy ¥ o frd
Hurrler & wft dit o oiw goEw
w7 757 fiean mar | e 3wt fod
O} wrra ft fg & wmEe
9z ¥ ay A ¥ §9 wiwfal
¥ fireg wiwqyewr e sTE

{w) far wre wfienfai & freg
werwy: T aAy §, o ded @
wwruter fve ar qwr A |

Talks ou Maritime Boundary with
Bangiadesh

9133, SHRI D, D. DESAL
SHRI D, P, JADEJA;
SHRI K. LAKKAPPA
SHRI P. GANGADESB;

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the maritime boundary
falks between India and
were concluded on the 4th April, 1878
at New Delhi;

(b) if so, whether any accord was
reached; and

(c) it so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (s) The last
round of talks on the maritime bound-
ary between India and Bangladasih
was held at New Delhi between 20th
March and 2nd April, 1975,

(b) and (). Both sides agreed that
negotiations on the gquestion of the
maritime boundary in the Bay of
Bengal had advanced to a stage where
they could expect to reach an expedi-
tious and mutuelly satistactory solu-
tion,

Hooghly as National River.Ways

9134, SHRI H, N. MUKHERJEE:
Will the Minister of S8HIPPING AND
TRANSPORT be pleased to state:

(a) whether Port Developmant Cor-
poration hag recommended that Hoogh-
ly shoulq be made national riverways;

(b) if so, the cutlines thereof; and
(c) Government's opinion on it?

THE MINISTER OF STATE.IN THE

(a) to (e). mmum
on Inland Water Trunspart, 197D,
in ity report inter-glis recommendad
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thet the Gangs-Bhagiratiii-Booghly

claration as a National Waterway.
The question of declaration of indivi-
dua] waterways ag “National Water-
way"” Is under consideration of Gov-
ernment.

R e oW ¥ g
wfmae ¥ feey whan fremed

9135 =it Whwwe fas : w1 T
et qg T W g e fin

(%) w1 T W WA
ferwradf frreft § e worgranT et
Fonfmfeor wifme s o 1074 %
et & oo ok Frrfer gt dare
wort o fararit wafirar off ; ot

(w) ufe gf, &t W™ ot & W
sy ?

vt Wiy # g9 aoit (st we o
voaras) ¢ (%) wiw, 1074 & wyr)-
forey sgvelt & forg 1973 Frdare ol ey
firetwe-gfet ¥ saw ¥ yo frerad

MAY 8, 178
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(w) ¥er v oy o
st war fie frtwwgfoat froit &
SETT WX wnT ¥ qefRr Wt

s ok & e oY dare o wlt ot )
w gfedt % dare e e w ¥
STey XTAY e wrgfenr 9T ot faeere
o T | e W ST N LT
wifir mff @

Help to Taxi Drivers in Delhl

9136 SHRI H. K. L BHAGAT; wWill
the Mimster of SHIPPFING AND
TRANSPORT be pleased to state:

(a) whether there are about 3,000
Taxis in DIl.h:l;

(b) whether about 2,000 taxis gene-
rally remain idle, because of high
price of petrol; and

(c) what steps are belng taken to
help the taxa drivers?

THE MINISTER OF STATRE IN THE
MINISTRY OF SHIPFING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) There were 4136 vahid permits
for DLT taxis in Delhi as on 30-4-19765.
In addition, 202 DLY taxis and 1893
DLZ Taxig were also operating on
that date,

(b) Government have no informa-
tion In regard to this matler, since oo
survey or study of the utilisation of
taxis in Delhi has been carrled out by
the Delhi Administration.

(c) Does not arise.
Allocation of Btesl to K.T. Stesl,
Bombay

9137. SHRI SHASHI BHUSHAN:
Will the Mimster pf STEEL AND
MINES be pleased to state;

(a) the total amount of sfes] quota
allocated to K.T. Bteel, Amamath

Bombay;



{d), The information 13 belng collect~
ed and will be laid on the Table of
the House,

Bupply of Political Literature by
USSR to India

9138, SHRI SAMAR GUHA: Wil
the Mmister of EXTERNAL AFFAIRS
be pleased to refer to the reply given
to Unstarred Question No. 3224 on the
22nd August, 1974 regarding Supply
of Political Literature by USSR, to
India and gtate:

(a) the reasong for not collecting the
promised information gnd supplying it
to the Member Who raised it;

(b) whether after eight months of
the assurance, the necessary informa.
tion hag been collected; and

(e) if 4o, the facts thereabout?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) to (¢)-
In implementation of the assurance
given in reply to Unstarred Question

Parliamentary Affars on the 1ith
April, 1975. The collection of Infor-
mution took considerable {lme as
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Becretariat were concerned.  The
Ministry of Finance also had to seek
informgtion from their Collectors of
Customs 1n different parts of India

Fuage park w & 2kare yro v
wfaefedt & fawg o fear wn wow

9139. st wAWTR WM™ : WT
o T T8 wary Y T W fw

(%) SEdemARwE T STRIT
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W we e A o freqe firrcn
fegr

() v Ak www X g
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(%) SHaC ¥ o wer ¥
sen AR i RTeT AR QU EY
w1 o & W T o e o Y A
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o sy ¥ 9w dAdy (W am-
wfer wif): wivw fifie stfieirfedt
& firer wete gfee ey § —

(%) g% stfred ) I avet oy
s wC fear oy § AR go R,
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frerg gaT 27 o7 Aw o @ fow
AT |

D IrC Buses Impounded by Haryana

8141 SHRI HARI SINGH
SHRI FRABODH CHANDRA-

Will the Munister of SHIPPING AND
TRANSPORT be pleased to state

(a) whether some buses of the
Delhy '.I:'nnmrt Corporstion  were
mpounded by Hnryann Government
during April, 1975, and

(b) if so, the reasons therefor”

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M TRIVEDI)
(v Yes, Sir

(b) A mutually accepiable formula
for the share of inter-State (road)
passenger traffic had not been worked
out belween Delln and Haryanas, Har-
yana Roadways started plymng 35
services which were not covered by
the reciprocal agreement between
Delhi and Haryans, The Delhi
Transport Corporation was alao plying
5 such services The Haryana autho-
m«mmm-uﬂh—
pounded the sad Corporation's buses

plying on some of the uneuthorised
routas
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Confinesnent of Inflan Constabley by
' fepalose Labesrers

9142. SHRI N. £ HORO; Will the
Minister ¢ EXTERNAL AFFAIRS
be pleaseq to state:

{a) whether Government's arten-
tion has been drawn to a pews item
in ‘Motherland’ dated the 29th March,
1975 that four constables of the Uttar
Pradesh Excise Department have
been wrongfully confined by Nepalese
labourers after g raiding party geized
distilling equipment and illicit jiquer
from them: and

(b) if so, the factg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Yes, Bir.

(b) The facts of the case are that
on March 24, 1975, Excise Inspector
of Puuri Garhwal (UP) alongwith 7
Excise Constables-raided Nepali labo-
urerg of a Contractor working on road
near Dwari-Khal in District Pauri, UP,
and recovered {llicit liquor end dis-
tilling equipments, The labourers
resisted and assaulted the raiding
party causing minor injurieg to four
contables. The Contractor gs well as
i2 labourers were arrested and sent
to jail,

Number of S.0.|S.T. Temporary Em.
ployaes in Minjstry gnd Its atioched/
subordinate Offices

0143, SHRI P M. SAYEED- Wil
the Minister of SUFPLY AND REHA-
BILITATION be pleased to state;

(a) the total number of Bcheduled
Casgte and Scheduleq Tribe temporary
employeeg In Class I, Class II, Class
III and Class IV posts in the Ministry
and its attached gnd gubordinate
Offices as on 30th June, 1974;

(b) the number amongst these
who had completed three years ser-
vice on that date; and
TT LB—5

(c) the ressons for not aeciaring
those mentioned i (b) above as pers
manent?

THE MINISTER OF SUFPLY AND
REHABILITATION (SHR! R K
KHADILKAR) (a) to (c). The Infor-
mation is being collected gnd will be
lad on the Table of the House.

State-wise Welfary Scheme for Agri-
cuitural Labour and their Number

9144. SHRI TUNA ORAON; Will the
Minister of LABOUR be pleased to
stule:

(a) the number of Agricultural
Labour in the couniry during the
last iwo years, Statc.wise;

(b) the major welfare schemes so
far approved by Government for the
welfare of the Agriculture Labourer
ip the country, State-wise, during last
three years gnd implementation of
these schemes, scheme-wise; and

(c) the features of weltare centres
for agriculture labour in West Bengal
during Fifth Plan period?

THE DEPUTY MINISTER IN THE
MINIETRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b), A
stalement is lald on the Table of the
House. [Placed in Library . See No.
LT-9693/75].

(¢) According to information made
available by the State Government
there was & specific proposal for open=
ing of four Labour Welfare Centres
during the first year of fth Five Year
Plan at the following places:—

i) Champadenga (Hooghly Dis=
trict.

(11) Jhargram (Midnapore Dis-
trict)

(lif) Kallachak (Malda District)

(iv) Gangarampur (West Durgi=
pur District)
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In the Labour Welfare Centres,
there will be provision for certain acti-
vities meant for the welfare of agri-
cultural labourers. These activitics
are:—

(i) Recreational facilities through
indoor and outdoor games.

(ii) Library facilities.

(iii) Facilities for Primary Educa-
tion,

(iv) Radio and Cinema  Pro-

grammes,

(v) Newspapers and Journals.

Temporary Posts in Ministry ang its
attached|subordinate Offices

9145, SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of SUPPLY
AND REHABILITATION be pleased
to state.

(a) the total number of Class I,
Clasg II, Class IIT and Class IV tem-
porary posts in the Ministry ang its
attached and subordinate Offices as
op the 30th June, 1974 which were in
existence for the last three years and
are likely to continue for indefinite
period; and

(b) the reasons for not declaring
these posts as permanent as required
under rules?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R, K.
KHADILKAR): (a) and (b). The in-
formation is being collectell and will
be laid on the Table of the House.

Seniority List of Assistant Executive
Engincers of ML.E.S.

9146. SHRI S. M, SIDDAYYA: Will
the Minister of DEFENCE be pleased
to state;

(a) whether in the seniority list of
" Assistant Executive Engineers of the
MES issueqd in August 1973, a number
of permanent Scheduled Caste and

MAY 8, 1975
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Scheduled Tribe officers have been
shown junior to a large pumber of
their temporary|quasi-permanent non.
Scheduled Caste|Tribe colleagues;

(b) whether thig action is against
their spirit of Ministry of Home Af-
fairs O.M. No. 9|45/60-Estt(D), dated
20th April, 1961; and

(¢) if so, what action has been
taken to get right thig error?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): (a) Yes, Sir, in a few
cases.

(b) ang (c). The seniority of offi-
cers in the MES ig governed by the
ment, Promotion and Seniority) Rules
which do not at present contain a pro-
Military Engineering Service (Recruit-
vision on the lines of that laig down
in the Ministry of Home Affairs OM
No 4745/60-Estt(D), dated 20/4/1961.
Actiop has, hLowever. already been
initizied to amend the MES (RPS)
Rules 1949, inter-alia, to enable the
provisiong of the Ministry of Home
Affairs CM No. 9/45./G0-Estt‘D) d=zted
20-4-1¢61 keing made aopiicable to the
MEE alco,

Financial and other pid to Private
Medical Colleges

9147, SHRI P. R. SHENOY: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to sgtate:

(a) whether Government have pre-
pared any scheme tg grant financiul
and other aid to the vrivate medical
colleges in the countrv to enable them
to run without collecting capitation
fee; ang

(b) if =o, the salient features of the
scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A K. M,
ISHAQUE): (a) No

(b) Does not arise.
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wee st ¥ fewn ® frd e
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Balachadi Salnik School, Gujarat

9149. SHRI D. P. JADEJA: Will the
Mintster of DEFENCE be pleased 10
state;

(a) the total strength of siudents
Sainik School, Balachadi, Gujarat;

-4

out of them are

is £

how many
Qujarat?

THE MINISTER OF DEFENCE

(SHR! SWARAN SINGH): (a) and
(b). The present strength of boarders
in Sainlk School, Balachadi, Gujarat.
is 434, out of which 351 are from
‘Gujarat State,

Btafl of various Research Project of
Indian Council of Medical Research

9150, DR. RANEN EEN: Wil the
Minister of HEALTH AND FAMILY
FLANNING be pleased to gtate:

() the nature of various ressarch
projects undertaken by varloug units

of Indian Council of Medical Re.
search, New Delhi;
(b) total amount sanctioned for

each unit; and number 5f employees
working in each unit;

(c) the number of those temporary
and permanent; and the number of
those who have put in five years, 10
years and 15 years service and are
still temporary;

(d) whether recently relienchment
notices have been served in any unit;
and

(e) if o, the gteps being taken to
absorb them in other unit of ICMR?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRT A K M
ISHAQUE): (a) The nature of varioys
research projects underiaken by the
varous unils of the ICMR falls
brondly info the following categories:

1) Commuuwcable Diseases, (i1) Re-
productive  Biology, (lii) Nutritional
Metaholic ang Degenerative Disorders
and (v) Delivery of health scrvice.

(b) A statement giving the required
informatlon iz laid on the Table of
the House. [Placed in Library. See
Na T.T-9R04/75]
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(€) A statement giving the informa-
tion required ¢ laid on the Table of
the House. ([Placed in Library, Sec
No. LT-9004/75),

(d).Yes.

(e) The lists of retrenched employees
have been circulated by the ICMR to
all the inslitules under the ICMR,
medical colleges elc. in the country
with the request {o absorb them in
suitable, vacancies.

Fertilizer Sales Office of Khetri Co-
pper Project ip Dethi

9151, SHRI ONKAR LAL BERWA:
‘Wil the Minisier of STEEL AND
MINES be pleaseq to state,

(a) whether Khelis Coppar Project
(HCL) has opened a Sales Office fur
the sale of fertilizers at Delhi; if sgo,
since when and at what rent;

(b} the tolal expenditure

on this
otfice go far;

(e) the numes and designutiong of
the officers posted here and salary and
allowances puid or payable to them;

(d) whether Khetri Copper Project
hag not yet gtarted producing fertili-
Zers; and

(e) if so, the utility of such an
office?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Khetrl Copper Project has not opened
any Sales Office for the sale of ferti-
lizer at Delhl.  However, Hindustan
Copper Lid, has set up a Marketing
Division at Delhi for the promotion of
sale of fertilizer and the gale of
various other products from Khetrl
and Chatsila Plants, The nucleus of
this office started functioning from
August, 1972, The present reat of the
byilding which houses the Marketing
Division ag well as Lialson and Local
Purchase Office of the Company ab
Delhi, is Rs. 14,624 per month,
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(b) The total expenditure on tihis
Office upto March, 1075 iz about
Rs. 20,78,588.

(c) 1, Shri §. P, Bhasin, General
Sales Manager, Basic Fay

Rs. 3000 and allowances
Ra. 75,
2. Shri P. Chaudhri, Sales

Manager, Basic Pay Rs. 1900
and allowances Rs, 1134.

3. Dr. U, N. Mishra, Chief Agro-
nomist, Basic Pay Rs. 1680
and allowances Rs, 808.

4. Shr1 M, K. Bhat, Dy, Mana-
ger (Sales), Bagic Pay Rs. 1500
and allowanceg Rs, 900.

5. Shr1 P. 8§, Gahlaut, Assistand
Sales Manager(P), Basic Pay
Rs. 1450 and allowances
Rs, 399,

6. Shri R. Sarmn, Assstant Sales
Manager, Basic Pay Rs, 1250
and allowances Rs, 749.

7. Shr: B, R. Kalyal, Assistant
Saleg Manager, Basic Pay
Rs. 1200 and allowances
Rs. Td4.

8 Shri P. K, Johri, Assistant
Sales Manager, Basic Pay
Rs. 1190 and allowances
Rs. 639.

9, Shri Vinod Mahajan, Assisi-
ant Saleg Manager, Basic Pay
Rs. 1100 and allowances
Rs. 836,

10. Shri Prem Pandit, Publicity
Officer, Basic Pay Rs, 1100
and allowances Rs. 736,

11. Shri M, B. Kulkarni, Senlor
Accounts Officer, Basis Pay
Rs, 1230 and allowances
Rs. T48.

12, Rajvir Singh, Seniol
; mom.mmnm
and allowances Ra. 67340,
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14. Bhri G. C. Shrotya, Regional
Agronomist, Basic Pay Rs, 800
and allowances Ra, 623.

15. Shri R. Gandhi, Regional
Agronomist, Basic Pay Rs, 800
and allowances Rs. 788.

(d) The {ertilizer plant at Khetrl
Copper Project has not yel started.

(e) The Marketing Division of
Hindustan Copper Ltd. at Delhi is
regponsible for the sale promoiional
actlvities for Triple Buper Phosphals
which is a mnew product and for
gypsum, Thig Division 15 also res-
ponsible for the sale of the following
products of the Company:.

1. Copper wire bars.
2. Selenium,

3. Nickel Sulphate.
4. Brass,

5. Sulphuric Acid.

Payment of P.F, {0 nominees of gee.
eased in Rajasthan

9152, SHRI N, K. SANGHI. Wwill
the Minister of LABOUR be plased
{o slate:

(a) the total number of casey filed
by the nominees of the deceased
workers for withdrawal of PF, am-
ountg pending with the Regicmal P.F.
Commissioner, Rajasthan and the am-
ount involved in such cases for the
last two years;

(b) the period for which these cases
have been pending;

(¢) the reasons for the ijnordinate
delay in making payment to the nomi.
nees of the deceased; and

{d) what procedure is sought to be
facilitate such psayment
delay in future
the arrears are ex-

i
2Es
H

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND : The Provident
Fund Authorities have reported as
u._ndar:—

7

Ty{a) As per records of the Reglonal
Office, Rajasthan 57 clalms were
pending ag on 31st March, 1975, As
on 1.5-1975 enly 10 cases were pending
for sclilement involving a sum of
Rs, 49,000 approximately.

(L) Nine cases were pending for
more than one month but less than
4 months and only one case Is pending
for ogver ¢ monthg but less than one
year.

(c) The reasons for delay mainly
are that claims being incomplete and
defective are requireg to be returned
to the clamants/employers for recti-
firation.

(d) Tnsiructions have been lssued
for sale cuslody of nominations
receiveyd m Regional Office and to ob-
tamn nominationg in duplicate in tuture
fo avosd hardslup. fo e numinces.
Instruclions have alsy been issued to
ull the Hegonal Cominussioners to
tetlle the claims which are complete
in all respects wilhin 10 days at the
Latest.  In case the wanting documents
aie not received from the employer
lor long, ares Frovideni Fund Inspoe-
tors arg odvised iy contact the em-
ployers and to collect the wanling
documents so as to avoid undue hard-
ships 1o the rlaimpants.

The pending clalms would be dis-
posed of within a month if the defici~
encies are removed ang wanting docu-
ments are recelved,

Development of lapso Kyanile Mines
in Bihar

9153. SARDAR SWARAN BSINGH
SORHI, Will the Minister of STEEL
AND MINES te pleased to state;



and
the steps Government propose to take

(b) Does mot arise.
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Pathetic Condition of Tamil Labourers
in Sri Lanka

9155. BHRI M. KATHAMUTHU:
Will the Minister of EXTERNAL
AFFAIRS be pleased o state:

(a) whether Government's atten-
tlon has been drawn to the reported
selling of children by their parents—
Tamil workers on tea and rubber
plantations—in Sri Lanka; ang

(b) whether Government are aware
of the pathetic living condition of the
Tamil labourers in Sri Lanka?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Govern~

9156. SHRI MAHADEEFAK SINGH
SHAKYA:. Wil the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether 9 employees of the
Haffkine Institute Bombay, have bheen
retrenched recently under a directive
dated the 22nd February, 1975 from
the Director General of the Indian
Council of Medical Research, New
Delhi;

(b) if g0, the names of the emplo.
vees and length of service and service
record of each of them; and

(c) the remsons of retrenchment
and Government's reaclion thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K M.
ISIIAQUE); (a) to (c). An expert
group has recommended that Entero-
virus Unit ai the Haffkin Institute,
Bonbay, should be reorganised o as
tn give up some of the routlne aciivis
ties like surveillunce a1 undertake
sophisticated research on specific pro-
blems. In view of the change in the
rescurch programme, the gtafing pat-
tern of the Unit for the financial year
197670 hag undergonc a change. This
Unit hag 41 posts and of thess 13
posts  including 4 vacant posts have
become redundant.

2, In view of above the Council has
terminated the services of the 9 per-
sons who were junior most in the
Unit with effect from 31st March,
1975. The staff appointed in the Unit
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3. The following statement shows
names, service particulars of staff
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who have been served with fermina-
tion notice:—

SL. Name uf employees
No.

Designation Date of

* sppointment
1, Shr K. M, Kathe Health Visitor 22-2-1950
2, Shri D. K. Parthe Laboratory Assistant 15-7-1967
3. Shri S. D. Delvi . Lab, Attendant 11-4-1958
4. Shri T. R. Dhanate De. 1-6-1960
5. Shri P. R. Gurav Do. 13-12-1959
6. Shri S. H. Halipyati Animal Attendant G-12-1964
7. Shr R. K, Lad, Do. 16-12-1964
8. Shri A. §. Dodke Do. 22-4-1965
9. Shr R. G. Katckar Lovner Divition Clerk 30-1-1972

Visit by Forelgn Minister of Cambodia

9157. SHRI BANAMALI BABU:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state-

(a) whether the foreign Minister
of Cambndia during hig visit to India
recently had a discussion with him;
and

(b) if »o, the facts thereof?

THE DEPUUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS). (a) Yes,
Bir.

(b) The two Foreign Ministers dis-
cussed the situation in Cambodia, the
tupport India hod consistently ex-
tended to the Royal Government of
the Natlonal Union of Cambodia in
internationsl councils. India also ac-
corded de jure  recogailion of the
Government of National Union of
Cambodia

Steel materials to major customers at
Base Pointg

9158, SHRI KRISHNA CHANDRA
IIALDER; Will the Minister of STEEL
AND MINES be pleased to state what
portion of rake-load of steol materials
sent to the maor customers at the base
poiinls under the New Industry Pro-
cedure for the distribution of steel
has actually been lifted by ihe cus-
tomers since introduction of the pro-
redure?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
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Oollapee of Eight-storeyed cold storage
on Lawranoce Road, Delhi

915, SHRI NAWAL KISHORE
SHARMA: Will the Minister of
LABOUR be pleased to state:

(a) whether fourteen persons were
injured when the rear portion of an
eight-storeyed cold storage collapsed
under the weight of 16.000 bags of
potatoes in the industrial area of the
Lawrance Road, Delhd;

{b) the name of the proprielor of
the cold storage;

{c) whether the samples of the
bujlding meterial useg in the coms.
truction of this cold storage have since
been examined and {f so, the outcome
thereof;

(d) the compensation paid by the
proprietor of the cold storage to the
victims; and

(e) whether o comprehensive logis-
lation 18 likely to be enacled dealing
with all these things?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA). (a) Yes.

(b) The cold storage is owned by a
Privale Limited company named M/s.
Surl and Surl (P) Ltd,

(c) The samples have been taken
and gent to experts for examination.
The opinion of experts is awaited.

(d) Two of the victims have been
paid Rs. 100 and Rs. 50 respectively
by the Management to enable them fo
#o to thelr native place.

(e) There is no such proposal under
consideration,

Representation against Amtl-Indian
French TV Films

p160. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of EX-
TERNAL AFFAIRS Le pleased to
state:

(a) whether his aitention has been
drawn tg the two anti-Indlan Freneh
TV films, namely (i) Note-book on a
Journey to India, and (ii) Journey to
the Soulh, being shown by the
Bavarian Broadcasting of West Ger-
many;

(b) whether he has received a re-
presentation in this regard giving
details of the anti-Indian propaganda
through' these fllms; and

(¢) the main poinnis of the repre-
renfalion ang the action tuken?

THE DEPUIY MINISTER IN THE
MINISIRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Yes, Sir.

(b1} Govetument have seun the copy
of a commurucation trom au Indian
nultonal m Mewch o the Bavanan
Broadeasting  Coinpany  protesting
against their showing an 1fem entitled
“Jovrnev to the South', which was one
in & e, ol Qilms on Indii culled
“Note Book un a Journey fo Ladia™.

(c) The communication referred to
above profeste] agammst some soguens=
ces in the item ag being repugnant to
viewers, and one of them having shown
some Indians in a vulgar way, and also
wade {he point (hat this horrowed
French series of anti-Indian Alms
would not help to bring the Federal
Republic of Germany and India
together, but on the other hand would
affect bilateral relationship between
the two countries. Ag soon as the
Indiap Mission in Bonn came to know
about the screening of the serles by
the Bavarian Broadcasting Company
the Head of Mission took up the matter
with them and also other concerned
authonties in the FR.G. Subsequently
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the Bavarian Broadcasting Company
bave assured our Mission that in the
pear future they would be showing
good filmg on India dealing with its
religlon and culture.

Berthing capacity at Indian Ports

9161. SHRI VAYALAR RAVI Will
the Minister of SHIPPING AND
TRANSPORT be pleased to stale,
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(a) what is the maximum DWT of
ships that can bes berthed in different
Indian ports;

(b) whether there is eny proposal
to increase this capacity in different
ports; and "

() if so, the features thereot?

THE MINISTER OF STATE IN THE

MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M, TRIVEDI):

(a) Port Maximum DWT of ships that
can be berthed
Calcutta (¢) Calcutta 15,000
() Haldma Oul Jetty . 87%Dwrhmdmm
Bombay (1) Drv Cargo . 22,000 DWT
() Ol Tankers 53,000 DWT
Madras E?S%T DWT loaded to 77,000
Cochin . () Cinabulam
Channel { 28,000 DWT
g_:m&; ﬁlt):;; Berth and One
(um:“mn%g: 18,000 DWT
wharf berths)
rn_;hi\:;(mm.hm Channel (oth::r 1650 DWT
Wis: khapatnam 36,000 DWT
Kandla —_— 15,000 DWT
Mormugao (1) Alongsiae berth 25,000—30,000 DWT
(1) Stie um Anchorages 1,00,000 DWT (in fair season)
Paradip Ore carniers 60,000 DWT
New Mangalore 20,0000 DWT
New Tutcorin . 12,000 DWT
@) Yes.
(¢) Port . Enhsnced facilities or "
Haldia .

0] afgn”;'):'rm fully loaded to 4o ft, draught
() Vessels other than tankers 80,000
36 f.drsught

T DWT loaded to
in 1976 and improwed to 4o ft. by 1980,

-
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(a) Port

—

Muximum DWT of ships that can be berthe {

2, Bombay

3. Madras

4. Visakhapatnam

5. Mormugeo

6. New Mangalore

7. New Tuncorin

Satellite Port st Nhava Sheva to receive of six

(?vnhmm et *

{-’) An additional il berth st Butcher Island o receive
,500 DWT tankers dead—freighted to 80,060 DWT

Bharathi Dock is being deepened to 46 ft. draught to
wm&&mwaﬂd“ to be
to receive 100000 DWT ore

() The Outer Hacbour is build to receive ore
carriers

of 1,00,000 and is to be
A further to receive I,50000 DWT ore

ers.
(ii) An Oil berth to accommodate tankers of about
1,00,000 DWT is proposed.
(i)OanhwhndhammddqowDWTnlll
further deeperung to  sccommodate

states of tides and
1,00,000 DWT ore

(#) An Oil Berth to receive tankers of 50,000 DWT
initially and 1,00,000 DWT ulumately,

Pmmnc 60,000 DWT vessels is under cons
mmem 20,000 DWT vesseln

wsllbeup- ufbcmg imprvoed to
mum'emsehuptosspoon

Pilferage of Weapons/Explosives from
Ordnance Factories|Depets

9162, SIIR1 INDRAJIT GUPTA® Will
the Minwister of DEFENCE be pleased
to stute’

(a) whether any intensive check-up
hag been made of pilforage of
weapons/explosives from each of the
Ordnance  factories/depots in the
country;

(b) if so, the extent of such pilfer-
age during the past 3 years and how
much of the stolen material was re-
covered;

£

whether any investigation
conducted to detect the
lnd.::!culmm

whether a part of the
rejected trom old stock

fo
E

: i
i
E &

:

disposed of, are serviceable after
minor repaira?

THE MINISTER OF STATE (DE-
FEXCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI RAM
NIWAS MIRDIIA): (a) The existing
secu itr arrangements 1n the Ordn-
ance Factories are adequale and satls-
factory.

(b) No casc of piiferage of weapons/
explosives from an Ordnance factory
has come to the notice of the Govern.
ment in the past 3 years.

fe) Does not arise.

(d) Lethal materials from the rejec.
ted old stock are not disposed of to
public, but destroyed under the super-
vision of the Factory Managemant.

In 80 far as the Ordnance Depods
are concerned, information i3 being
collected and will be laid on the Tabls
of the House,
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Ratnagirl Alumisiom Plant

9163. SHRI SHANKER RAO
SAVANT; Will the Minister of STEEL
AND MINES be pleased to state-

(a) the item-wise expenditure on
the Aluminium Plant at Ratnagirl for
the last three years;

(b) the proposed ilem-wise expen=
diture on this plant during 1975-76;

(c) whether the funds earmarked
for this plant are being spent else.
where for the last three years; and

(d) if so, where ang reasons there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUKHDEV PRASAD)- (a) Total
expenditure incurred so far on the
Ratnagiri Project 15 Rs. 150 crores
Item-wise expenciture for the three-
year period 1972-13 o 1974-75

(In lakhs of rapees)

() Fixed assets . ., 296
(u) Consnl*ancy Fees . 3 8
(m) Survey and imual

prospecting * . - 147
(iv) Salauies, Wages ard

Miseellanes ws Offlce . 2y 6o

nditure

(v) Srores . . . 1 oo

Totl 44 83

(b) Proposed expendiure in 1975-76

JIn lakh, of rupees)

(#) Site-leveling. Survey and
initial prospecting i5
(%) Gonsultancy Fees . 20700
Salaries, Wages and
mmm office expendi-
ture . e " 15 00
Total 50 00
() No, Sir.

(d) Does nof arlss.

MAY 8 1075
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Paymeai of Balary (0 shil o
M/s. Luk Auto Ancillary india LbL
the
to

9164, SHRI G. P. Y.
Minister of DEFENCE
state:

(a) whether M/s. Luk Auto Ancile

the needs of Defence Ministry;

(b) whether the staff of Luk Auto
Ancillary India Limited has not been
paid their salary for the last eight
months, and if so, the reasong there-
for;

(e) whether there is sny proposal
of taking over this concern by the
Government; and

(d) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF STATE (DE-
FLNCE PRODUCIION) IN THE
MINISTRY OF DEFENCE (SHRI
RAM NIWAS MIRDHA) (a) M/s.
Luk Aulo Ancillazy India Ltd. have
executed some orders to meet Defence
Te,.1ei@nt- but 11 hos not been
eslablishtd esdusnely {0 meet sueh
requirements

(b) No intoimahion 18 available re-
garding non psyment of salary to the
slafm of the firm

(¢) No proposal tor taking over this
concern 15 under examinatlon.

(d) Does not ari<e.

Assistance o Democratic Republie of
Yietnam

9165, SHR] BHOGENDRA JHA: Will
the Mimster of EXTERNAL AFFAIRS
be pleased to refer io the reply given
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(E) whether it i» proposed to assist
the “"DRV in sefting up same indus.
irial undertakings or hospitals in

(c) it so, the facts thersabout?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) India is
providing agricultural and animal hus-
bandry assistance, besides training of
some studenis, io the Democratic Re-
public of Vietnam. The amount spent
so far is approximately Rs. 287,000.

(b) and (c). At present, there is no
such proposal under consideration.

Settlement of P. F. ¢laims in Delhi

9166, SHRI LILADHAR KOTOKI:
Will the Minister of LABOUR be pleas-
ed to state:

(a) whether a large number of
casges/claims of the workers regard-
ing payment of Provident Fund in
the Office of Regional Commissioner,
Delhi are pending;

(b) whether the claimants are be-
ing harassed by the Office on one plea
or the other in settlemeni of their
claims; and

(c) if the replies to (a) and (b)
above be in the affirmative, what
steps are being taken to clear all the
pending cases within a reasonabl
time?

THE DEPUTY MINISTER IN THE
MINESTRY OF LABOUR (SHRI BAL.-
GOVIND VERMA): The Provident
Fund Authorities have reporled as
under;—

(a) and (b). No. The claims recelv.
ed complete in all respects are gener.
ally passed for payment within 10 to
15 days of lheir receipt in the Regional
Office. As settlement of claims in-
volves payment of huge amounts, pro-
per scrutiny and due care is required
to be exercised to aveld over/wrong
payment.

{¢) Does not arise.

Paymept towardy Employees State
Insurgnce by CRY.C.

9167. SHRIMATI ROZA DESH-
PANDE: Will the Minister of SHIP-
PING AND TRANSPORT be pleasad to
state whether Central Road Transport
Corporation of India, Western Zone
has failed to pay Rs, 50,000 towards
Employees Stale Insurance?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIFPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
The workshop and watch and ward
stalf of the Central Road Transport
Corporation (Western Zone) were
brought under the purview of the Em.
ployees' Stale Insurance Scheme with
effect from 1.4-1973. The ESIL
authonties have, however, claimed a
sum of about Re, 50,030 from this Cor-
poration from June, 1967 (when the
Western Zone of the Corporation was
set up) fo 31-3-1973, Since the em-
ployees of the Corporation did not get
any benefit under the ESI scheme
during the above period, the manage-
ment of the Corporation Ims urged
the Director General, ESI, to con-
sider exempting it from the provisions
of the Employees State Insurance Act
for the above period. The ESI
authorities' decision has noi been come
municaled so far,

Deaths due 1o accidents in Coal Mines

9168. SHR] HARI KISHORE SINGH:
Wil the Minister of LABOUR be
pleased to state:

(a) whether the provisions of Coal
Mines Act and Regulations are beh:g
violated on a large scale in coal
mines leading to accidents;

(b) the number ¢of minors and
other workers killey and injured in
these accidenis during the last one
year and facts thereof;

(¢) whether the Director-General
of Mines Safety imposed section 22
anticipation of dangery to workers

EE
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coking and bon-coking coal mines
during the Jast one year; and

(d) it so, on how meny occasions
and in which coal mines it was im-
posed and with what results?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (d). Ac-
cording to the information available,
201 fatal accidents and 2051 serious
accidents look place in the coal mines
during the year 1974. 234 persons
were killed in these fatal accidents
and 2150 persons were seriousl” in-
jured in these serious accidents, Apart
from 78 notices and 23 orders issued
under section 22 ansing out of defects
observed 1n specific individual cases,
150 notices in respect of winding in-
stallations and 162 notices in respect
of use of Aame.proof equipment n
below ground coal mines have been
issued recently following special safety
drives,

Expenditure on Indian Missiong abroad
And economy measures taken

0169. BHRI ISHWAR cHAUDHRY:
SHRI NARENDRA SINGH:

SHRI PHOOL
VERMA:
SHRI MADHAVRAO
SCINDIA:

SHRI JAGANNATH RAQO
JOSHI:

SHR] HEMENDRA SINGH
BANERA:

SHRI ATAL BIHAR]
VAJPAYEE:

Will the Mmmster of EXTERNAL
AFFAIRS be pleased fo state:

(a) the expenditure incurred on
each of the Indian Embassies and Mis-
siong abroad during the last one year;

(b) the measures taken under the
Seonomy drive launched since August,
1873 and the results achieved;
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Writhen Answers 124

(¢) the directions jssued to various
Embassiea/Missions in this regard snd
the extent to which those were com-
plied with; and

(d) the amount of foreign exchange
generally jnvolved in the expenditure?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): t(a) The
Expenditure Accounts for 1874-75 18
not yet avalable, However, a state-
ment showing the Final Grant of each
of the Indian Embassie; and Missions
abroad is placed on the table of the
House. [Placed m Library. See No.
LT-9605/75).

(b) to (d). Slalements are placed
on the table of the House.

Aluminium Foils Unit in AP,

9170. SHRI Y. ESWARA REDDY:
Will the Minster of STEFL. AND
MINES be pleased to state

(a) whether the Andhra FPradesh
Industrial Development Corporation
hag a proposal for the establishment
of an Alumumum foils unit in the
State; and

(b) if so, its broad outlines and
Government’'s decision thereon?

TIIE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a) and
(b) The Andhra Pradesh Industrial
Development Corporation Limited sub-
mitted an application 1n November,
1073 for grant of an Industrial licence
for the establishment of a 3,000 tonne
per annum aluminium foil plant in
Andhra Pradesh. The total cost of
the project was estimateq at Rs, 551
lekh~. As a substantial capacity is
being set up by the Bharat Aluminium
Company in the public sector, the ape
phication of the Andhra Pradesh In.
dustrial Development  Corporation
Limited has not been granted.
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Canference of Amnesty International

9171. SHRI NOORUL HUDA: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether India is officlally a
member of Amnesty International, the
South Asia Regional Conference of
which was held in Delhi recenily;

(b) if not, whether Government
sent any representative to the Cone
{erence as an observer;

(e) the deliberations of the Confer-
ence in a nuishell; and

{d) whether Government associate
themselves with the conclusions of the
Conference?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SBHRI BIPINFAL DAS): (a) No, Bir.

(b) No, Sir.

(¢) According to available reports,
discussions; at the Conference were
concerned primarily with organisa-
tional matters,

(d) Does not arise.

Measures to check Faking of Iirmgw

$172. BHRI VASANT SATHE: Will
the Minister of HEALTH AND FAMI.
LY PLANNING' be pleased to state:

(a) whether Government have for-
mulated effective and well coordinate
measures to check faking of drugs:

(b) it so, broad feafures thereof;

(c) whether there is a propnssl tc
involve the Organisation of Pharma-
ceutical Producers of [ndia jn distri-
bution of quality drugs in the irapor-
tant cities to start with, and

{(d) what steps have been taken to
eirengthen enforcement machinaiy at
Btate level and whether ther: i a
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proposal to use MISA against drvg
fakers?

THE DEPUTY MINISTER IN THR
MINISTRY OF HEALTH AND FAMIL
LY PLANNING (SHRI A. K M
ISHAQUE):(a) andé (b). The manu-
facture and sale of fake drugs, which
are covered by the definition of “mis-
branded drugs” under the Drugs &
Cosmetics Act, 1940 and the rules
made thereunder, is an oftence, De-
terrent punichment, including im-
prisonment upto {en years. has heen
provided for under this Act and Rulea
for such offences and persomns involv-
ed in the manufacture of fake or
spurlous drugs could be prosecuted by
Inspeciors appointed under the Act
and stocks of fake or gpunous drugs,
any 1mplementg of machinery used in
such manufacture, receplacles, puck-
ings and any conveyance used in
carrying such drugs also confiscated.
The control over manufacture and
sale of spurious drugs i1s mainly exer-
cised by the State Drugs Conirol
Authorities who are the licensing
authorities for manufaciure and sale
of drugs.

A notle indicating in deta:] tne steps
taken Ly the Central Drugs Control
Organisalion to combat the manufae-
ture und sale of spurious drugs is laid
on the Table of the House, [Placed in
Library. See No, LT-9A98, 751. "

(c) Not at present,

(dy A resolution passei ui the joint
mevting ol the Centrul Council of
Heaith and Central Famly Planning
Counril held i April, 1974 making

© recommendations regurding organiza~

tional pattern for eflechive drugg cone
trol incasures for fracking uvown the
culprit. engaged in the manufocture
and sule ol spurious drugs hss been
sent to the State Governmenis ond
State Drugs Conirel asuthoiities for
implementation.

The Union Health Minister has also
written to the Stale Health Ministers
drawing their attention to the increass
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in the incidence of gpurious drugs and
suggesting streamlining of thelr drugs
Control Otganisation on the lines
recommended by the Central Council
of Health and has forwarded a note
setting forth lhe measuies that need
to be taken to tighten the compaign
agamst spurious drugs

There i1z no proposal to use MISA
against drug fakers

Participation of India in the Confer-
ence on Energy and Economic
matterg

8173 SHRI P VENKATASUD-
BAIAH:

SHRI R V SWALIINATHAN.

Will the Mimitter of EXTLRNAL
AFFAIRS bLc pleared to state

(8) whether an mutation by
French President {o participate in the
Prepaiatory meeting of the confercnee
on energy and economic matlerp Las
Lien accepted by Government,

(b) 1f so, the sland proposcd to ve
tuhen by India;

(c) the composition of the delega-
tion, and

(d) when the Conference 1s hkely
w be helg and the number of <Jun-
tries which are expected to perticipate
1n the Confeirence?

THE DLPU1Y MINISIER IN TIUE
MINISTRY OF EXTERNAL AFFAIRS
(SHR] BIPINPAL DAS) (a) Yes. Sir.
The meeling was aclually held m
Paris fiom Tth tp loth Apmnl, 1973

{L) The Indian Delegation had taken
the position that the problems of oi,
raw malenals food and ferlilisars,
international mnonetay system, pur-
chasing power of the developing coun-
tnieg and the problems of the most
serwously affected countries must be
included in the agenda for the pro-
posed zaceting at Ministers level

MAY 8, 1973
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(¢) The composition of the delaga~
tion was as follows:—

1 Shri B K Sanyal, Secretery (ED),
Ministry of External Afars—
Leader.

2 Shrt K. G Vadva, Economic
Adviser, Department of Economic
Aftairs, Mimstry eof Finance—
Member

4 Shn B M, Hashmi, Deputy Per-
munent HRepreseniative, Perma-
nent Misson of India, New York
—Member,

4 Shrn K K Bhargavae, Counsellor,
Embassy ot India  Brussels—
Member

5 S8hn 8 K Kathpalia, Counsgellor,
Enibassy of Indin, Pana--Member

6 Shn A S Mehia, Depuly Secre-
far , Minusiry of Petroleum and
Chemicalv—Member.,

7 Shri N K Singh Spccal Assis-
tant to Mmster of Commerce—
Member

8 Shnn U N Abhyankar, First
Secretary, Embassy of India, Pans
—Member

§ Shri T. Mansingh, Depuly Secre.
tary Munstry of Extenral Aftairs
Secrelaiy to the Delegation

(d) The Conference took place from
7th 1o 16th Apnl, 1075 in Pans, and
the following participated

USA., EEC, Japan, Algeria, Iran
Saud: Arabla, Venezuela, India,
Brozl and Zare

g efe ofew
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Amendment to Motor Vehicles Act

9175. SHRI RAM PRAKASH: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether there i no provision
in the Motor Vehicles Act for pro-
vJing insurance coverage in r3pect
of self-driven commercial cars in
India; and

(b} if so. what steps Government
propose to take to make necessary
amendment in the Act?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) Yes, Sir,

(b) A proposal to incorporate neces-
sary provisions in the Motor Vehi-
cles Act, 1030, for insurance cover in
respect of self driven taxis is being
processed.

f::ﬁhm being givem fo Migrants
Regettlement in Agriculture and
Small Scale Industries

9176. SHRI NARENDRA SINGH:
Wil} the Minister of SUPPLY AND
REHABILITATION be pleased to
state:

(a) the scales of assistance being
giving to the migrants for reset(lement
in agriculturc and small industrics;

(b) whether the scales of asaistance
provided long ago have now become
outdated due to rige in cost, and

(c) if so, the steps proposeq to
increase the scales of assistance?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) The details of assist-
ance heing given to migrants from
former East Pakistan for reseillement
in agriculture and small irades in
Dendakaranya and in arcas other than
Dandakaranya and Andamans are
available in Appendices V, VI and VII
of the Annual Report of the Alinistry
of Supply and Rchabihiotion (Depart.
ment of Rehabilitalion) for the year
1974.75. The scales of assisiance being
given to migrants for setllemeat in
Andamans are indicated in the attach-
ed stalement. There is no scheme for
grant of assmstance to migrants for
setting up small industries,

(b) Yes, Sir,

(e} The scales of assistance are con-
tinuously under review and are modi-
filed from time to time in the Light of
prevailing clrcumstances,

Statement

Andaman and Nicobar Irslands—Resetloment Assistance for New Migranss

Agriculturist family—
Land S 5 acres
Honestead Plot . q‘,n
Maintenance Grant

17 LB—8

« At emh dole rates for of 6 months the
!h,-dn-;m. dubos
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othey sssigtance (Loans)— p
maintensncé atsistancs for & pedod

O Lt o e e veae st 0% o s sk e st

(it} howsing . Rs, 3,000

() plough anunals . Rs. 800

sgriculture tools and mplements Ra.
™) (lewumadmcm old cases),

(v) fm subsidary income (Livestock RsBco (Fu*mtlkammhmpunafm the mamland
efc.) s, 1200 has been sanctio

o) seeds, fertihzers and pesucides Rs. 1 Asauistance sancuoned for this item for the
t I.::Andmm Rs. “alm.ll &bapm:gnw
= 7
review of the tukumu{gdp:rhenam 1500).

(on) paddy bunding and sl  con-
SErVANON Measurcs.

(v, for smhang welly

Rs, 1200
+ Rs 200

(The amounts indieated agunst w), (m), (w), (v), (vi)and (vu)are the upp rlimus,)

Small Trade Tamily—
Busmess-cum-1lomestead land
Housing Loan
Small nade loan upto

Experts gong Abroad

¥177 SHRI RAJDEO SINGII Will
the Miunister of EXTERNAL AFFAIRS
be pleased to state

(a) whether a tolal of 1582 Indian
experts have been selected through
official channel for assignments abroad
during 1074,

(b) whether Reserve Bank of India

ellowancey in foreign exchange; and

(c) the total number of experts
sent abroad since 1972 to different
countries and contiments ang their
accounts with the Reserve Bank?

(SHRI BIPINPAL DAS): (a) Yes, 8ir.

(h}hmhmnﬂhdmadkd
contract basis, the forelgn exchange
cost of emoluments and otber allow-

2/3 wre
. Rs. 3000
Rs. 5,000
( The amounts indicated are the upper bms),

ances 1s mel by their employers in
toreign countries For ITEC, Colombo
Plan and S{AAP  ewperls Reserve
Bunk ot Intia provides the necessary
toreign exchange to meet their emo.
luments and other allowances

(c) The tolal number of experts
selected throigh the  Cevartment of
Personnel & Admunistrative Reforms
from 1972-73 fo end of 1074 1s 2840.
Individuals do not operate accounts
with the Reserve Benk of India.

Establishment of Pharmaceution] Units
Manufacturing Sub-standard Drugs

9178. SHRI 8. R. DAMANT- wil
the Minister of HEALTH AND FAML
LY PLANNING be pleased to state:

(8) whether a number of drug apd

units,
W«m
yeary ang the manufacture
and spuriong drigy

!

E!

§

on the incresss;

-
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(b} whether any law exists making
3t obigaiory on fhe units to employ
only qualified technologists to be in
«harge of thelr entire production pro-
grammes; and

(e) i so, the broad features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI A K M
ISHAQUE) (a) Information is being
collected and will be Jaid on the Table
«af Subha

(hy angd (¢) The Drugs & Cosmetics
Rules prescribe vanous con htions
which have to be comple) with be
fore n manuiiwturing hicence (an  be
mante!{ One of the pre-tequisite ron
dit.ong 1e that the propored muanutoe
1ure should le¢ conlucted under the
active direction and personal super
vigon ¢f compelent techniral  staft
Tre quabficitic ~ fo) the compefent
techmical stalf for  meatudactuze  of
non-schedule drugs and Schedule C and
Ci{1y diugs } m¢ Vron prescnbed  in
Rules 71 and 76 of the Diugs and
Cosmetits Rules

Albjon Plywood Ltd at Budge Budge
and Long Islands

9179 DR RANEN SEN ‘Wil the
Minister of LABOUR be pleased to

¢

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL~
GOVIND VERMA) (a) to (d) The
matter falls ewentially in the State
sphere  According to avajlable Infor-
mation, the management have not pald
eaned wages to employees irom Jan,
1975 and salary to monthly paid staff
from November 1971 ‘The matter 18
recetwmine {he affention of the BState
Industrial Relations Mach nery Finan-
c11l position of the companv is re.
porled to be bad

Work on Smelter Plant by BHEL

1180 SHR! RAILIO SINGel Wil
the Muowster of SIFRL AND MINES
Lo ploaced to state

(a) whethen India lagrst Alumi-
nium Plart al Korl 1o Balaspwy dis-
tint ol Mal v, Pradesh has  been
commussioncd,

(b) whether Bhuat Heavy Ilechri=
ca's Lamuted h ve exscuted the tom-
plet~ wm¥ ncludine designiig, nanu-
facture crorinn and commivsIONING
of the (ntue power electrics jequued
for the Sme'ts Plant, and

(1) the tme by wlwh it wll
achieve its toigeted prtoduction?

TIIE D¥PU1Y MINISTER IN THE
MINISTRY OF SIEEL AND MINES
(SIIRI SUKHDEV PRASAD) (a) The
first phase (25000 tonnes per annum
capacily) of the Korba Aluminium
Smelter has been unstalled and is
scheduled for commussioming during
May, 1875 after necessary tests have
been completed,

(b) Bharat Heavy Electricals Limited
are execuling the complete work In«
cluding designing, manufacture, erec-
tion and commissioning of the main
power electnics required for the Kovha
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.from the date of commissioning. The
eonstruction of the remaining three
pot lines of the Smelter Plant is being
rephased to synchronise with the avail.
ability of power from the Madhya
Pradesh State Electricity Board.

Agricultural Labour in Tripurs

9181, SHRI TUNA ORAON:
SHRI §. N. SINGH DEO:

Will the Minister of LABOUR
be pleased to state:

(a) whether the agricultural
labour is on decrease in Tripurs;

(b) if so, the number of agricul-
tural labourers in the State during
the last three years;

(c) whether a maussive programme
hag been undertaken by the State for
reseftlement of the landless agricul-
tural labour mn the State during the
Fifth Plan period;

(d) if so, the mction taken by the
Btate Government during 1974-75 and
the number of agricultural labourer
famulies resettled durng the yeor;
area-wise; and

(e) the salient features of the
programrme for the landless in the
State during the Fifth Plan period?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). Ac-
cording to information available, the
number of agiicultural labour in Tri-
pura showeq a tendency to decrease as
follows : —

197173 7
197273 . . . 438
197374 . . ' 3142

(These figures do not include Agri.

MAY 8, 1978
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() to (e), Bcheme for resettlement
of landless agricultural lshourers other
than Scheduled Castes/Scheduled
Tribes and Refugees under the 5th Five-
Year Plan Scheme with financial asslst-
ance of Re. 1910 per. family for re-
clamation of land and  agricultural
purposes and house building has beemn:
formulated. So far 4187 families have
been reseitled on land not exceeding
2 standard acres for agricultural land
and 0.2 acre for homestead land,

Use of Imported Liguor at Official
Receptions/Dinnerg

0182, SHRI G. ¥, KRISHNAN: Wi
the Mimster of EXTERNAL AFFAIRS
be pleased to state,

(a) whether Government have
permitted serving of imported liquor
at the receptions/dinners hosted by
heads of various Depariments of the
Central Government;

(b) if so, what are the reasons
therefor; and

(¢) whether Government propose to
use Indian made Lhquors at tbese
receptions/dinners hosteq by heads of
varioug Departments?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) to (c).
Both imporied as well as Indlan
whisky is served in receptions/dinners
ete. hosted by heads of Departments.
However, only Indian manufactured
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THE DEPUTY MINISTER IN THE

MINISTRY OF HEALTH AND FAMI.
LY PLANNING (SHRI A. K M.
ISHAQUE): The information 1s being
collected and will be Juil on the
‘Table of Sabha.

Import of Monkeyy for Produoction of
Polio Vaceine

9184. SHRI GAJADHAR MAJHI:
‘Will the Muinister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether thers has been any
lack of fundg to import monkeys for
the production of polio vaccine; and

(b) if so, the broad outlines of the
shortfull in production of polio vac.
cine and the steps being take; by
Government to improve the situa-
tion?

, THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M.
ISHAQUE): (a) No, Sir, The shortfall
is mainly because of technological
difficulties, occasional power failure
ete.

(b) As aganst the installed annual
capacity of 1250 lakhg doses of
trivalent vaccine, the actual production
during 1072-73 and 1073-74 was
1,72,500 and 19,350 doses respectively.
Btudieg are In progress to determine
and eliminate the factors responsible
for the shortfall in production.

Supply of Additiona] Coking Coal for
Second Blast Furnsce at Bokaro
#1858, SHRI P. GANGADEB:

BHRI SHRIKISHAN MODI:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether his Ministry and
Bharat Coking Coal Ltd. seem to be

(b) if so, the remsons therefor;

(¢) whethor his Ministry y
supply additional coking coal "‘p.
Bokaro ip the three quarterg«
1975-76; and :

(d) if so, the steps his

propose to take for meeting the ﬂg-
tional needs of Bokaro?

THE DEPUTY MINISTER
MINISTRY OF STEEL AND%
(SHRI SUKHDEV PRASAD): {a)

Suir.

(b) Does not arise,

(c) and (d). Additional requirment
of coking coal for commissioning- the
third coke oven battery is about 69,000
fonnes per month. This requiremegt
will arise from the fourth quarter of
1875. It should be possible tg meet
thig additional requirement.

Agreement on Freight Rates on Goods
covered under Indo-Pak Trdde
Protocol

9186. SHRI NAWAL KISHORE
SHARMA: Will the Minister of BHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether some agreement ‘“has
been reached op freight rateg 1df 4he
goods covered under the
trade protocol signed between
countries on the 30th N
1974; and

(b) if eo, thy particulary thermof?' '

oy
Tunmorﬂamzﬂ“?n
MINISTRY OF SHIFPING
TRANSPORT (SHRI H. M, ol
(a) and (b). In pursuance of the
protocol signed in New Delhi on 15
January, 1975 for resumption of Ship
ping Services between India and Pakis

tan, a Pakistan! Shipping
visited India for
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talks to finalise arrangements for the
actual commencement of the service,

The broad concluslons reached at
the end of the talks arei~

(1) The freight rates on the main
item of import viz, raw cotton, from

MAY 8, U
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Pakistan o varlous ports in India
were flxed,

(i1) The freight rates of the trans-
portation of Raw Cotton from Fakis-
tan to the various ports in India shall
be ag under:—

Freight Rate Burker Surchazge Total
Uss USs US>
(a) Frem Karachi v
Bombay; Bhavr agar . 30 00 pe1 mefic ten € ¢¢ pur melic R 36 €O per melnic tom

From Karachu 10
(b) Fr wra

{c) From Karachito Madras 35 40 Furmetiic ton

(d) From Kurachs to
Calcutta

+ 31'70 per metric ton  6-3C Tl MUILICICn

36 co per medriclon

FICTUMUI LT 42 8CPUrmey cin

. . . 3625 pametricton 7 2§ pumeticlen 43 50 permetncton.

(in) The freight rates in the reverse
direction will also be the same.

(ivy The freight rates on other com-
modites ke Engineering Goods, Jute
manufactures, Iron  Ore, Railway
Equpment, Rice and Tea, mentioned
in the Indo-Pak Trade Protocol of
30th November, 1074 would be finalis-
ed afler due consultation with the
Export/Import Organsalions of the
two countries.

Grants-in-alg to States for comstrue-
tion and Development of N. H.

9187. SHRI BHAGATRAM MAN-
HAR, Will the Mimster of SHIPPING
AND TRANSPORT be pleased to
state;

(a) whether the funds provided for
the construction and development of
national highways sre granted under

the TLimited letter of credit system’
lﬂd not grants-in-ald system;

{b) if o, the reasons.therefor; and

{c) the funds allotted to each State
last year?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M, TRIVEDI):
(a) Funds for the vconstruction and
development of Natlonal Highways
are provided neither under the ‘Limit-
ed letter of credit gsystem' nor as
grani-iv-aid. The expenditure on the
construction and development of
nat:onal highways is met by the Cent-
ral Government as a direct expendl
ture against Central Cash balances.

(b) Does not arise.

(c) A statement giving the re~
quisite information is attached,
Statemnent
(Rs,in  lakhs)
Stare Firal
Allotmert
1 2
Anchra | . . v 42500
Assam ., ., | 42500
Bihsr = . 500 * GO~
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T 2
Delhs 48 98
Gos v e e . . oo
Guest , ., ., ., . 44000
Heryena , , , . . 11000
HumachalPradesh , , , 10500
Jammu & Kashmir 36 78
Kamnateks . 5 = . 32000
Kemla ., |, . . . 24872
MadhyaPredesh ., . . 409 80
Maharashtra | « « . TwOOO
Mampur , . . . . 2500
Meghalaya ., . . ., 2000
Nagalard .+ . . 1400
Orissa ' . . + 194 00
Purgb ., ., . . . 9500
Rawsthan, ., . . ., 17800
Taml Nadu . " . 400 00
Uttar Preclesh . . . 75500
West Bengal . . . 35000
Torar + . 5553 00
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(w) g shewferr & wearal
¥ 25 weny arer O ffmr
ol ¥ |

(®) #g R wfw & W@
® g wwr

(w) wfe & oiwere &
i@ ¥ WY WY W%
AT dr o

(w) ¥y oz wifirw & wewai
¥ we Wiy @

Supply of Raw Material to Orissa

9100, BHRI ANAD] CHARAN DAS:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether , Union Government
have supplied adequate raw materials
to Orlssa during 1874-75 for  steel,
stainlesy steel, aluminium industries,
tube industries etc.; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(S8HR1 SUKHDEV PRASAD): (a) and
(b). The information is being collect-
ed and will pe laid on the Table of
the House.

8191, SHRIMATI PARVATHI KRI-

L,
it
l
!

MAY 8, 1978
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pointment Commitiee and Departmen-
tal Promotion Comtmittee of the Port

of New Mangalore; and
(d) i not, the reasons therefor?

THE MINISTER OP STATE IN THE
MINISTRY OF SHIFFING AND
TRANSPORT (SHRI H. M, TRIVEDI):
(a) Thirty officers are now working
in the Port of New Mangalore in
various Clasg I and II (Gazetted)
posta,

(b) NiL
(¢) No.

(d) No scheduled tribes officer is
avallable in the Port for being ap-
pointeg on the relevant Committee.

Brain damagey -and blindness due te
shortage of protein and calorle
9192, SHRI KUSHOK BAKULA:
Will the Minister of HEALTH AND

FAMILY PLANNING be pleased to
state;

(a) whether Government are aware
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(b) No decision bas been taken in
this regard,

{¢) A statement giving the outlines
wf varioug nutritlon programmes under-
taken by the Government of India for
wiulnerable segment is attached.

Btalement

The various nutrition programmes
implemented .by the Government of
India are briefly given below:

1. Supplementary Feeding Programme:
(i) Mid-Day Meal Programme for
primary gchool children is in
operation in about 19 States
and Union Territorles. In the
Fourth Five Year Plan, about
12 milbon children were
covered under the programme
and in the Fifth Five Year
Plan, an additional 5 million
are expected to be covered,

W2i) Bpecial Nutrition Programme
for pre-schoo] children, pre-
gnant and ing mothers
is in operation in city slums
and tribal areag of the count-
ry. In the Fourth Five Year
Plan about 4 million children

{ili) Balwadi Feeding Programme

this programme, children are
belng given massive doses of
vilamin A every six months
orally to prevent vitamin A
deficiency leading to blind-
pegs. In the Fourth Five
Year Plan, about 14 million
children were to be benefited
by the programme and in the
Fifth Five Year Plan about 60
million children are expected
to be covered,

(iil) Prophylaxis against nutrition-

primary health centres, mate-
rnal and child bealth clinies,
anle.natal and post-natal cli-
nics, etc. The Fourth Five
Year Plan target was to cover
180 lakh beneficiaries and in
the Fifth Plan it is expected
to cover about 500 lakhs.

Begides, it is contempleted to im-
plemeni a programme called 'Integrated
Child Care Services’ which will pro-
vide a package of gervices to the
vulnerable segments of the population
consisting of pre-school children, ex-
peclant and nursing mothers. The
Services would consist of;

(a) Supplementary Feeding

(b) Health Care

(e) Nutrition and Health Edueca-
tion

(d) Famuly Flanning

(e) Provision of Bafe Drinking
‘Water.

Payment of one month's salary in lien

of potice period by employees of Lady

Hardinge Medical College and Howpl-
tal, New Deihi

AND FAMILY PLANNING be pleased
to state;

(a) whether some of the employees
of Lady Hardinge Medical Collage
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ang Hospital, New Delbi were to pay
one month'y salary in Heu of notice
period when they wanied to Joun
other orgunisations under hig Minis-
try;

(b) 1f so, whether thi is in contra-
vention of the Government of India
Ruleg and Orders apphcable to that
Institution jp this regard; and

(c) whether requesie from  such
persons for refung of the amount are
being considercq [lavournbly?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K, M.
ISHAQUE): (a) Yes,

(b) No.

(¢) No such reguest 1s under consi-
deration

we s¥w ¥ afraga glaumt & awq
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$198. BHRI ANADI CHARAN DAS:

SHRI PURUSHOTTAM
EAKODEKAR:

Will the Minister of DEFENCE
be plessed to state:

(a) whether sgome Airmen who were
-discharged from services in the period
from BSeptember to December 1971
have not been given any assistance
in getting jobs in the clvil Depart-
ments;

(b) it so, the reasons therefor;

(¢) the namesg and particularg of
such Airmen; ang

(d) whether any stepg are proposed
‘io be taken to rehabilitate them?

B. PATNAIK): (a) It is the policy of
‘the Government to assist all those ex-
.servicemen who are registered with
the various Employment Exchanges
.and with the Directorate \General,
Resettlement of this Ministry

g

have been/are being given
assistance in finding jobs in
«civil Departments, in the same way
ag otber such ex-servicemen, by the
Directorate General, Re-settlement of
this Ministry,

~ (b) to (d). The relevant records are
'being maintained on a “Card System”
-operated manually and the effort In-
-volved in collecting these particulars
.will not be - commensurate with the
-regulty achieved.

e

uua.un

mdm hm-.
ﬂmwmm.

9109 SHRI ANADI CHARAN DAS:
SHR] SHRIKISHAN MQDL:

Will the Minister of DEFENCE-
be pleased to state:

(a) whether Ammunition Factory,
Kirki, hag not been registering orders
for ammunition in accordance with
the serial number of priority;

(b) it so, the remsons therefor; and

(c) the number and names of par=-
ties who have registered their orders
during the last one year from Kanpur,
bh..zknw,DdhLCumckmdAhmedl-

?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (S8HRI RAM
NIWAS MIRDHA): (a) No, gir, The
Ammunition Factory, Kirki hag been
registering orders for ammunition In
order of priority,

(b) In view of (a) above, guestion
does not arise.

(¢) Names of parties who
gistered their orderg during
year are given in the statement
tached,

have
last

w8

Statement

The number & Names of Parties who
have Registered their order during the

lagt one years from KANPUR

SsL Name of Party

KANPUR : TOTAL NUMEER~3t
Bharst Gun House,
Mshbook Alam and Sone.
Bharst Arms Corpnt, _
H. Abdul Rehman nﬂum. "
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%‘ Nemie of Puty
§ Mjs. Chetram Sharms
6 , Indis Arms Corpn,
7. s  Hassen Uddin and Sons
8 s K.G. Thakunlsr
9. 5  National Gun House
10. ,, Lords Gun House
.,  International Arms Corpn,
1z. »  Karpur Arms Corpn.
13. , Singh snd Sons
14. 5  Gauges Arms Corpn.
15. 5  Swastik Arms Corpn.
16, 4  Anaond Trakers
17. s  Choudhury Gur House
18, ,,  Anarag Arms
19. 4 Swadesh: Gun House
20. ,  Punjab Armoury
21.  ,  AK Neogy
22. s PK Biswes
23.  ,»  Iqbal Armoury
24. ,  Strangs Arms
25. ,  Indis Gun House
26, ,  GuptaShastragalaya
27, 5  Kisssn Armeury
1 - Hind Arms.
29, 4 S.K. Biswss
30. ,  Vijay Armoury
3. 4  FD Gooba
LUCKNOW : ToraL Numsik—az
3. M/s. Lucknow Guo House
3 u KPSaes
3 u Siogh Gue House
‘& n Intlic Ams Corpe,

%c . Name of Party
§. M/s. Capinl Gun House
6.,  Ekrsmul Hique
7. » lIgbal Arms Corpn,
8. s  Meens Gur House
9., Jenma Armoury
1o. ,  Natioral Gun Service
11. ,  Karpur Arms Corpn.
12.  ,  Natioral Gun House
13. . AK Neogy
14. w  Flahee Buksh
15. +  Luckrow Arme Corpn.
16. ,  Bandouq House
17. 4  Fheo Industries
18.  ,  Sansar Gun House
19. .  Sirhind Gun House
20. 5  Menir Store
21.  ,  Duout Arms Corpn.

DELHI : TotAL NUMBFR= 22

Mis.

»

Pandit Amrs Stores
Singh Gun Touse
Rajdhary Traders
Oriente] Arms and Ammr .
Delhi Gun House
S.N. Kohli,
Jatinder Pal Singh
Capital Gun House
Dalip Singh and Sons
B. R, Sawhaney
Pandit Nur Singh Das
Singh Arms House
Anané Armoury
Gooawill Arms
Man Ton st Cb
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Sl Name of Party
N

16. M/s. Ewstern Arms Co.
15. 5  Natjonal Stores
b, » Delhi Armoury
19, »  Shantilal Tarej
20, 5  Prumer (Premuer) Gun House
21, ,  Singh Bros,
2., SinghFirc Arms Co.

CI"TTACK : TolAL—r1

1. Ms.Jd Daw, J G

AT TEDABAD : T"a—2

1. Mis T A C -Op v Soows
B O, Pulel.

Grants and ad given to private
Orpanisation, for Iamuy
Planmng

4200. SHRL D. B. CIIANDRA GOW-
DA Will the Miuster of HEALTH
AND FAMILY PLANNING be plrased
1o stutes

(a) the @mounl of grants and aid
gr-~n duting the last two yearg to the
private organisutions engaged in  the
work of Fami'y Planmng, State-wise;
and

{b) the amount of work completed
by them in the fleld of Family Plan-
ning?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND rFAMI-
LY PLANNING (SHRI A. K. M. 18-
HAQUE): (a) Grants-in-aid to Volun-

‘by the State Governments under the
delegated powers. The required in-
formation for 197374 to the exient
«wvailable is given in the statement
attached Full information for 1973-74
and 1974-75 is being collected and will
e laid on the Table of the Sabha.

"MAY 8, 1075

Anisié o

(b) The declared policy of the Gow-
ernment of Indla i to Invalve Volun-
tary Organisations in Increasing mea-
sure in the implementation of the
Family Planning Programme, Volun~
tary Organisationg receiving grant-in-
aid are engaged in motivation, train-
ing, research and services and they
are generally fulfilling the tesks under-
taken by them,

Statement

Grants-in-ad canctioned by the State
Governmen!yUmon  Terrtory  Admunisira-
tone dwming 197 174 10 Vielumiary Orgame=

ra'voms for Fanuly Planning.
‘Name of the State Gowt. | Ameourt
Union Touninay
Ndmurntration
(Rs.)

Andhra Pradesh | . 180201 00
Assam Ce . 90,53200
Ihbar P’ . B 1 fg.301 38
Guiarat B N
Kirala . . . 1,612,363 €O
Madhya Pradesh | . 3,65.237 00
Maharashua . ” . 1446cC00 00
Munip e E . . 6,100°00
Mighalaya . N 20 0CO 00
Tamil Nawu , . ' R.15,558 oo
Ouisa . . ' 1.60 763 97
Rajasthan . . 6.44,549° 00
Tripira s s . 15,400+ 00
Himachal Pradesh | " Nu
Andaman & Nicobar

Islands , . Nil
Goa, Daman & Diu . 14,100°00
Arunachal Pradesh . Nil
Pondicherry . . . Nil
Mizoram . . Nil
Dadra & Nogar Havell Nil
Chandigash , . . 65,000° 00
Nogaland ., ., Ni
Uttar Predesh | | 5,99,301°00
M . - L] &m.“
Lalshadweep . . Nil

Information from the remaining States
is being collectad.
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MINES be pleased fo state

(a) the names of ‘manufacturers of
bauxite in toe country and the loca-
tion of munes; and

(b) the production of bauxite, mune-
wise, during the last thiee years®

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI BUKHDEV PRASAD) (a) and
(b) A stutenwent showing the required
inforr ton 15 lmd on the Table of
the House [Placeg .n Library, See
No LT-497/75]

Compensation (o twbles, (0] miners
of Hazaribagh Ihsirits

020 S*RDAR SWA"AN SINGII
SOKHI Will the Minita of LABOUR
be pleared fo stale

(a) whether atout 30000 Coal
Miners who have been thraap out
of Jobg Ly the Mine vwners i Hurzari-
bagh Distiict due to no fault of thewr
are facing starvation,

(b) whether Government would
force the Mine ownerg to compensate
Tor the idle period, 41l they improv-
ed the safety measures in their coal
wnines, or provide with some alter-
native arrangement so that they
might not revolt, in the present dis-
‘turbing situation of Bihar; and

(c) what other switable stepy Gov=
zn;nmtpmmhhln the mat-

THE DEFUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (¢). In-
Tormation s being collected and will
e placey on the Table of the Sabha
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Conversion into high grade Iron Ore
of over burden removeq from Iroa
Ore Mines

9203. SARDAR SWARAN SINGH
SOKHI Will the Minister of STEEL
AND MINES be pleased to slate

(a) whether the over burden re-
mosed from an Iron Orn Mines again
Lecome Ihg jrade uon ore, after
o peuod of hundiey years,

(b) whether eny rescarch has been
made by any gcologist of enunence 50
far,

(c) wheth  Gove e nt prop e 10
pel Ua muailey ovmusd by an o=
nent world poot n 1 fonul n-
teiest, and

(d) th. tof ' me Lmdy, vemoved
evury year liom b Ticw Owe Mines
i e countiy®

TUL DPPPLJY MINISTPR IN TUHE
SILI=1L¢ OF 8IiTL  AND MINES
(=i URIDLEYV PRASAD) (a) «nd

f1v No Hn
(c) Thns noj s

(@) The aunity  of owvi.hurden
15 almost  npegbuble an most ot the
non me deposits such as thne in
Bihir-Onigsa, Baludila, Bellery-Ho.pet
and Dalhi-Raghara regions

Return of Tndian Doctors from West
African Countries

9204 SHRI BHAGIRATH BIIAN-
WAR Wil] the Mimster of HEALTH
AND FAMILY PLANNING be pleased
to refer to the reply given to Unstar-
red Question No. 2484 on the 6th
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(b) what precise action hag been
taken since the answer given on 6th
March, 1975 ageingt them; angd

(c) the date when their returp is
stipulated, failing which  punitive
action including impouding of passport
ig contemplated against the defaulting
doctors?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M, ISHA-
QUE:(a) to (¢). The three doctors viz.
P 8. Jain, O.P. Chadha and C.R. Malik
centinued to be absent beyond therr
spproved {enures of foreign assign-
men{ with-out any intimation to the
Government of India. The Ministry
of Fxilernal Affairg bhave been re-
guested to contaet these persons
through Indian Embassy in Nigeria
and direct them to report to India
immediately; otherwise their passports
may be impounded. Doctors A. K.
De and N. Pakrasi had in 1973 sub-
mitted their resignation from Govern-
ment service while in the Stale of
Nigeria, It was decided that resigna-
fion while in foreign assignment may
not he accepted.  Accordingly the
Indiap Embassy in Nigeria through
the Ministry of External Affairs were
requesied to advise these doctors to
report to their parent cadre. It has
now been intlmated by the Govern-
ment of North Western State that Dr.
N. Pakrass will return to India on the
expirv of his present contract in May,
1876 and that Dr. A. K. De s in UK.
on leave granted by that Government
for study for the period 16-1-1874 to
30-6.1975 ang action to contact Dr.
De on the address now given will be
taken,
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11,868,000 00

17,24,000. 00
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1871-72
1872-73
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Fo
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27,42,878,00
29,25,676, 00

Allotment of a petrol pamp to depen-
dentg of military personnel killeg in
action

9206. SHRI G. P. YADAV:

SHRI MUKHTIAR SINGH
MALIK:

SHRI BIRENDER SINGH
RAO:

Will the Minister of DEFENCE be
pleased to refer tu the reply given
to Unstarred Quesilion No. 5153 on
the 10th December, 1974 regarding al-
lotment of a petrol pump to depen-
dents of military personnel killed in
action and state:

(n) whether the information has
gince been collected and if so, the
facts thereof;

{b) whether government propose to
allot a petrol pump (survey for which
was conducted by the Indian Oil Cor-
poration op reference by the Ministry
of Defence) to the dependents of late
Major Bhagat Singh (Vir Chakra),
the original movers of the scheme for
ingtallation of the pump at Naushera
Majha Singh In Gurdaspur District
(site plan for which hag already been
sent to the Ministry of Defence for
&pproval); and

(o) i not, the ressons therefor?
™7 L8-~T

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J,
B. PATNAIK): (a) to (¢). A deci-
gion for appointment of a dealer for
operating the proposed outlet at Nau-
shera Majha Singh in Gurdaspur Dis.
trict has not yel been taken by the
10C. As per the current prescribed
policy, an advertisement for appoint-
ment of a dealer for this proposed
outlet was released in the mewspapers
during March 1074, inviling applica.
tions from interested parties, The
Selection Committee conducted inter-
views on 26th and 2Tth April, 1§74

2. In all, 45 spplications were re-
ceived in response to the advertise-
ment in the newspapers and inter-
views letterg were Issued to all the
applicants, including Sardar Ishar
Singh, father of late Major Bhagat
Singh (Vir Chakra), However, the
following 26 chandidates—including
Sardar Ishar Singh—appeared before
the Selection Committee for inter-
View —

1, Lt Col. Sant S8ewak Singh,

2, Mr. Narinder Mohan Dhingra
and Capt. Puran Chand Dhin~
gre,

3. Capt. Bal Krishen
4. 8. Chanan Singh, Duranglx



8. Lt Col Tehal Singh

§. S, Ishar Singh (Father of lafe
Maj. Bhagat BSingh Vi~
Chakra)

7. S, Chanan Singh, Pathankot

8, SHarkirat Singh

9. Mr. Hardyal Singn Abuls

10, Mr. Glan Chand

11, S. Baljit Singh

12. S. Bishan Singh

13. S Gurcharan Singh

14. S. Darshan Singh

18. Maj. Sowaran Singh

16. Hon. Capt, Ranjjt Singh

Mr. Baldev Chand Gupta,

M/s Ganpat Ray & Sons

S. Harbhajan Singh & S. Mohan

Singh,

Mr. 8 P, Grover

Mr, Roshan Lm

Capt. Veer guingh Ja)

S, Gian Singh

8. Surinder Bingn.

Mr, Balwant Rai

Mr. S. G, D, Sondhi,
to the current policy re-

to allotment of ‘B’ sites, depen-

ts of Defence Service Officers and

killed in action/duty and other
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Mizerals found in  Nerih Easiera
Regim

$207, SHRI ROBIN KAKOTI: wil
STEEL

the Minister of AND MINES
be

pleased to state:

(n) the important mineraly found
in North Eastern region; and

(b) the steps taken so far to ex-
ploit the mineral deposits In
various places of north-eastern region
and succes; achieved so far in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Important minerals found in North
Eastern Region are Limestone, Dolo~
mite, Marble, Copper, Nickel, Cobalt-

bestos-bearing ultramatics, Graphite,
Coal, Silimanite, Corundum, Glass
sand and Plastic Clays,

(b) Detailed geological surveys are
still continuing and only after the
econornie feasibility of exploitation of
these deposits is established, it would

already being exploited.
Aly Force recruitment Ceatre In
EKerala

9208 SHRI VAYALAR RAVI: Will
the Minister of DEFENCE be pleased
to state:
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THE MINISTER OF DEFENCE
(SHRYI BWARAN SINGH): (a)
Yes, Sir,

(b) Orders have been issued for
the setting up of a Recruiting Office
at Ernakulam/Cochin,

Berthing Facilities for Balk Tankers

9209, SBHRI VAYALAR RAVI: wWill
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government propose to
buy bulk tankers of 2 lakhs and more
DWT;

(b) whether berthing facilities for
such pulk tankers are not available in
none of our ports; and

(e¢) if mo, the facts thereof and the

(SHRI H M. TRI-
VEDI): (a) Ships are purchased by
shipping companies and not by

Government,

i
g
g
iz

(b) and (¢). It is a fact that vessels
of thig sjze cannot be berthed at pre-
sent In any major ports. It may be
mentioned however that the off shore
terminal envisaged at Salaya will be
able to accomodate tankers F 2,69,000
DWT each,

grounds for the defence of the Coun
try to the Minisiry of Railwayys during
the last 15 yearx

(b) if o, the names of the Tailway
lines which have been sanctioned and
constructed op thig consideratiom;

(c¢) whether gany other lines have
also been recommended hy the Stute
Governments or the Members of Par-
liament for defence considerations
during the Fifth Five Year Plan; and

(d) if so, the names of guch rail-
way lines, their length, estimated cost
and the period likely to be taken by
the construction of these lines?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a)
and (b), During the last 15 years
certain new railway lines have been
constructed on strategic considerations.
It will not be in the public interest
to disclose further details

(¢) and (d). Some suggestions were
received from tne State Governments
and some Hon'ble Members of Par-
liament for construction of some rail-
way lines for defence purposes. Since
there was not encugh operational jus-
tification, these could not be consl-
dered.

Allotment ef Plots tp East Pakistan
Refugees in Delhi/New Delhl

9211, PROF. NARAIN CHAND PA-
RASHAR: WHI the Minister of
SUPPLY AND REHABILITATION be
pleased to state:

(a) whether any plots have been
allotted to the erstwhile refugees from
East Pakistan (now Bangladesh) im
Delhi/New Delhi during the last three
years; and

(b) it so, the number and names of
refugees who have been allotted
ploty in Delhi/New Delhi during
last three years?

Ef?
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THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI G, VENKAT-
BWAMY): (a) ang (b). In termy of
Press Notes dated 4-1-1986 and 13-3-
1067 38 ploty were allotted in Chilfta.
ranjapn Park, New Delhi during the
Iast three years, between 1-4-1872 to
31-3-1078. A statement showing the
names of 33 applicanty to whom plots
were allotted is attached,

Statement
§1. No. Name of the allottee
1. Shri S. Biswas.

2. Shn C, L. Biswas

3. Shri Swier Kumar Gupta

4 Shed Upal Ghosh

s. Shri Benoy K. Roy

6. Shsi Prafulla Kumar Shome

7. Shri AK. Sen

8. Shri J.M. Mishra

¢ Shri B. M. Choudhury

10. Shri Dilip Kumar Sen Gupta
1t. Shp Chittaranjan Roy

12, Group Capt. A.K. Baw

13. Shr Bejoy Krshna Choudhun
14. Shri Shambhu Nath Sen

18. Shri Nakul Chandra Guha Roy
16, Shri Lalit M?hmDn

17, Mrs. Usha Verma

18. Shri Pran Gopal Ser

19. Shri J. M. Bbatracharya

20. Shri R. N, Das Gupma

31. Shri Mahim Rajan Barua

23, Shei Shyamal Kanti Bose

23. Shri Jatindra Nath Majumdar
24 Shd Hamangshu Bhushan Sarker
35. Shri fagannath Das

mnz o, D

wemen ARywprs 568

—

8L No. Name of the allotbbe

Shri D.P. Moitra

Shri Monoranjan Barusa

Shri Manindra Chandes Deb
Mrs. Renuky Dutta

Shri Dhirendra Chandra Biswas
Mrs, Parvati Mukherjee

Shn Malay Kumar Chatterjee
33. Mn, Aruma Devi Brahmacher

¥ e EENSR

Retired Army Officers empioyed
FirmsiCompanies|Business| under-

9212 PROF, NARAIN CHAND PA-
RASHAR; Will the Minister of DR,
FENCE be pleased to state:

(a) the names of the Lt. General
and Major Generals and Brigadiers
who have been employed after their
retirement from the Army by the I'ri-
vate Firms/Companies or Business
Undertakings during the last three
years, separately for each year;

(b) whether some of them are also
employed with such Flrms/Companies;
Business Undertakings, as supply
equipment or provisions and materials
for the Armed Forces; and

(¢) if so, the names of such Firms/
Companies/Business under taking
which have employeq top ranking re-
tired Army, Navy and Air Force
Officers?

THE MINISTER OF DEFENCE
(BHRI BWARAN BINGH):
A Statement showing Army Officers
employed by private firms/Companies/
Busineas during the
last three yeers, i3 sttached, The
1ist is confined to those who took such

(b) It 1s possible that some of thess
firms may be supplying equipment,
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ong con-
cerneg end that fthe job Is not just
for laison duties with Government

§. No.

Pwam s ® N

=
- o

13,

1,

18,

BEUBEBSSES

Name of the Officer 36.

Lt. Gen, 8. N. Mubayi

Brig. S, J. S. Bhonsale
Brig. Krishanjit Singh
Brig, Naresh Prasad
PBrig. 5. N, Sen

Brig. R. D, Law

Brig, Vishwa Mitter
Brig. S. Ponnambalam

Lt. Gen. Har Prasad
Lt. Gen. H. K, Sibal
Lt Gen. M. N. Batra
Maj. Gen. 8. Y, Munshi
Maj. Gen. K. D, Vasishta
Maj. Gen. P. Choudhury
Ma). Gen, Amreek Singh
Maj. Gen. G, C. Nagra
Brig. A. K. Naidu
Brig. F. P, Shinde
Brig. Madan Mohan
Brig. N. A. Patil
Brig. 8. L. Juneja
Brig. Brij Chandra
Brig. 8, L. Chibber
Brig. 8, C. Bhattacharyya
Brig. P, L. Chatterji
Brig. K, K. Khanna
Brig. 8. P. Bakshi,

Brig. S, Neelakantan
Brig. G 8, Wakanka
Brig. J. 5, Bawa

ISsropriggnErapRsBREE

§213. SHRI SRIKISHAN MODI:

BHRI PURUSHOTTAM EA-
KODKAR:

Will the Minister of DEFENCE be
pleased to state:

(a) whether a good number of re-
leased Airmen of LAF. successfully
completed comercial pilots examination
:ndnchdbthalhhqolcml

(b) i so, the particulars of such
Alrmen,

(c) woelser any staps have been
taken io rehabilitate them; and

(d) i so, the outlineg thereof?



THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B, PATNAIK); (a) and (b). Forty-
seven Air Force personncl have been
{ssued Commmercial Pilot'y Licence dur.

include Commercial Pilot's Li-
cence as one of the acceptable
qualifiestions.

(3) Indlan Airlines and Air India
have been advised to utilise un-

MAY 8, 197
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(b) the steps being proposed to
withdraw 1o those who are
found to have evaded taxes or com-
mitted other economic pffences; and

(c) the nature of modification in
rules proposed to be made by Gov-
emmment to ensure the implemen-
tation of part (b) above?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRIR K
KHADILKAR): (a) to (c). The in-
formation 15 being collected and wall
be placed on the Table of the House.

Exceeding Budget Provisions for
National Highways by some States

9215, SHRI JAMBUWANT DHOTE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether some State Govern-
ments who are the works executing
agencies for thy national highways are
Exceeding the budget provisions with=
out coming up with proposals for ad-
ditional funds in time;

(b) if so, the steps taken by Gov-
ernment's to check the excess expen-
diture under this head; and

(¢) whether the Comptroller and
Auditor-General of India had issued
instructions to Accountants-General of
the States for preventing such an
excess expenditure and If %0, the facls
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M. TRE
VEDI): (a) Yes, Sir, the appropria-
tion accounts do show in  certain
cases excess expenditure over sano-
tioned grants.

(b) The Government is considering
the question of revising the procedure
of payments for national highway
works to avoid excesses cwer sune-
tloned grants,

(e) No, Str.
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DIC. Bus Service frem Shahfahan
Road, New Delh

9218. BHRI BIRENDER SINGH

(a) whether residents of Shahjshan
Road and Pandara Road, New Delhi
are feeling a great inconvenience as
there is no regular D.T.C. bus service
from the Shahjahan Road; and

(b) it 80, what steps are being taken
to provide relief to the residents of
these areas?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRI-
VEDI): (a) and (b). Pandara Road/
Shahjahan Road is connected to vari-
ous localities of the city by a large
number of services, operating both
under the old and new design sys.
tem, as underi— =

Old Routes New Routes
sz 21X
B . 26X
62 . 40X
13-Z - 45X
9 . 40X
13-A . . s2-X

9217. SHRI K. MALLANNA:
BHRI RAJDEO SINGH:
SHRI M. S, PURTY:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have
decided that Silver and Gold be ex-
tracted as bi-products from copper
ore by the Hindustan Copper Limited
at Its Precious Metals Plant in the
Indign  Copper Complex, Ghatsila
(Bihar); and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Yes, Sir,

(b) M/s, Hindustan Copper Limited
have been granted an Industrial Li-
cence for the manufacture of 1000
Kgs. of silver and 100 Kgs, of gold per
annum at Indian Complex,
Ghatsila, Bihar, The Plant is at an
advanced stage of construction,

Problem of Malnutrition

9218, SHRI RAM HEDAOO:

SHRI BHAGAT RAM MAN-
HAR:

Will the Minister of HEALTH AND
FAMILY PLANNING be plessed to
state:

(a) whether any mseessment has
been made of the extent of malnutri-
tion in the country;

(b) if so, the facts thereof; and

(¢) the stepg which Government
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K, M.
ISHAQUE): (a) Yes.

(b) The results of sample surveys
carried out m the country from time
to time indicate that protein-calorie
malnutrition, vitasun A deflaency,
anaemia, and B complex deflcency
are widely prevalent among vulner-
able segments of the population con-
sisting of infants, young children, and
expectant and nursing mothers, es-
pecially in the low  socio-economic
groups

(¢) The Government of India are
implementing the following nutrition

to minimise the gravity
of the problem of malnutrition among
the vulnerable groups:

1 Mid-day Meal Programme for
primary school children .

2 Special Nutrition Programme
for pre-school children, and
expectant and lactating mo-
thers

3 Balwad: Feeding, Programme
for Children mostly m rural

areas,
4 Applied Nutntion Programme
for the rural commuruty,

5. Prophylaxis against blindness
in children caused by vita-
min A deflciency

6. Prophylaxis aganst nutrition-
al ansemia m pregnant and
lactating mothers and young
children

Besides, the Government are consi-
dering an *“Tutegrated Child Deve-
loment Services” Scheme for pre-
school children, and expectant and
lactating mothers

Senior Officery of Public Relations De-
partment of Steel Plants not knowing
Local Language

$210, SHRI SHYAM SUNDER
MOHAPATRA: Will the Mimster of
STEEL AND MINES be pleased to
state:

MAY 8, 1078
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(a) whether heads of the public Re-
lations Department of Rourkela Steel
Plant and other steel plants at Durgs.
pur, Bokaro, Bhilal have knowledge
of local languages; ang

(b) whether other senlor officers
also In the Department gre not knowe
ing Local Language?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, AND MINES
éSHB.I SUKHDEV FRASAD), (a) Yes,

ir

(b) Most of the other senior Officers
of the Public Relations Departments
are also conversant with the local
languages

Appointment of Family Planning
Educators

9220, SHRI SHYAM BUNDER
MOHAPATRA Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state whether Govern-
ment propose o appoint famuly plan-
ning educators to boost family plan-
ning?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND pAMI-
LY PLANNING (S8HRI A. K M.
ISHAQUE), Family Planning educa-
tors are already in position at various
levels,

Construction of Bridge on River
Kanhar

9821 KUMARI KAMLA KUMARI:
Will the Mimster of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are aware
that if a Road Bridge is built on River
Kanhar on the border of Palamau
(Bihar) and Mirgapur (Uttar Predesh)
near Vindhamganj snd Dudhi, it will
reducg the distance between Delhi
and Calcutta by about 150 K.Ms; and

(b) if #o, whether Central (Tivern-
ment propoee to take up this plen ia
the negr future?
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIFPING AND
TRANSPORT (SHRI H, M. TRIVEDI):
(a) The proposeq bridge would not
reduce the distance between Delhi and
Caleutta than the distance between
these two places along the existing
NH. No, 2. Moreover, the bridge in
question when constructed would fall
on & State road and as such i falls
within the sphere of State activities.

(b) Does mot arise,

Field duties of Field Staff of T.B.
CHinies of Delhi

9222, KUMARI KAMLA KUMARIL:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
sta

(a) whether field gtaff of T.B. clinics
of Delhi never go in field for their
duties and the Doctors never take the
trouble of keeping a watch over their
duties;

(b) if so, the action taken in this
regard;

(c) whether Government will ask
all the Doctorg in charge to submit
the daily programme sheet of their
fie'd staff; and

(d) the number of action taken on
the fleld staff by higher officer for the
failure of their duties?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K M
ISHAQUE): () This is not correct.
The Field staff visit their regpective
areas and their work is properly
supervised by the doctors.

{b) Does not arise,
{c) The fisld staf malntain a daily

frft & evfrowee

9223 Wt gumwr atd: ¥
ynA At AT §aa ¥ fisdarar
& 37 Fratwal & fed & avgwae
2% 7 fag aar wvdamgy A sy forrie
w4t &1 9@ F oy §?

wx qwrew ¥ wg oWt (oY
am nificy wat) : ww Ao
(gt afTriaa) & oA qafer e
¥ el & agvoger € fgRd
¥ agrred A why ¥ an
#qz dama e wd fag g
aiat i §at Awa A wdftaeg
Fratet ¥ e Har fgmrmaw g

Obscrvance of World Health Day

8224 SHRI ARVIND M., PATEL:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
slate;

(a) whether the ‘World Health Day’
has been observed throughout the
country on the Tth April, 1975; end

(b) if so, the fresh gtepy taken by
the Government to observe this day
in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI AL K M
ISHAQUE): (a) Yes.

(b) The World Health Day s observ-

World Health Day was Small Pox:
Point of Neo Return, A number of
folders, hand-bills, posters, ete. were
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produced and distributed by the Cent-
ra] Health Education Bureau in addi-
tion to their usual activities of orga-
msing special broadcasting programmes
at Radip and Televigion and preparing
guidelines for States, medical colleges,
fleld publicity units, ete.

Fire in Engine Room of gndian freigh.
ter ‘Chennaj Jayam®

9225. SHRI SAT PAL KAPUR; Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether a fire broke out in the
engine room of the Indian freighter
‘Chennal Joyom' anchored in Augusta
(8icily) for a fuelling stop in the 2nd
week of April, 1075;

(b) the number and names of per-
eons who died and injured ag a result
thereof;

(c) the full facts of the accident
and whether the causes of the fire
have since been investigated; and

(d) the total loss caused to the ship
and whether any compensation has
since been paid to the victims and it
50, an account thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF BSHIPPING AND
TRANSPORT (SHRI H. M, TRIVEDI):
(a) Yes, Sir. A fire accident took
place on board the ship m.v, ‘Chennal
Jayam’ at Augusta on 12th April, 1875,

(b) As a result of the fire, Afth
engineer Shri Ravi Ram Chaganti—
lost hig life ang fourth engineer—
Shri T. K. Biswas—goi sever burns.
He is progressing satisfactorly,

(c) Full detalls of the accident are
not yet svallable, However, from the
reportg received so far, it appears that
whilst bunkering the ship, overflow
of heavy oll on TVO, the working
generator, ceused the fire.

(d) Comsiderably damage has been
done to electrical wiring, machinery,
generator etc, of the ship,

MAY 8, 1075
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They have been requested io arrange
lo obtain succession certificats in their
favour, and payment will be made
shorily.

Retirement of a Major-General of
Indian Army

0226, SHRI G. Y. KRISHNAN. Will
the Mmnister of DEFENCE be pleased
to slate.

(a) whether Government's attention
is drawn to a news item in Hindustan
Times, dated the 12th April, 1975 that
a Major-General in the Indian Army
has recently been reverted to Briga-
dier's rank and has been advised to
retire; and

(b) if g0, the facts thereof?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Yes,
Sir; the news item appesred in the
Hindustan Times dated the 9th April,
1475 (and NOT the 12th April 1975).
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(b) whethey the Chief Minister of
Andhra Praedesh has brought this
position to his notice with a request
to enhane, this assistance at least to &
reasonable amount of Rs. 1000/- per
family; and

(c) the decision tsken and the
smount of assistance proposed to be
panctioned for the year 1075-7€?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SUKHDEV PRASAD): (a) The
contribution of the Government of
India for this purpose would be up to
Rs. 500 per family as a grant lo the
State Government, The balance of the
cogt I8 to be met by the State Gov-
ernment, This amount is over and
shove the compensation awardeg for
land acquisition and is not considered
Very meagre,

(b) and (¢). The State Government
have confirmed that necessary provi-
son of fundy wouly be made by them
in their budget for the implementa-
tion of the rehabilitation scheme,
{aking into account central assistance
to the extent of Rs, 500 per famlly.
The actual amount to be sanctioned
for the year 1975-76 will depend upon
the phasing of the rehabilitation pro-
gramme which is currently being
examined in consultation with the
Stale Government.

Diversion of Godavarl water to
Visskhapatnam

9228, SHRI Y. ESWARA REDDY:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the estimated amount of the
scheme, relating to the Diversion of
the Godavari water to Visakhapatnam,
dwtended to provide water facilitieg for
the steel plant and other indusiries
that would be coming up there;

{b) whether Unio, Government
bavg accepted in principle to sanction
that emount as loan;

(c) if so, whether any instalment
of the loan has been released ag the
Andhra Pradesh Goverament  has
already taken up the necessary pre-
liminary investigation work from Its
own funds on the assurance of the
Centre; and

(d) it not, reasons for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
The eslimated cost of the scheme, on
the basis of 1971 prices, was Rs. 11.80
crores. These costs will be updated in
the Detailed Project Reporl which I8
being prepared.

(b) to (d). The water supply scheme
will be a part of the Sieel Plant Com~
plex. The work on the water supply
scheme will be taken up at the appro.
prisle tume after the scrutiny of the
Detailed Project Report which will
contain details such as the quantative
and qualitative requirements of water
phasing of execution of work ete.
Centra! loan assistance to the State
Government for implementation of this
scheme will be considered after the
scheme is sanctioned for implementa-
tion and provision of funds is made
for the purpose.

Punjab Small Scale Units affected by
shortage of iron and steel

9229. BHRI RAGHUNANDAN LAL
BHATIA; Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether shortage of Iron and
Stee; hag affected Small Scale Units
during the last quarter of 1074 in
Punjab; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). During the last few months
there has been adequale availability
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of most categories of iron and steel
materials. Most of the State Small
Scale Industries Corporations in the
country, including that of Punjab,
bave also been holding large stocks
of steel,

Inde-Arab Cultural Counoi|

9230, SHRI VEKARIA Will the
Minuster of EXTERNAL AFFAIRS be
pleased to state

(a) whether 1t has been decided to
form an Indo-Arab Cultural Council
to ensure better understanding: and

(b) if so0, the facls thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS) (a) No, Sir.

(b) Does not arise

Deaths dus to Malnatriijon

9231, SHRI BHAGATRAM MAN.
HAR: Will the Minuster of HEALTH
AND FAMILY PLANNING be pleased
to state:

(a) the number of deaths occuring
in the country every year due to
malnutrition, State-wise; and

(b) the stepg the Goverminent pro-
pose to take to look after the nutri-
tion problems of the children in the
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF IHEALTH AND FAMI-
LY PLANNING (SHRI A. K. M
ISHAQUE). (a) The number wvanes
from year to year and State to State
depending upon varlous factors,

(b) The Government are already
{mplemeniing the following nutrmtion
programmes to tackle the nutrition
problems of the children in the
country:

1, Mid-day Meal Programme for
primary school children.

MAY 8 1978
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2. Special Nutrition Programme for
pre-school children,

3. Balwadi Feeding Programme for
children mostly in rural areas,

4 Appled Nutrition Programme for
the rural community,

5. Prophylaxis aganst blindoess in
children caused by witamin A
deficiency

6. Prophylaxis agawmnst nutnitional
anaemia Jn young children.

Besides, the Government are con.
sidering an “Inlegrated Child Develop-
ment Services” Scheme for pre-school
children

Allocation of Steel to Gujarat

9232 SHRI D D, DESAI. Wil the
Mimistea of STEEL AND MINES be
pleased to state

(a) whether there hag been any
inciease in the allocation of steel to
Cujarat in 1074-75 as compared to
1973-74; and

(b) if so, the particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b) As per the system of distri-
bution of steel, there 1s no Stalewise
allocation. Despatches are made after
taking into account the availabllity in
a particular period, the end use for
which steel is required and the com.
peting demands At present there is
adequate availability of most cate.
gories of wron and steel.

Technical asistancy pregramme
during 1973-74 ang 1974-78
9233. SHRI RAM PRAKASH: Wil

the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether there has been signi-
ficant increase in requesty from deve-
loping countries for Indian expertise,
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(b) it so, the namey of such coun-
tries; and

(c) the expenses incurred by his
Ministry on technical assistance pro-
gramme during 1073-74 and 1974-757

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(BHRI BIPINPAL DAS): (a) and (b).
Yeg Sir. There has been an increase
in requests for co.operation under
ITEC programme from countries such
as Ethiopia, Somalia, Guinea, Sri
Lanka. Maldives, Afghanistan, People's
Democratic Republic of Yemen, Tan-
zania, Guyana, Fi)i, Mauritius, Laos,
ete.

(c) Expenditure incurred during the
year 1073-74 was Rs. 1,16.48,080,00.
The Budget provision for 1974.75 stood
at Rs. 3.34,55,000.00. The figure of
actual expenditure for 1974.75 is not
yel available.

Allegations agains; Umerkots Zonal
e e T
pro,

§234. SHRI ANADI CHARAN DAS-
Will the Minister of SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether the Zonal Administra-
tor of Umerkote Zone of Dandakar-
unya Project used official power and
force to stop the members of the Class
111 and IV Employees Association and
Rehabilitation Bmployeeg Union from
doing their legitimate trade wunion
sctivities;

(b) whether the two organisations
of the employees hag brought several

antj-employess actions to the notice
of the authorities and whether these
Were enquired into; and

(c) whether this Officer identified
himself with a political purty during
the recent midterm poll in Orissa by
openly making propsganda in favour
of the party and has also now got some
allegations levelled by the settler
members of the sald party against
the members of the Union which is
affliasted to INTUC and if so, the
action taken agsinst thig Officer?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHR1 G. VENKAT-
SWAMY): (a) to (c). The informa-
tion is being collected and will be
laid on the Table of the Sabha.

Chicken Pox epldemic in Bombay

9235, SHRI SHASHI BHUSHAN:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased 1o
state:

(a) whether g chicken pox epide-
mic has been roging in the slumg for
the last three months in Bombay;

(L) whether Municipal Corporation
was quite unaware of the outbreak;
and

(c) the affected areag in the city of
Bombay and the steps taken to check
the epidemic?

THE DEPUTY MINISTER IN THE
MINISTRY OF IEALTII AND FAMI-
LY PLANNING (SHRI A. K. M
ISIIAQUE): (a) and (b). The murvey
conducted by the Municipal Corpora.
tion, Bombay does mol reveal the
existence of chicken pox in an epide.
mic form.

(¢c) Does not arse. There Is no
Vaccnalion against chicken pox.

Cell to Ratify UN Charter on Women

9236, SHRI C. K. CHANDHAPPAN:
Will the Minister of EXTERNAL AF-
FAIRS be pleased fo state;

(a) whether Government are aware
of the fact that there is a cell %o
ratity U.N. Charter on Women; and
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(b) it s0 Government’s reaction
on it ang the siepy taken in that
direction?

THE DEFUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 BIPINPAL DAS) (a) and (b).
While there 18 no specific UN Charter
on Women, a number of conventions
and pesolutjonns have been adopteg by
the vatous UN bodies {o promole
women’s rights in political, economic,
social and educational fields and to
ebminate discrimination against wo-
men

The forth g World Conference of
the International Women's Year in
Mexico (19th June to 2nd July, 1975)
will draw up a World Plan of Action
for achieving equality of women with
men in all fields and elminating dis-
enmunation on ground of sex

In keeping with its policy, Govern
ment will support all such moves as
further the cause ol women

Construction of Adyapadi Road in
South Eanars District

9237 SHRI P R SHENOY Will the
Minister of SHIPPFING AND TRANS.
PORT be pleased to stule

(a) whether a road hag been sanc-
tioned In Adyapadi village of South
Kanara District near Bajpe arport
in Karnataka;

(b) it so, the year 1, which the
road was sanctioned and the work
done 50 far in the construction of
the road;

(c) the reasong for the delay in
construction of the work, and

(d) the time by which work wall be
completed?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M TRIVEDI)
(a) to (d). The road mn question 1s &
local road and 15 being maintained by
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the Taluks Development Rosrd, Manga-
lore. The Local body conoerned or the
Biate Government are, thersfore, con-
cerned with thus work The subject
matter of the gquestion, accordingly
falls primanly within the sphere of
State activities.  According to the
avallable information, an estimate
amounting to Rs 27,500 was sanction-
ed for the formation of the road and
this work was taken up and completed
during 1861—63 under the Rural Com-
mumeationg Programme Black top.
ping has not been done

Ban on use of Window Glasses for+
GogEles

9248 BHRI RAM HEDAOO Will the
Mimster ot HEALTH AND FAMILY
PLANNING be pleased to state

(a) whether a ban nag been 1mposed
on the ymport of ophthalmic blanks
into the country ang the majorily of
sun-glasses sold mn the market are
manufactured from ordmary window
glass—causing serious harm to the
unsuspected wearers; ang

(b) it so, the steps Government
propose to take to ban the use of
window glass in goggles for children
sold in villages, smaller towna and
also cities, 5 factor largely responsible
for the growih of blindnesg 1 the
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K M
ISHAQUE) (a) and (b) No ban has
been [mposed on mport of ophthalmic
blanks Messrs Bharat Ophthalmie
Glass Limited, Durgapur have been
gppointed as the canalising agency
with effect from the 1st Apnl 1974
for the import and dwtribution of
rough blanks in addition to their own
production to meet the full require.
ments of the country However, the
import of lense including bifoeal blanks
15 not allowed

The Government is not aware
whether majority of sun-glasses sold
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in market are manufactured from

ary window glass puts strain on the
eyes of wearers but does not cause
blindness.

It is proposed to intensity health
education/publicity programme 1o edu-
cate and warn people about the
dangers involved in using goggles
made out of ordinary window glasses.

Invitations to Prime Minister from
Abroag

9239. SHRI B. V. NAIK. Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the countrieg which bhave offi-
cially invited the Prime Minister dur-
ing the year 1875-76; and

(b) which are the invitationg the
Prtme Minister is likely to accept?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS); (a) and (b).
Prime Minister has received invita-
tions from several countries over the
last few years, These will be availed
of at the appropriale time in consul-
tation with the host Governments. The
programme of visits during 1975-76 has
not been finalised.

Construciion of Udbampur Aerodrome

9240. DR LAXMINARAIN PAN-
DEYA: Will the Minister of DEFENCE
be plessed to state:

() whether a case was flled in the
High Court by the contractor in regard
to the construction of aerodrome of
Udhampur and whether High Court
had eppointed the Commissioner who
has submitted ; repory to the High
Court after an on the spot enguiry
and perusa]l of the records;

(b) the facts ag revealed by the
Commissioner in the said report;

(c) whether the Commissioner has
also found that the documents regard-
ing the construction of the said sero-
drome were tempered with and inter-
polated; and

(d) whether the Garrison Engineer,
who is  responsible for tampering
with the records, has been removed
from service or hag been transferred
from there on the basis of the judicial
report; and if not, the reasong there-
for?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Yes,
Sir.

(b) and (c), The Commissioner has
pomnted out certain discrepancies and
irregularities :n the maintenance of
measurement/level recordy by the
MES officials.

(d) As the Commissioner has not
held any particular person responsible
for the irregularities, the question of
removal or transfer of the Garrison
Engineer has not arisen, A Stafl Court
of Inquiry has been set up and it
will look into the matler. Action to
be taken against the official (s) con.
cerned will depend on the findings of
the Stall Court of Inquiry.

Financial Aid to Bangladesh

9241. SHRI VEKARIA :
SHRI ARVIND M. PATEL:

Will the Mnister of EXTERNAL
AFFAIRS he pleased to state:

(a) the total amount of financial aid
given to Bangladesh during the last
lwo years,;

(b) the particulars of the aid given;
and

(c) the aid provided to be given
during the year 1075-767

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and (b).
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A statement giving the requisite in. (c) No decision hes been faken re-
formation 1s lald on the table of the  garding mid to be given during the
House year 1975-76

Statement
Asnstance extended] commited to Banglodesh during 1973-74 and 197475,
A, Government-to-Government Assutant
197374 . . . . Ra 10 mmdu fo;d:ums%}
(1)!!: smﬂc&ﬁm Wta
(mmcedew 974 . . 500
(m)Rs 10 erw Emcrgency  Relef

Credit for the supply of essential items
{announced 1n Augzt 1974) .

197475, . ..

ToraL (1973-75) . 25 00
B T () Rs 25 IDBL  special bank
1973-74 ' 5 # ) 2 cmm an
credit for the supply of m’g:m,mn.ha
texrile machunery,  agncultural—
:unl'l)mety, elc (announced in May,
97) . . . . .

(u) Rs 15 ciores bank eccommadation
for 365 days for the supply of teatiles

. (a) Rs 10 crores IDBI sp-cul bank credit
for the supply of capital Lquipment 10 00

(:.:g Rs 8 croges IDBI normal ¢ credat
or supply of rextile and egriculiural
machmery and wttmg up & 3-w
project. . 8 00

() Rs suwslmhnmmmodn’cmfw
wpplyoftexnles ., 5 00

2§ oo

15 co

1974-75 e

TotAL (1973—75) . 63 oo

Granp ToTAL (A+B) , B8 co

Priority for construction of National
Highways in Hill Areas

9242 PROF NARAIN CHAND
PARASHAR Wil the Minister of
SHIPPING AND TRANSPORT Le
pleased to state

(a) whether any prionty has been
glven to the sanction andy construe-
tion of national highways in the
fourth and fifth Five Year Plans,

launched after thes deflnition of cer-
tain States|Regions as hill areas by
a Special Committee of the National
Development Cotincil vn 13th March
1868,

(b) it so, the mames of national
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sideration of Government for inclu-
gion in the Fifth Five Year Plan?

THE MINISTER OF STATE IN THE
MINIETRY OF SHIPPING AND
TRANSPORT (SHRI H. M, TRIVEDI):

(a) No, Sir.
(b) Does nol arise.

(c) According to latest develop-
ments, in view of the curreat financial
stringency, no pew additions to the

axisting National Highways symm
are contemplated for the ilme belng.

Indian team for Paris meeting on Oil
and Fertilizers

9243, BHRI BANAMALI BABU:
Will the Minister of EXTERNAL
AFFAIRS be pleased fo state:

(a) whether the officers of the
Ministry of Petroleum and Chemicals
formed a part of the Indian team
for the Parfy meeting held to deal
with the problem of high price of
oi] and the escalating prices of ferti-
lizers;

(b) if so, the view expressed by the
Indian team for solving the world
energy crisis;

(e) the main outcome of the meet-
ing; and

(d) the benefits likely to accrue to
India as a consequence of the Paris
meeting deliberations?

(SHRI BIPINPAL DAS); (a) Yes, Bir.

{b) The Indian Delegation had taken
the position that the problems of ofl,
raw-materials, food and fertilisers, in-
ing power of the developing countries
787 LB—8

(d) The need {p give urgency to the
solution of the acute problems faced

9244. SHRI JYOTIRMOY BOSU:
SHRI ISHWAR CHAU-
DHRY.

Will the Minister of
be pleased to state:

LABOUR

(a) what ig the raie of factory ac-
cidents per 100 workers 1n India, Year-
wise, during the last three years;

(b) what are the corresponding
figures of accidenis in the UK,
US.A., West Germany, Japan and
Soviet Union,

{¢) whether the country has been
losing heavily owing to high rate of
industrial accidents; and

(d) if so, the facts thereof, the rea-
song therefor and the action taken
thereon?

THE DEPUTY MINISTER IN THE
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hundred workers employed In working
factories regigtered under the Facto-
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ries Act, 1048 durlng the years 1970
to 1972 are given bélow:—

Frequency Rate per 1c0 workers

Nature of injuries ., . . 1970 1971(F)f 1972(F)*

T3 2 3 4
Fard , ., . P 001 ooz 0 03
Non-Fatal « . 5 674 7:56 6 a4
TotaL « s s . 675 78 646
(P)= Previsional Source :  Apnual Returns  under

the Factorles Act, 1948

T = Excludes information in respect of Manipur.
¥ = Exchudes information in respect of Kenla

and Manipur

Similar Information for the years
1973 and 1874 is not yet available,

facturing industries in different count-

ries during the years 1970—72
(b) Rates of fatal industrisl acci-
dents caleulated differently for manu~ were:—
Country Code 1979 1971 1972
1. United Kwgdom ., ., . Ik 004 004 004
2. United States of America ., . 14 [1%] .
3. West Germany* | . . U 018 019 o018
4 Jopun . . . . . IMd 0 o4 003 003
5. India . Ije o 14 o 19% o rs*
" Codes -
Reported accidents . Rates per 1,0c0 man hours of 3c0
g}) Compensated accidents
¢."Rates per 1,000 pervons employed
¥ = Provisional '
. »=Not availsble. d. Rates perote million man kevrs

SQimilr information for the Boviet
Usion !s nof available.

{of Information pertaining to the
total losy is noj available,
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wherever necessary, Safety tralning
and education {s alsp belng imparted
through the Central Labour Institute,
Regional Labour Institutes and the
Natlonal Safety Council.

Hydrogen Explosion by padia

0243, SHRI M, 8 PURTY: Will the
Minister of DEFENCE be pleased fo
state;

(a) whether there is any expecta-
tion of hydrogen explosion by India;

(b) if so, by when it is expected
to materialise; and

(c) the total expenditure ta be
incurred by Government on this enter-
prise?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) No,
8ir,

(b) and (¢). Do not arise.

Geological Burvey in Bihar

§246. SHRI SHANKAR DAYAL
SINGH; Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government have con-
ducted geological survey in Bihar
(other than Southern Bihar); and

(b) if so, the findings thereof?

fkel & wrcigha wfywr st &
s W frsire

9247, wt wex TuTe fog : wav
fover wat aw zand 1 poow¥R fir

(%) = g= Wi & waley
afgr oAl @t @33 TF AR F
w* IFa REN Fq F FIHTGT AR
% wuT A4t o fafem mqmAT i wms
w1 avanfar g, o

(7) afe ar,@7 vt wfgmr
79 ¥ I9ee i wiw fwa ST W
&% & A vaw A o e 2at
# ary w1 fare § war I AwTOE &
o g ?

firtm swrea ¥ 39 Wt (oft fefemr
o o) (F) N (@) AR
fagw Fead wars av-mefedr e dwsqi &
A% sadin wfgan a9 & WA H
wrr &% % fog fawr fadr & i xw
gage T wgtfa fedtsrdsn & ww
F7 & fou fadw s 1 398 ol &%
w€ At W@ ¥

Geological and Ecological Warfare

9248. SHRI B. V, NAIK: Will the
Minister of EXTERNAL AFFAIRS be
pleased to gtate.

(a) whether India has made any
concrete proposaly regardinng geologl-
eal and ecologlcal warfare; and

(b) it so, the findings thereof?

THE DEPUTY MINISTER IN THE
MINIETRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (s) No, Bir.

(b) Does not arise,
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Continued Chineso attemp to isolate
India in South-east Asia

9249 SHRI P M MEHTA Wil the
Minister of EXTERNAL AFFAIRS be
pleased to stafe:

(a) whether Ching 15 still busy and
continuing its attempt to 1solate Indis
in South-East Asia,

(b) whether China 1s also making
use of foreign sois Lke Nepal and
other countries’ soils for antiIndian
atvities,

(e) 1if so, what sleps are being taken
by India 1o counter them,

(d) what are the maip reasons for
increesing anti-Indian  activities by
China now,

(e) whether 1t has been reported imn
the Press that China 1s 1n no mood
for ties wath India, and

(1) if so, the reaction ¢f the Indian
Government?

THE DLPUTY MINISTER IN THE
MINISTRY OF LXTERNAL AF
FAIRS (SHRI BIPINPAL DAS) (a)
aud (b) Government 15 aware ot the
attitude of China lowards India as
weflected 13 1ts  anti Indian propa
ganda

(c) Necessary steps as required 10
deal with the situation are {oken by
Government and our Missions abroad

(d) to (f) Chuna has chosen not to
respond ip Indias well known desire
for normalisation of Sino-Indian rela-
tions and the concrete gestures made
by Government in pursuance of this
policy

Disbanding of Indo-US Jeint Com.
mission

9250 SHRI R V SWAMINATHAN
Will the Mimster of EXTERNAL AF-
FAIRS be pleased to state

(a) whether India and USA have
agreed to disband the Indo-US.
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Commission; gnd if go, the reasons for
the same;

(b) whether the Commission has
not done much beneflt to India since
1ty formation,

(c) if so, how far this Is true, and
(d) when 1t 15 hikely to be disband.
d‘

IHE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS) (a)
No &Sir

(b) to (d) The agreement to set up
an TndoUS Joint Commission on
Eeonomuc  Commercial Suentifie,
Technological  Educational and Cul
fural Cooperation was signed in New
Deliu on Oclober 29 1974

Since then the three Sub-Commis-
1ons set up under the Jownt Commis
sion have met in Washinglon and in
Dclhi and pract cal programmes for
aclion aie under study

The first meeling of the Joint Com.
my 1on has not been he'd so fai

Trade relapions between India and
Cuba

0251 SHRI INDRAJIT GUPTA
Will the Mimuster of EXTERNAL AF-
FAIRS be pleased to state

(a) whether expansion of trade re-
lations between India and Cuba was
agreed upon during the ialks held in
Havana in March between Shri Y B.
Chavan and jepresentatives of the
Cuban Government,

(b) if so, whether any follow up
action has been taken, and if so, what,
to give concrete shape to develop-
ment of Indo Cuban trade, and

(c) whether any exchange of trade
delegations betweep the two countries
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF.
TAIRS (SHRI BIPINPAL DAS): (a)
In the course of wide ranging discus-
. slons between the Foreign Minister and
the Cuban Leaders in Havana there
was a reference to Indio-Cuban Co-
operation in general, but there was no
discussion specifically on Indo-China
Trade as such.

(a) and (c). Do not arise.

Assisiance to Bangladesh

§252, SHRI LALJI BHAI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the amount of assistance given
so far by Government of India to
Bangladesh Government directly or
indirectly gince the indepemdence of
that country;

(b) the conditiong thereof; and

(c) the purposes for which this
amount wag given to Bangladesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL APF.
FAIRS (SHRI BIPINPAL DAS): (a)
to (c). A statement giving the requisite
information is laid on the table of the
House, [Placed in Library, See No,
LT-0688/75].

Oil Weills in Arabian Sea
9253. SHRI B. V. NAIK: Will tb-

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AT
FAIRS (SHRI BIPINPAL DAS): (a)
and (b). The oil wells being dug In
the Bombay High are within the con-
tinental shelf of Indis. According to
the 1958 Geneva Convention on con.
tinental shelf a coastal State bas a
exclusive sovereign rights to explore
and exploit the natural resources of
the continental shelf. On August 30,
1855 the President of Indla by a Pro-
clamation proclaimed that India has,
and always had, full and exclusive
sovereign right over the seabed and
subsoil of the continental shelf ad.
joining iis territory and beyond its
terrilorial waters.

(c) The Third U.N. Conference on
the Law of the Sea is currently hold.
ing its third session at Geneva In
order {o provide a legnl framework for
all the law of the sea problems in-
cluding the limits of the coniinental
shelf, India favours the view that as
the continental shelf is a natural pro.
longation of the land ferritory of the
coastal State, it should extend to the
outer edge of the margin where it
meets the abyssa] plains or the ocean
floor.

Indo-Iraq Joing Economle Qommission

9254, SHRI SHYAM SUNDER MOH-
APATRA: Will the Minister of EX.
mTERRﬁL AFFAIRS be pleased to

te:

(2) whether the Joint Economic
Commission with Iraq has been bene.
ficla] to India;

(b) the progress made and the num.
ber of sittings it had and the plan
and projects taken by it so far; and

(c) its future plans?

FAIRS (SHRI RIPINPAL DAS): {:;
Yes, Sir.

(b) and (¢). The Indo-Irag Joint
Commigsion for Economie and Techni-
cal Cooperation constituted in March,
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1974 held its first meeting ip January,
1975 at Baghded, A number of pro.
jects In the field of petroleum and
petrochemicals, industries, agriculture
and frrigation, trade, culture and
techmical cooperation and transport
serviceg were discussed in this meet
ing. The Joint Comnussion s schedul-
ed to hold its second meeting in India
early next year when the progress
made in 1ts work will be reviewed.

Shops looted by Defence Personnel en
Bagdogrg Airport Roag

9255. SHRI SHARAD YADAV: Will
the Minister of DEFENCE be pleased
to state:

(a) whether it is a fact that seve-
ral shops were looted by some De.
fence personnel on the Bagdogra air+
port road in August, 1973;

(b) whether an enquiry wag held
into this affair;

(c) whether any action has been
taken against the Defence persomnel
involved in these incidents; and

(d) whether the poor shopkeepers
have been compensated?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) (a) to (d).
An incident of affray involving some
alrmen of the Air Force Station,
Bagdogra and the civil population of
the market just outside the premuses
of the Alr Force Station took place on
the night of the 26th July 1973, in the
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Commonwealth Primg Ministtry Con-
ference

9256. SHRI P. G. MAVALANKAR;
Will the Miuster of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the Prime Minister
attendeq the Commonwealth Prime
Mimsters Conference; and

(b) if so, full facty thereof, includ-

ing the venue, duration and subject-
matters of the sasd Conference?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
Yes, Sir.

(b) The Commonwealth Heads of
Government Meeting was held in
Kingstion, Jamaica from 29th April to
May 6th, 1075 The following were
the principal topics discussed st the
Conference  functional cooperation
among Commonwealth countries in a
wide range of activities, the smtuation
in Southern Africa; world trade, finan.
clal and development matters; latest
developments in Indo-China and the
international sifuation in general,

g wite wwlte ¥ s st 3 anfiwemft
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Negotiations for Bupply of US. Arms
to India

9258 SHRI JYOTIRMOY BOSU:
SHRI NOORUL HUDA:

Will the Minister of EXTERNAL
AFFAIRS be pleased 1o state:

(a) whether his attention has been
drawn to & report published by New
York Times of March 4, 1975 stating
that “India iz quielly discussing pur-
chaging several types of American
arms”; and

(b) i so, the facts thereof and
Government's reaction thereto?

(b) Thare is no truth in the report.

Entry of Bangiadesh People faio
Assam

9259, SHRI JYOTIRMOY BOSU:
SHRI D. K. PANDA:

Wil the Minster of EXTERNAL
AFFAIRS be pleased 1o state:

(a) whether thousands of people
from Bangladesh belonging to majo-
rity and minority communities have
recently entered Assam and fanned
out to various areas; and

(b) if 8o, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AP
FAIRS (SHRI BIPINPAL DAS): (a)
and (b). During the year 1974 and in
the first two months of this year, a
total of 13966 Bangladesh nationals,
who had illegally entered Assam, were
detected and sent back io Bangladesh.

Terror ggalnsi Indians j; Canada

9260, SHRI JYOTIRMOY BOSU:
SHRIMATI PARVATHI
KRISHNAN:

SHRI MOHINDER SINGH
GILL:

SHRI ARJUN SETHI:

SHRI R, 8. PANDEY:

SHRI BANAMALI BABU:

Will the Minister of EXTERNAL
AFFAIRS be pleased to siate:

(a) whether his attention has been
published the

(b) i so, the facts thereo? and
Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DASB): (a)
Yes, Bir.
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b) Our High Commissioner in
Canada and Consul Gemeral, Van.
couver have made enquiries into this
developmént and discussed with con-
cerned Canadian authorities ways and
means of avolding the recurrence of
such unhappy incidents in the future,

Measures i meet Mosquity Meance in
Janakpurl, New Delhi

9281. SHRI R. P. YADAV:
SHRI M. DEIVEEKAN:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state the measures being taken to
meet the serious mosquito menace
which may result in several diseases
in the Janakpuri Colony, New Delhi?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M
IBHAQUE), The defective drainage
system in the Janakpun Colony has
led to mosquito-genic conditions. The
Municipal Corporation of Delhi have
been requested to intensify the anti-
larval operations in the Colony.

o ¥ e e
fraffer o e
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Setting up of Shipyards
9284. SHRI D, K. PANDA:

SHRI H. N MUKHERJEE:

SHRI ARTUN SETHI:

Will the Minister of SHIPPING AND-
TRANSPORT be pleased to state:

(a) whether the foreign conmsultants
report on shipyard location has been.
submitted; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) and (b). Reports from all the three
consultants have recently been receiv-
ed and are at present under scrutiny.

other States of the Couniry

9265. snmmmsm

SHRI M. RAM GOPAL
REDDY:

SHRI RAMAVATAR
SHASTRI:

SHRI R. 8. PANDEY:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state;

(a) whethert Government's atten-
tion hag been drawn to reports of
an epidemic of Kala Asar' in Bihar
ang is spreading to other States as
well; and

(b) if so, the remedial measures
taken to prevent its spread?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI.
LY PLANNING (SHRI A. K M
ISHAQUE): (a) and (b). Ves, Cases
of Kala-azar have been reported from
some Districts of Bihar, The Stale
Government has been advised to carry
out insecticide spraying in the affect.
ed areas to control the fransmission of
the disease by sand.flles. Efforts are
also being made to improve the sup-
ply of suitable drugs for the treatment
of the disease,
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under Minksiry of Defence

. 9286, BHRI B. V. NAIK: Will the
Minister of DEFENCE be pleased to
state: .

(a) the total length of border roads
under the control of the Defence

. Ministry;

(b) how do the capital (non-recur-
ring and revenue recurring) costy of
road construction and maintenance
respectively compare with Identical
costs of the Central or State Public
Works Department where these bor-
-der roads exist; and

(¢) the steps taken to bring in =
parity between the two types of
agencies?

THE MINI OF DEFENCE
(SHRI SWARA NGH): (a) Total
‘Jength ot roads/tracks included in the
-programme of the BRDB for new con-
struction/Improvement is 13,809 KMs.
and 10,340 KMs for maintenance.

(b) An attempt to study the com-
parative costs of Border Roads Orgs-
nisation with those of CPWD/State
PWDs was made by a high-powered
Committee of technical and financial
-experts appointed in 1870 to examine,
“inter-alia, the cost of construction and
maintenance by BRO. They came fo
the conclusion that it is mot possible

) (ﬁ) wm n

-an2

operateés, Besides, the work of BRO
Is marked by efficlency, speed and re-
liability, Hence the question of bring-
ing in a parity between the, costs, of
the various agencles is not practical

Shifting of Office of Chalrman Khetrl
Copper Project to Calcutts

9267. SHRIMATI = PARVATHI
KRISHNAN: Will the Minister of
STEEL AND MINES be pleased to
state;

(a) whether the Chairman of Hindu-
stan Copper Limited Khetri Copper
Project has shifted his office to
Calcutta;

(b) if 8o, the reasons thereof; and

(c) whether it has affected the
management of the Khetri Copper
Mines?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to
(¢). Yes, Sir. The Registered Office
and the Head Office of Hindustan
Copper Ltd. were shifted to Calcutta
in June, 1972, after the company had
taken over the management of the
Undertaking of Indian Copper Cor-
poration Limited, in Bihar, The Head
Office of Hindustan Copper Ltd. was
shifted to Caleufta for ensuring better
management of its various projects
which are located in four States,

The shifting of the Head Offics to
Caleutta has not a affected the
m‘ﬂmmm

New System of Wages

(a) whether Shri Naval Tate, has
suggested 4 new sysem of wages, -
o) 150 G mals Sl Mol
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (c). Shri
Naval Tata's views on the need for a
new wage policy have appeared in the
Press from time to time. The need for
a National Wage Policy and a rational
wage structure has been well recognis-
ed and the adoption of appropriate
measures in this direction has been
-engaging Government's attention.

Ayurvedic and Homeopathic
Dispensaries in States

9269, SHRI D. B. CHANDRA
GOWDA: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state:

(a) whether Central Government
have extended its co-operation to the
States for setting up Ayurvedic and
Homoeopathic dispensaries; and

(b) if so, the number of such dis-
pensaries running in various States
with the Central Government assist-
.ance?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M.
ISHAQUE): (a) There is no Ceniral
Scheme for the setting up of Ayur-
vedic and Homoeopathic dispensaries
in the states.

(b) Does not arise.

Miners’ International Congress held in
New Delhi

9270. SHRI K. M. ‘MADHUKAR’:
‘Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the  Miners’' Inter-
national Congress was held in New
Delhi recently; and .

(b) if so, the gist of the discussions
‘that took place and the impact of this
Congress so far gg our country is con-
-cerned?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) Yes,
Sir. The 42nd Miners” International
Congress was held in New Delhi from
23rd to 27th March, 1975.

(b) The Congress organised by the
Miners’ International Federation and
hosted by the Indian National Mine
Workers Federation made several re-
commendations. The Committee on
mineral policy inter alia recom-
mended: —

(i) represeniation of the workers on
the International Tin Council
and cimilar bodies and partici-
pation in UNCTAD;

(ii) establishment of an Internation.
al Copper Council;

(iit) adoption of international con-
ventiong and recommendations
for improved safety, better
working conditions and ex-
tended welfare for the workers
in the mines by world bodies
like Inlernational Labour Orga-
nisation and TUnited Nations
Organisation;

(iv) urgent study of the conservation
of mineral resources and de-
velopment of possible substi-
tutes;

(v) use of uranium produced by the
miners for peaceful purposes
only:

(vi) highest degree of protection
against all risks to health of
workers in uranium mines; and

(vii) setting up of a special committee
on uranium to examine the pro-
blems of uranium production
and distribution.

In a number of resolutions adopted,
the Congress strongly supported the
cause of working class in countries
like Chile and South Africa.

In a resolution on energy and raw
material policy, the Congress called
upon all Governments of the oil con-
sumirg countries to make energy
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policy the focal point and recommend-
ed that indigenous energy sources like
coal and brown coal must, in the long
run, form the basis of a sure and
adequate supply. The resolution also
appealed to the Governments of both
0il consuming and oil exporting coun-
tries to stabilise the energy markets
and avoid any such confroniation
which may harm the interests of the
working class.

The discussions in the meetings, and
the resolutions, have enabled Indian
Trade Union Workers to have first
hand knowledge of the problems of
the mining workers elsewhere, and
solutions evolved elsewhere. This
broadening of knowledge and outlook
will help towards their effective parti-
cipation in evolving solutions to pro-
blems in India relating to or of
interest to mine-workers.

Reorganisation of Shipping
Corporation of India

9271. SHRI K. M. ‘MADHUKAR’:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have a
proposal under consideration to re-
organise the Shipping Corporation of
India; and

(b) if so, the salient features &énd
objectives thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. N. TRIVEDI):
(a) No, Sir.

(b) Does not arise.

Composition of Employers and
Workers Groups in Indian Labour
Conference

9272. SHRI K. M. ‘MADHUEKAR"
Will the Minister of LABOUR be
pleased to state:

(a) whether the date of the propos-
ed Indian Labour Conference has
been finalised;
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(b) whether any changes are pro-
posed t0 be made in the composition
of employers’ and workers’ groups at
the conference; and

(¢) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) Not yet, Sir.

(b) and (c). The matter is under
consideration.

Repatriation of Indian Nationals from
Kenya, Uganda, Tanganyka and
Zanzibar (Tanzania)

9273. SHRI P. G. MAVALANKAR:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the number of Indian nationals
in Kenya, Uganda Tanganyka and
Zanzibar (Tanzania) at the time when
these countries became independent;

(b) how many of the above citizens
of Indian origin opted for the citi-
zenship of the respective new African
States and how many for British pass-
ports as also for Indian nationality;

(¢) the number of above-mentioned
Indians who have returned to India
and settled in the country permanent-

ly;

(d) whether any Indians arz still
left behind in these countries and
whether they are expected to opt for
their respective local citizenships wor
return to India; and

(e) the broad details thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
to (e). According to our information,
the approximate number of Indian na-
tionals present at the end of the year
1974 in Kenya was 5000, Uganda 180,
and Tanzania 4000. Most of them are
engaged in technical or professional
work and some of them in business.
As regards Indian nationals living in
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these countries at the time of their
independence and those who have
«elther returned to India or acquired
citizenship of other couniries, precise
figures are not available.

Working conditions of Civil Hospltal
of Ahmedabad

9274. SHRI P. G. MAVALANKAR:
‘Will the Minister of HEALTH AND
FAMILY PLANNING be pleased fo
state:

(a) whether he is aware that the
functioning of the Civil Hospital,
Ahemdabad is not ai all satisfuctory;

{b) whether the equipment and
wother medical necessaries are inade-
guate at the said Hospital;

{¢) whether the Nurses and the
ward boys remain absent pr Jeave
iheir post of dquty in the middle of
major operations;

(d) whether some eminent doctors
and surgeons working in an honorary
capacity al the said Hospital are get-
ting increasingly disgusied and jme-
patieat with the sail deterioration in
standards of efficient performance of
Auties by the Hospital Staff; and

(&) It g0, what are the urgent re-
medial sieps being taken by the Gov-
ernment to set the mallers right and
restore efficiency and discipline at the
sald Clvil Hospital?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI.
LY PLANNING (SHRI A. K. M.
ISHAQUE): (a) to (e). The informa-
tion is belng collected and will be
:\]::I:IIM a8 so0n as it becomes avail-

Steel distribution system

8275, SHRI K. MALLANNA: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the revised steel dis-
tribution system, introduced by the

Sleel Authority of India for months
back, has started giving substantial
benefits to the consumers all over the
country; and

(b} if so, the outlines of the benefits?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). Presumably the reference iz to
the revised procedures for distribution
of sterl laid down Ly the Jolnt Plant
Committee in September, 1974, Mainly
the availabilily of most categories of
steel at consuming centres in adequate
guantity, elimination of cumbersome
proceslures for procurement of steel
and as a consequence reduction of in.
venlory with the consumers and the
drop In open market prices of steel,
indicate that the revised distribution
sy<tem has been beneficial to the
consumers of gleel,

Opening of Suez Canal to shipping

0276, SITRI K. MALLANNA:
SHRI N. E. HORO:
SHRI R. V, SWAMINATHAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to slate:

(a) whether Egyp! has announced
to vpen the Suez Canal to shipping;
and

(b) if so, the facts regarding the
tferms and condition. and forth by
Egypt therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF.
FAIRS (SHRI BIPINPAL DASB): (a)
Yes, Sir.

(h) Terms end conditions of the
operation of the Canal have not yet
been announced,
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W.HO. moaguite eradication
programine

$277. SHRI K. MALLANNA: Will
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state:

(a) whether the second renewal of
the WH.O.—Government of India
mosquito eradication project is due on
June 30, 1875,

(b) the facts regarding its progress
since its inception and the financial
assistance received by India through
PL 480 with the United States; and

{c) the outlines of the mosquito pro-
ject under the current working frame-
work?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A ¥ M.
ISHAQUE): (a) The present agree-
ment is due tp expire on the 30th
June, 1975.

(b) and (c). This umt was set up
with the objective of testing the feasi-
bility of control of mosquitoes by use
of genetic techniques. Under the pro-
Ject the three species chosen for study
are (i) Culex fatigans, the proven
vector of filariasis 1n large parfs of
India, (i) Ades aegypti, the pre.
emunently urban mosquito prevalent
in most cities of India and the vector
of dengue and chikungunya wviruses
and (ul) Anopheles stephensi one of
the vectors of malaria in India, which
has become resistant to D.DT. and
other common insecticides. The total
expenditure incurred on the unit from
1960 to 1973 was Rs. 76.84,350

. )

CORRECTION OF ANSWER TO
UNSTARRED QUESTION NO, 2433
DATED 6-3-1975 RE: DEATHS IN
COAL MINES DUE TO TUNSAFE
CONDITIONS.

THE DEFUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): The reply

12 hrs.

RE: ADJOURNMENT MOTIONS

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I have given an
adjournment motion on the attack on
the Chatra Parishag youngsters,

MR. SPEAKER: It is a State sub-
ject.

SHRI SHYAMNANDAN MISHRA
(Begusarai1): It is the Central Gov-
ernment alone which can deal with
it.

MR. SPEAKER: Whatever it be,
it cannot be raised in the form of an
adjournment motion.

SHRI SHYAMNANDAN MISHRA:
I had requested you yesterday to per-
mit me under rule 377 t0 make a
reference to it. But that has also not
been allowed,

-
MR. SPEAKER: You got busy the
whole day in other matters.

SHRI SHYAMNANDAN MISHRA:
Yesterday the whole day was occupied.

MR, SPEAKER: Thers were many
more important matters which kept
you busy, I am gorry this cannot be
carried over.

SHRI BHYAMNANDAN MIEHRA:
It is a very serious matier..(Inter-
ruptions),



321 Re Adj. Mation VAISAKHA 18, 1897 (SAKA) Re, Adj Motion

MB. SPRAKER; But this is not
Undon matter,

SHRI JYOTTRMOY BOSU: Where
should it be raised, in which State?

MR. SPEAKER: I will look into it
later om, not today but tomorrow....
(Interruptions),

MR. SPEAKER: I am sorry. The
Bill is already pemding. Not mnow,
I am not allowing it. This session
is going on.

ot aq fod (%re7) - wre A
ardar @ gfedr o

wSW WEWT - w7 T 99
2 WY aroe Jisr fabeir oS ¥9

wET g e o
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wfeir | qF weser & 5 & @
% 7 §IATT T T AR )

Kindly sit down all of you, please,
I have not allowed it.
ot fam w3 AT §, I a7 agw
9 Y & ur amveT FEArT g1 et
s |
{Interruptions)

WEW WEWW C ¥q %H 97 a9
o= g § AT AT gIeT wafga W
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The rule is that when other op-
portunities are available it will not be
allowed. You are having another op-
pottunity, ., (Interruptions).

oo WEhw ¢ osray q§ vt
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SHRI JYOTIRMOY BOSU: Sir. I
wrote to you about..(Interruptions),

MR. SPEAKER; You have written
to me on 80 many matters. (Inter-
ruptions).

SHRI JYOTIRMOY BOSU: That
the Government should not interfere,
(Interruptions).

MR. SPEAKER: They are speaking
on their own. It ig very bad. (Inter-
ruptons).

SHRI SHYAMNANDAN MISHRA.:
Would you not please ask the Gove
ernment to make a statement?

MR. SPEAKER; The discussion is
already going on. (Interruptions).

ot wy femd : oonw s,
€5 72T &t Wi A4 & 5 9o w9
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[Mr. Bpeaker]

I have not allowed it and I am not
going to argue about it. There is no
guestion of a point of order. I have
not accepteq it. I have conveyed it
to bim. My ruling is that I do not
accept it. (Mnterruptions),

MR. SPEAKER: Please do not
speak unless you are permitted.
(Interruptions).

ot wn fomd @ & 9 e & 42
T F AT A T AL N

MR. SPEAKER: When there is
already a dcbate going om, you can
refer to this matter at that time.

SHRI JYOTIRMOY BOSU: What
sbout MISA ....(Interruptions).

MR. SPEAKER: No, I did not
allow. (Interruptions).

SHRI JYOTIRMOY BOSU: About
the Gurdwara Prabandhak Commit-
tee, I have given a notice. The Gov-
ernment is terfering into the reli-
gious places of the Sikh community.
The Government should make a state-
ment. Yqu must make an observa=-
tion.

MR SPEAKER: I am not here to
receive directions from you that I
must do this and T must do that. T
do not mind if the Government comes
forward and makes a statement about
matters that you have raised. You
must raise it with my permission. You
should wot get up abruptly. I have
not allowed it,

SHRI JYOTIRMOY BOSU; 1 wrote
to you

MR. SPEAKER: You write to me
go many lctters that there are not
g0 many minutes. (Inferrugtions).

MR, SPEAKER: The debate on
the Untouchability (Offences) Bill is
going on. These matters can be ralsed

MAY 8, 1878

Re. QOP. 2,

in the course of the debate and the

7 oETEE e e g
wrdt & 1 XS fm & d §
WY A9 TF TRYTRTES W FAT A |

12.15 hrs,

QUESTION OF PRIVILEGE RE: A
LETTER ALLEGED TO HAVE BEEN
WRITTEN BY EMPLOYEES OF
HINDALCO TO PRESIDENT OF
HINDALCO

MR. SPEAKER: Regarding this
privilege that was sought to be raised
by Shri Janeshwar Migra and Shri

Shri Raj Narain to hand over the
original so that an enquiry could be
carried out further, After that, Mr,
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GHR; MADHU LIMAYE (Banka):
Why not? '
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MR. SPEAKER: It cannot be raised
s g privilege. Mr. Subrgmaniam had
read it out.

SHR! SHYAMNANDAN MISHRA

(Begusarai): You may hear us for
a while.

MR. SPRAKER: I will hear every-
body.

It cannot come in the form of a
privilege motion, whatever It is.

The Prime Minister wrote to him.
@he hag said that it was suggesteq to
him by the Department that he should
produce he original so that it can be
turther investigated. It was stated
by Shri Raj Narain that the letter
was not received by him. But they
have produced the letter dated 11th
November  1974. (Interruptions).
Imudhwhn,nmhlm-

SHRI SHYAMNANDAN MISHRA:
We made a special request to you in
writing yesterday. (Inerruptions)

woow wfiww  ETR opRY Y@ R
wrt & wy fiar & 1 wo w AT wf
¥ am ot g s § ?

ot wtawew fowr @ WY wW
wriet fw &7 9w § 1 vEWY ww

VAISAKRA 10, 187 (SARA)
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12.25 hrs
PAPERS LAID ON THE TABLE

Revizwg AND ANNUAL RepoRtg oOr
INDIAN DRUGS AND ?muﬁm:.
Lovrrep, New Drrmn, Fenro AND

Tes, PHOSPHATES AND CuEmacars L,
yoRr 1973.74 ANp AUnyT REpoME yuEREON

(1) A copy each of the following
papers (Hinf] and English versions)
u) nder sub-gection (1) of section 616A
of the Companles Act, 1856:

(a) (i) Héview by the Government
on the weorking of the Indlan Drugs



227 Papers Laid
[Shri K. R, Ganesh)

New Delhi, for the year 1973-T4
along with the Audited Accounts
and the comments of the Comptroller
and Auditor General thereon.
[Placed in Library. See No. LT-
9067/75].

(b) (i) Review by the Government
en the working of the Fertilizezrs
and Chemicals Limuted,
‘or the year 1973-74.

(1) Annua] Report of the Fertili.
gers and Chemcals Travancore Ltd.,
for the year 1873-74 along with the
Audited Accounts and the comments
of the Comptroller and Auditor
General thereon. [Placed in Lib.

..rary. See No. LT-9668/75].

{e) (1) Review by the Government
on the working of the Pyrites,

Phosphates and Chemicaly Limited,
for the year 1073-74

(ii) Annual Report of the Pyrites,
Phosphates and Chemicals Limited,
for the year 1973-74 slong with the

rary. See No LT. 0680/75].

() (1) A copy of the Report of
the Committee on Drugs and Phar-
maceutical Industry.

(1) A copy of the Recommenda.
tions (Hind: and English versions
regarding the report of the
muttee on Drugs and Pharmaceut
cal IZWiETry.

(itl) A *py of the Recomfnenda-
tions (Hindl Versions) made by the
Commities on Drugs and Pharma-
ceutical Industry,

JH

(iv) A statement (Hindi and Eng-

Delhi, for the year 1973-T4.

(2) Annual Report of the Bharat
Heavy Electricals Limited, New
Delhj, for the) year 1873-74 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon. [Placed
in Library. See No. LT-0671/75]

Avprr Rweorts oN Untow Goverw-
MENT (Ramways) 1073-74, anp

Accounts, RAILWAYS, 1073-74 APARTs

1 & II, A¥p Brock ACCOUNTs, BALANCE

SuEzrs, PRoFrT AND Loss AcCCOUNTS
Ramwways, 1073-74

THE MINISTRY OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
I beg to lay on the Table—

(1) A copy each of the following
papers under article 151(1) of the
Constitution: —

(i) Report (Hindi and Triglish
versions) of the Comptroller and
Auditor General of India, for the
year 1973-74, Unlon Government
(Railways).

(4) Report (Hindi version) of the
Comptroller and Auditor General of
India, for the year 1972-73, Union
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(2) A copy of
counts, Railways, for 1878-74 Part I
—Review (Hindi and ver-
sions).

(8) A copy of Appropristion Ac-
counts, Rallways, 1978-74, Pary H—
Detailed  Appropriation  Accounts
{(Hindi and English versions).

(4) A copy of Block Accounts (in-
«cluding Capita] stfPments cornprising
the Loan Accounts), Balance Sheets
and Profity and Loss Accounts, Rajl-
ways, for 1078-74, (Hindi and English
versions). [Placed in Library, See
No. LT-0672/76).

ANNUAL ACCOUNTs OF BoMBAY PORT
Trust, 1073-T4 wrteH Auprr REPORT,
GUIARAT CARRIAGE oF Goops TAxA-
TIoN (AMNDT) RuLes, 1974, GUJARAT
NotrFicATION UNDER GUJARAT CARRIAGE
or Goobs TaxATiION AcT, 1062, AGREE-
MENT BETWEEN CENTRE AND HARYANA
Re NATIONAL HIGHWAY AND GUJARAT
NOTIFICATIONS RE MoToR VEHICLES
TAXATION

THE MINISTER OF STATE 1IN

VEDI): 1 beg to lay on the Table—

(1) A copy of the Annual Accounts
of the Bombay Port Trust for the
year 1073-74 and the Audit Report
thereon (Hindi and English wersions)
under gub-section (2) of section 103
Major Port Trusts Act, 1963.
in Library. See No. LT-

(2) A copy of the Gujarat Carriage
of Goods Taxation (Amendment)
Rules, 1074
versions)

(Hindi and English

in Notification

No. GH|G|74/240|GTA|1260|T7T150(E,
in Gujarat Government Gazette dated
the Gth December, 1074, under sub-
section (1) of section 32 of the Guje-
ra¢ Carriage of Goods Taxation Act,
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1962, read with clause (c) (ill) of
the Proclamation dated the Bth
February, 1874, issued by the Presi-
dent in relation to the State of
Gujarat.

(3)A statement (Hindi and English
versions) showing reasons for delay
in laying the above Notification.
[Placed in Library. See No, LT-
p674/76].

(4) A copy of Gujarat Notifica-
tion No. G|G|74/22|MVA-7570|85258-
E, (Hindi and English versions)
published in Gujarat Government
Gazette dated the 30th January, 1975,
under sub-section (2) of section 31
of the Gujarat Carriage of Goods
Taxation Act, 1962, read with clause
(¢) (iil) of the Proclamation dated
the 0th February, 1074 lssued by the
President in relation to the State of
Gujarat.

(5) A statement (Hindi and English
versions) showing reasons for delay
in laying the above Notification.

[Placed in Library. See No. LT-
9675/761.
(8) A copy of the Agreement

dated the 17th February, 1975 (Hindi
ang English versions) entered into
‘between the Central Government and
the Government of the State of
Haryape in relation to the develop-
ment for maintenance of any such
part of a highway situated within a
municipal area as freferred to In
sub-section (i) of section 2 of the
Nationa] Highways Act, 1856, under
section 10 of the smid Act. [Placed
in Library. See No, LT-9676/75].

(7 A copy each of the following
Gujarst Notification (Hindl and Eng-
lish versions) under sub-section (83)
of section 13 of the Bombay Motor
Vehiclas Tax Act 1058, rcad with
clause (¢) (iii) of the Proclamation
dated the 0th February, 1073 issued
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[8hri H. M, Trivedi]

by the President in relation 10 the
State of Gujeret:—

(i) Notification No. G‘ElGlﬂ}ml
MVA-5668-814(2)-E, published
Gujarat Government Gazette dl'lld
the 24th October, 1974,

(li) Notificatwn No. GEI|G|T4|
21|MVA-T7570|85256-E, published in
Gujarat Government Gazetis dated
the 30th January, 1975,

(1ii) Notification No. GH|G|75]|
68|MVA-1774|1736(1)-E, published
in Gujaret Government Gazette
dated the 27Tth March, 1875
[Placed in Library. See No, LT-
86T77/18).

(8) Three statemete (Hindl and

No LT-8677/75)

Drucs axp Cosmrrics (Szconp
AvmioMENT) RULes, 1975

SHRI A K M ISHAQUE' 1 beg
to lay on the Table @ copy of the
Drugs angd Cosmeties (Second
Amendment) Rules, 1975 (Hindj and
English versions) published in Noti-
fication No. GBSR. 358, in Gazette of

BHRI K. R GANESH: On behalf
of Shri C P Majhi, I beg to lay on
the Table a copy each of the following
pepers (Hindi and English versions)

MAY 8 1975
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under sub-section (1) of section WISA
of the Companies Act, 1886:—

(1) (i) Review by the Govern-
ment on the working of the Hin-

(ii) Annual Report of the Hin-
dustan Insecticides Limited, New
Dellu, for the year 1073-T4 along
with the Audited Accounts and thé
comments of the Comptroller and
Auditor General thereon. ([Placed
m Library See No LT-9870/75).

Annvar Rerorr oF PracAa Toots Lo,
SECUNDERABAD FOR 1873-T4

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE
J B PATNAIK): I beg to lay on
the Table  copy of the Annusl
Report (English and Hindi versions)
of the Praga Tools Limited, Secun-
derabad, for the ycar 1073-T4 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon, under sub-
section (1) of section 619A of the
Companies Aect, 1956, [Placed in
Library. See No. LT-0881/75]

STATEMENTS SHOWING ACTION TAKEN ON
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ernment on various sssurances, pro-
m.lbumunﬂmnkinpgimbythe

Fourth Lok Sabka

() StatementNo. XXVII ,
Fifth Lok Sabha

(ii) Statement No. XXIV , ' .
(ili) Statement No, XXVIII "

(iv) Statement No. XVIII , , .
(v) Statement No. X1 , ., .
(vl) Statement No. XV
(vii) Statement No. XIII N "

Cviif) Statement No. XIV | .

(ix) Statement No. VII .
(x) Statement No. VI,

(xi) Statement No, II , . . .

VAISAKHA 18, 1887 (SARA)
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Ministers during the various Sessions
of Lok Sabha:—

. Eleventh Session, 1970.

. Thrd Session, 1971
. Fourth Session, 1972

« Sixth Sesdon, 1972

. Seventh Session, 1973

. Eigth Session, 1973

. Ninth Session, 1973

. Tenth Session, 1974

. Eleventh Sesslon, 1974

. Twelfth Session, 1974

. Thirteenth Session, 1475,

[Placed in Library. Ses No. LT-9682/75).

ReviEws AND ANNUAL REPORTS OF
Mmerar ExPLORATION CORPORATION
Lro, Nacrurn wor 1072-73, SremL
AUTHONITY OF INDIA LD, yOR 1978-74,
Mysore IrON AND STEEL LD, FOR
1973-74, GUJARAT MiNERAL DrvELOP-
MENT CORPORATION LD, YOR 1873-T4,
wrre Atmar RaroRrs ANp Rrromr or
West, aND Axix CoMMITTEE DURGAPUR
Sterr. PLANT WITH STATEMENT OF

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
{SHRI SUKHDEV PRASAD): I beg
to 1ay of the Table:—

(1) A copy each of the following
papers (Hindl and English versions)
under sub-section (1) of section 819A
of the Companies Act, 1958:—

(a) (1) Review by the Govern-
meant on the working of the Mine-
Limit-

ral
ed, Nagpur, for the year 1072-78.

(ii) Annual  Report the
Mineral Exploration prarltien
Limited, Nagpur, for the year
1972-78 along with the Audited
Acoounts and the comments of the

No. LT-6683/75],

(b) (1) Revidw by the Govern-
ment on the working of the Steel
Authority of India Limited, for
the year 1973-74.

(i) Annua] n-mn of the
Authority of India Li
year 1878-74 along w
ed Accounts and the commenty of
the Comnh'olhr and Auditoy Gene.
ra] thereon, [Placed {n Library, See
No. LT-0684/75).

{(a) (i) Review by



1

tion of the Companies
1058, read with clause (c) (i) of
the Proclamation dated the 6th
February, 1074 issued by the Presi-
dent in relation to the Siate of
" Gujarat:—

(1) Review (Hindl and English

Ahmedabad, for the year m:-'rc
(ii) Annual Report of the Gujarat

1973-74 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon. [Placed in Library. See
No. LT-5688/75).

(3) (i) A copy of the Report of
the Wheel and Axle Plant Committee
of Durgapur Steel Plant.

(il) A statement indicating the
progress on the implementation of
the recommendations made by the
Wheel and Axle Plant Committee
of Durgapur Steel Plant for the
period ending November, 1074
[Placed in Library. See No. LT-
9687/176).

Due notices have
been given under the procedure, I
will request you to allow Shri Madhw
Limaye and Shri Janeshwar Misra..
(Interruptions),

st s fwr (fEEaR) o
I ARz eE wE g A ¥
gt wor e § 1 Sfxer it & T
# wrr wyq wferr &t A g Wy A
it fireft ofY grerer % 1 wme gy wivfr
Y TOTT WY THOAT wTEY §, FEA W
aff wwT W
PROF, MADHU DANDAVATE: I

to tell you that I am demand-

~==§EE£§
il
L
i
8§

2
I
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2

2
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]

ot whve firw: v e KT
¥ aw 1w ) o el ﬂblr-:.
r W
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MR, BPEAKER: Do not tell that.

I was asked yesterday to give my
ruling on it. I said, I would give the
ruling ‘today.: I saw the Whole file,
I saw Mr. Subramaniam's statement
and I saw others, Mr. Madhu
Limaye, when you came to me, I put
it to you also.

SHRI SHYAMNANDAN MISHRA:
You have not told the House.

MR. SPEAKER: Kindly do not in-
terrupt me,
7z &Y WY qW w8} K e oy
oy I 7w 9, Af o I, 1w
ar Y€ 7€ ary adf & A frdr

ot wen faw : g R
it T 2

wew wgew c 3w §, T Wy
& wr @ wmam ?
FROF. MADHU DANDAVATE:

Will you kindly resume your seat for
a few seconds?

SHRI SHYAMNARDAN MISHRA:
The Speaker is not the master of the
House. Hy is the servant of the

et o feedee off o @ 7

wow e B g W
wfimet i afz 1 & avr i
Aegasm i et Frwfan ot &
wehrsEal
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& gf, a1 wrreT A gTOw AWy
TowT d5k ar 3 1 & wne¥ fig

WAMI: Even after a ruling is given?

wEw W W R W
wgr fr & wror whaw g, o QR
o ag 78 vy s & Wi agg Wl
U | wF wn e fr & wfang, A
g2 far g
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SHR1 JYOTIRMOY BOSU (Dia-

mohd Marbour): I want to seek
clarification. You main-

MR. SPEAKER: I have not heard
anything from the Prime Minister
(Interruptions)

SHRI C. M. STEPHEN: Are we
discussing it again?

MR, SPEAKER: The privilege
issue came because Shri Raj Narain
denied that he had received any in-
timation for further investigation.
Mr, Subramaniam produced that
letter and there was no question of
privilege left after that,

oft g forerdt : W o Y T
LR SRR
fore & wiw s ot o

PROF, MADHU DANDAVATE:
You try to understand the lssues, Mr,
Limaye is seeking your ruling.

Re, Q. 0. P, VAISBAKHA 18, 1807 (SAKA)

R"oQ‘o-Pl lﬂ

MR. SPEAKER: Whatever it be,
1 have given the ruling.

ot wq ford : wew g,
s fiew qirw oe ey fear & 7
g ware o § e ot qgewm ¥
wgr & e ag wed a2 a2 ft ot
sy wr werwwer Fefawro wndy 3 forn
wifgy, wafe =i wvag fg 7 wqr
& e o sftwdt gfieer et wir e &,
e deel WA ¥ ey
wra< %t feqm & A 237 9T wEr
T t:

It is a breach of privilege and con-
tempt of the House to present false,
forged or fabricaterd documents to

either House or to a committee
thereof with a view to deceive them.

e iy g § e o @) o oo
fast fefte w2 § ol v s sl
Wit &5 guww fodm ¥ @
LI (vaerwir)

W WERT oI A ¥ frw

g § e o s fregfer g &
I8 9x fafader oy wmar &

W W formd : AR oy e

sised by Speaker Mavalankar in the
Sinha case,

o ufn qew (efiw foet)
rus wTew WAt frre wfrw B

ot wy fomd : I fera o
wao fear ad, gedt gt wx &
ag, wWife 98 GeTC AN g
#edrs gt k)

SHRI C. M. STEPHEN: Bir, I #ise
on & pojog of order, [ want to know
this, You have given two rulings One (s
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SHRI SHYAMNANDAN MISHRA:
I am on a point of order,

MR. SPEAKER:
ruling.

SHRI SHYAMNANDAN MISHRA:
Firstly the statement made is not
The statement that a day

1 say not on the

BHRI SHYAMNANDAN MISHRA:
If that is go, it should have been in-
cludeg in the Agenda. That is not
BO.

MR. SPEAKER: It is not the prac-

Re,Q.O.P. 246

st ay fend . off Ao
wradt oweiw QA W v
IR AT FT T F

it wrw v fire ;o sl
e, »ft wverst, W A aaeT, st
&or w1 e foar g, w@rowm
TR e At & 2

full submissions. But, before we are
able to do that, you just spring on
ug your ruling.

SHRI R. S. PANDEY; What is the
point of order?

SHRI SHYAMNANDAN MISHRA:
My hon. friend, Shri Limaye has al-
ready quoted from the book by
Shakdher and Kaul. Butf, may I also
ou to the May’s Parliamentary
Practice (latest editiom)? On page
137, it ds clearly stated:

“It is a breach of privilege to
present or cause to be presented to
either House or to committees of
either House forged, falsified or
fabricated documents with intent to
deceive such Houses...."



3y} Re. Q. 0. P,

ot oy ek : oy wfeew dur
Rudr gy awr g

there I gave a rullng on that If you
think that there 15 something fresh
to tell about his document specifically,
you do s0 You camnot add in bet-
ween anything.

SHRI SHYAMNANDAN MISHRA:

biguously of commithng
forgery and the Member concerned
has produced what he claums to be the

original document refuting the charge
of forgery. Further, the claim of the
PM that she had asked for the origi-
na] document and drawn a blank has
been denied and not proved.

In the circumstances, we cannot
shovel the matter under the rug with-
out getting at the truth ang vindicat-
ing the honour of one party or the

The process of mscertaining the
truth, you will agree, cannot be left
to the accused, whoever he or she
may be. For, that would militate
against the principle of natural justice
that the accused cannot be the judge
in his or her own case.

All in all, in a matter like this, we

§
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remaing gpecifically
nemely, whether she told a wrong
thing that shy had written to Mr. Raj

MR. SPEAKER: I have given

12.57 hre.

PAPERS LAID ON THE TABLE—
contd,

CerTIFiEp Accounts oF Devnma DeveLop-
MINT AUTHORITY FOR 1070-71 wWITH
Avunrr RerORT

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI DALBIR SINGH): I beg
to lay on the Table a copy of the
Certifled Accounts (Hindi and English
versions) of the Delhi Development
Authority for the year 1870-71
together with the Audit Report
thereon, under sub-section (4) of
section 26 of the Delhi Development
Act, 1057. [Placed in Librgry. See
No. LT-9688/75).

AwNvAL Rerogr oF EMPLOYEES' STATE
Insurance CoRPORATION FOR 1073-T4
AND CoAL Mrves (AMENDT.) REGULA-
TIONS, 1075, AND METALLIFEROUS, MINEs
(AmenoT ) ReguraTions, 1976,

lay on the Table:—

{1) A copy of the Annual Report
(Hindi and English wversions)

VAISAKHA 18, 1697 (S5AKA)

Messqge from 250
Sabha

1973-74, under section 38 of the
Employess' State Insurance
Act, 1848, [Placed in Library.
Ses No. LT-9680/75),

(2) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (7)
Wmdmmmum

() The Coal Mines (Amend-
ment)  Regulations, 1975,
published in Notification No,
G.SR. 5§12 in Gazette of India
dated the 19th April, 1975.

(ii) The Metalliferous Mines
(Amendment)  Regulations,
19765, published in Notification
No, GSH. 513 in Gazette of
India dated the 19th April,
1075, ([Placed in Library.
See No. LT-9800/75].

BROCHURE ON SALARIES, ALLOWANCES
AND AMENTTIES OF MPs IN CERTAIN
ForeicN COUNTRIES

SHRI R. 8. PANDEY (Rajnand-
gaon)® I beg to lay on the Table &
copy of the Brochure on Salaries,
Allowances and AmeniTies enjoyed by
Members of certain Foreign Parlia-
ments. [Placed in Library, See No,
LT-9691/75].

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: 8ir, I
have to report the following messages
received from the Secrtary-General
of Eajya Sabha:—

() T am directed to inform the
Lok Sabha that the Rajya Sabha
at its gitting held on Friday,
the 2nd May, 1975, adopted
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of the
serve on the said

%

2 I am further to inform the Lok
Sabha that in pursuance of the
above motion, the following
members of the Rajya Sabha
have been duly elected to the
sud Commuttee —

1 Shr, Mchammad Usman Anf
2 Shnmat; Pratibha Singh

3 ShnV B Rau

¢ Shn G R Patil

5 Shry T K Srimvasan

6 Dr K Mathew Kurien

7 Shr; Rabl Ray

(u) I am directed to inform the
Lok BSabha that the Rajya
Sabha at itg sitting held on
Friday, the 2nd May, 1075,

e
'E.igiz i
g dsg
,,Eaégizigéa

|

Shr1 Harsh Deo Malaviya
Pandit Bhawani Prasad Tiwary

ﬂoﬁéﬂuh‘
5
§

—

12 8 hrs,
QUESTION OF PRIVILEGE Rk A

LETTER ALLEGED TO HAVE BEEN

WRITTEN BY EMPLOYEES OF
HINDALCO TO PRESIDENT OF
HINDALCO—contd

st wAvae faw : aragq A
el § o efeer ot ¥ war aw
faar & 1 wwfe¥ & oo & s g
wry gard ama gfed L (wwem)

W gAA R0 &Y § A e
axr & ¥@ ot waT wETT WAt &
Hor @n fwar § &t se) ww §RY
mifge | wat ag afed @ ommn
fir 4% ol A qEr a wr A @
e 3 & for dre g Wit Wy
£ferr met of ¥y fawr § o w
efer g | Wfww wraveelt wa Bifad
WY gAYy WAy Y gy | e f
wmrE & ) L., (vwwmw), ..,

www e W ds wre

ot wiwwe frwr 3 s AR
T 9 AT WAy war f 5y e
o Y % g grow S Wt
dedt e AR oT g W .
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wrverr g, & wwfer v, |
7 o fir ¥t o W Qo
weferc et & PR g
T AT RT AL
(wwam) .,

oty fowd ¢ sefoener w0 AT
vt &t wrr wid, s for w1
HTHAT qiar a1 W W @ R,

o apvw T A oy
fis ag v wq a1k afr b, wa &
it W TETE |

ot wdewe frw o Gar g
t fe ¥xa & =we a9z 1
e ATE

oW e T # e
afr ) WATRTETIT A qfw
fe & ww [1ar & A8 T )
w wa ®t & usflw feerar
g fe faealt we i fdt & g ver
Werag A AR g e @ &

It never comes during the discharge
of my functions ag Speaker.
ot s e frst o3t qT Ow
I ¥ [T 91y A A= any
v oo (vERaR)
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off mw wam faq . g o
# fr ¢ o o g =fm & A
forey g€ =famwr &

waw W ey e
gE a1 emmd £

13 hrs.

SHRI SHYAMNANDAN MISHRA:
Two-three scraps of sentences do not
make a ruling (Interruptions).

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRt R. K.
KHADILKAR): Now, every time,
somebody is getting up. This will not
do (Interruptions).

PROF MADHU DANDAVATE: Sur,
he wantg to lay the document on the
Table of the House.

st wewe faw  waw WS,
ot fagr &% @ s ek 1, Ik
far oft grgeaw wEa ¥ Wy 6
7z S wdr §, o framw adt &
#% gr wfrwAw w0 w47 A AT
7 @ § afe ww B fers,
afe o o7R g s ¥ frar -
99 T ¥ FAW. ...

MR. SPEAKER: Mr. Khadilkar,
what do you want to say?
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[Bhri B. K Khadilkar]

dignity of the House? In my opinion,
you are respongible, We are sitting
here for one hour. You tried your
Mlmnntw‘.m But,
something

SHRI JANESHWAR MISRA: Once
upon a time, he wag the Deputy-Spea-

Xer WAIAY ZMEW wIIH KW W
TefgE 3T WA ¥ | wenw wRew,
ufs W e cigz wE Wt
oure fwar § cafad 3w WY
o | | & wa 7z fagt ot 4,
At gwgrTT agE ¥ A wzrar fs A
NI w1t ¢, wfeT ww & Sifeae
w19t FeT wmr § Wi O q@
s o T W wea £ fer o wr
™H aE Wi W W wesn
wfam & aofm w3 & yew o
W wfam ¥ aoiy fifwdr )

oW g L
wfan &1 g ) &, o wry
wrf wIT A a7 Ay g

No more Submissiong now.

SHRI SHYAMNANDAN MISHRA:
On 2 point of order. How can you
prevent him from laying it on the
Table of the House?

MR. SPEAKER:

produced that letter. That was
There were not other issues
forgery ang g0 on.

Narain was informed or not and they
all
as

MAY 8, W Lewe of Aluence 2396

BHRI JYOTIRMOY BOSU: 8ir,
what happenad to the privilege motion
wgainst Shri Baju?

MR, SPEAKER: That is pending.

MR. SPEAKER: Whatever he haz
said against the other member of the
House will not go on record, I have
no control over a Member of the other
House. I have tp get it through the
Secretariat.

SHR] SHYAMNANDAN MISHRA:
Why were you in a hurry to clear
the Prime Minister? (Interruptions)

MR. SPEAKER: You fight the
Government, making Speaker- as the
medium,

f&7 wmr qe & werd wvy ¥

13,04 hrs,

LEAVE OF ABSENCE FROM THE
SITTINGS OF THE HOUSE

MR, SPEAKER: The Committee

on Absence of Members from the

Sittings of the House in their Twenty-

first Report bave recommended that

leave of absence be granted to Shri

A, K, Gopalan for the period indicat-
th

ed in the Report i.e. from Tth April, to
9th May, 1875,

Ig it the pleasure of the House that
leave as by the Com-

recommended
mijtee may be granted?
SEVERAL HON. MEMBERS:; Yes.

MR. SPEAEER: The Member will
be informed secordingly,

*sNot recorded.
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COMMITTEE WELFARE OF

mnmummscnz-
DULED TRIBES

THIRTY-FIFTH AND THIRTY-SIXTH
Rerorts OF StUunpYy ToUms

SHRI SAKTI KUMAR SARKAR
(Jaynagar): I, present the follow-
ing Reports of the Committee op the
Weltare of Scheduled Castes and
Scheduled Tribes:—

(1) Third-fifth Report on the
Ministry of Agriculture and Irriga-
tion (Department of Agriculture)—
Reservations for Scheduled Castes
and Scheduled Tribes in the Indian
Council of Agricultural Research
(Headquarters) the Indian Agri-
cultural Research Institute gnd the
Directorate of Extension.

(2) Thirty-sixth Report on Aec-
tion Taken by Covernment on the
recommendations contained in their
Twenty.seventh Report on the
Ministry of Finance (Department
of Banking)—Reservations for, and
employment of, Scheduled Castes
and Scheduled Tribes in the Re-
serve Bank of India end its Asso-
ciate Institutions.

(3) Report of Study Tour of
Study Group I of the Commitice
on its visit to Bombay, Poone, Goa,
Bengalore, Madras and Hyderabad,
during January, 1075.

(4) Report of Study Tour of
Study Group II of the Commitiee on
ity visit to Calcutta and Andaman
& Nicobar Islands in January, 1875.

—

PETITION RE. GRIEVANCES OF
WORKERS OF RAYON FACTORIES

SHR] DINEN BHATTACHARYYA
(Serampore): I beg to presemt a
mdmbymat.mma
others regarding grievances of wor-
kers of the Raybm Sactories.
787 LB.~—10

PAKISTAN IN WEST BENGAL

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K.
KHADILKAR): Since I gave an
assurance in the Parlament that
Government of India is seriously
considering the question of rehabili-
tation of the refugees in West Ben-
gal, it is proposed to set up very
shortly @ Working Group consisting
of represemiatives of the State Gov-

Government of India and the Depart-
ment of Rehabilitation of the Govern.
ment of India ty urgently jdentify the
rehabilitation schemes which need to
be initiated or continued, to merge
ag many of them as possible with the
development schemeg of the State
Government; and to assess the finan-
cial assistance which may be needed.
It is hoped that the Working Group
will submit a report ag soon as pos-
sible.

SHRI SAMAR GUHA (Contai):
I draw your mttention to the fact that

said that he was going to reply to
that in the course of the siatement
that he was going to make. This is
on record.
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EHRI SAMAR GUHA: He aad
that in the course of his reply to the
point raised by Shri Dinen Bhatta-
charyya be would deal with it and
reply to my question. He categori-
cally said it.

MR. SPEAKER: I will ask him to
do i, if he has sald it 1 will see
the proceedings. If it is there, I will
ask him.

SHR! JYOTIRMOY BOBU (Die-
mond Harbour): I wrote to you....

MR. SPEAKER: You write about
80 many things.

SHRI JYOTIRMOY BOSU: This is
sbout {tems 19 on today's agends. This
item should not have come on the agen-
da because yesterday the hon. Deputy-
Speaker who was in the Chair had
cloarly ruled....

MR SPEAKER: I have not yet
come to that, Shri Pranab Kumar

Mukherjec)

DEMANDS FOR EXCESS GRANTS
(GENERAL), 1072-73

STATEMENT

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRL
PRANAB KUMAR MUKHERJEE): ]
beg to present a gtatement showing
Demandy for Excess Grantg in respect
of the Budget (General), for 1972-78.

13.08 hes.

SHRI JYOTIRMOY BOSU (Dwm-
mond Harbour): I want to make a
submission. I have written to you
earlier.

Immrpﬂudtuu;thilltmﬂo.
19 put in the list of business today
because yesterday it was sufficiently
cleared by the Chair that the Bill
suffered from a number of disabilities
and unless the Bill was rectified, it
could not be introduod,

MR SPEAKER: Ley him complete
his speech.

SHRI JYOTIRMOY BOSU: The
same Bill cannot come in the list of
business unlesg it iz redrafted. I
want to quote what the Chair had
sald. Earher Shri K. Brahmananda
Reddy had gald:

‘If you think that thiy gecucn



E 3 mg—m VAISAKHA 18, 1807 (SAKA) MISA (Amend:) 262
Bl

Then the Deputy-Speaker said:

“I think we must be thankful to
the Home Minister for being very
draightforward and very generous.
‘We mugt appreciate it He has
stated and accepted that perhaps
this particular clause should be re-
drafted to make the intention clear”.

‘I that is the intention, I think
we must appreclate this gesture.”

“Therefore the consequence of it
iz that perhaps we must postpone
consideration of this Bill until it is
re.drafted”

Then Brahmananda Reddy
said: =

“This Is only introduction. The
Bill wil] come Iater”

Then Shri K. Lakkappa said:
“How can we postpone it?"”
Then an Hon, Member said: “Why
not"
After that Shrl K. Brahmanande
Reddy said:

“This is only Introduction. The
Bill will come later, in the next
session. Then if it becomes neces-
sary, certalnly....(Interruptions).”

Thepn Mr. Deputy-Speaker s.id;
“Just a minute. Order rlease
Now, the point {s that, we are ex-

pected to do things with the utmost

“It seemy there ig something in
it. Then I think in all responsibi-
lity, even the introduction is an im-

now everything becomes Infruc«
tuous. (Interruptions)

&

MR. BPEAKER: Mr. Jyotirmoy
Bosu, please sit down. I have seen:
the last observstions of Mr. Depuly-
Speaker. It reads like this.

“T think, it is very good. I an
thankful to Mr. Raghu Ramalah for

I fully uphold what he seid
that the Minister is in the midst of
his reply and that he has not com-
pleted his reply. Then whatever !
sald by way of interventior

MR. SPEAKER: I have read out
the concluding remarks of the De-
puty-Speaker. (Interruptions),

MR. SPEAKER: The question has
become quite complicated.

SHRI JYOTIRMOY BOSU: You
please read the prooeedings



drafting is done there. So, over other
matters, the Bill, whatever be the
position, has to be put to the House.
There is no option for the Speaker.
But in between you said that you
were willing to go into paraphrasing
and all that.

SHR] DINEN BHATTACHARYYA
(Serampore):  Re.drafting and not
paraphrasing.

MR. SPEAKER: Then I have
found so much of compllcations, I
have gons through the proceedings
end certain other points were also
raised especially by Mr. Chatterji and
some others.

8o, it is very difficult to combine
them together and then geét through
all that rigmarole t{hat hag come to
be built around this.

SHRI INDRAJIT GUPTA (Al.
pore}: There is no rigmurole.

MR. SPEAKFR: Rigmarole, gbser-
vation, suggestion and objection and
so much is there. I slept quite late
at night after I finished it. Now, I
fee] that if you are willing and it you
are just to introduce it and if you are
not to pass it, what is the hurry
about it. No point of order. Let me
hear the Minister. I have seen that
the Nagaland Budget is waiting Mr.
Sezhiyan raised that point last time.
There is no time left for that also.
Then there are some other hills also.
Like the Untouchability BIIL

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): 1 was #t7ing to téll the
"House yésérdey Wiat Yot of criticlem

MR. SPEAKER: Just {wo minutes
You have said so many things.

SHR!I K, BRAHMANANDA REDDY:
Then, several hon. Memberg also rais-
ed some queries, raised some doubts.
On that the Deputy-Speaker made
some formulations ang in formulating
he gave us an impression that he bad
also some regervation. ... (Interrup-
tions) about any particular word and
he also emphasized in clause 15A (1)
with regard to the word ‘and’ also.
Then, 1 said: “Let us understand the
scope of the Bill. It is limited in
scope and if there is any word which
has got to be changed to convey the
intention in the BIN, certainly we
have np objection” It does not mean
that 1 have any doubt in my mind.
So far as our Department is concern-
ed, we have no doubt about it. Phra-
seology used here ...(Interruptions).
....no, Mo absoluiely not.

Therefore, Sir, when the hon, De-
puty Speaker also felt about certain
words, I said: “Cerfainly it is for
introduction and at any stage we can
amend a word Or two to convey the
intention of the BillL. There is no
objection.” Our intention iy that it
is limited in the scope, that it relates
to the North-Eastern Region and it
relates to prejudicial act. If a pre-
judicial act is attempted to be com-
mitted or abetted.....

MR. SPEAKER: Then it should
have been made clear in the beginn-
ing.

SHR! K. BRAHMANANDA REDDY:
It is absohstely clear; there is no doubt
about it. Only the hon. Members
must have the patients to listen for a
while. (Interruptions)

SHRI JYOTIRMOY BOSU: There
s no truth in thet.... (Interruptions).
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SHR] INDBRAJIT GUPTA: Sir, will
you kindly clarify one thing? Yes-
terday after we had raised ell cur

" warious points, points of objections
including points of orders and Jther
points and so on, at a certain stage
the Deputy-Speaker said that he v onl-
ed to hear the Minister on those
points. I want to ask you why It
wag that after the hon. Minister had
covered only one point, the Deputy-
Speaker did not permit him to pro-
ceed any further, Why? Please lock
at page 28,514 of the proceedings.
The Deputy-Speaker wag asked by
us—will you not hear him on the
other points also, will you not hesr
him regarding the memorandum on
delegated legislation, will you not
hear him on the question of financial
memorandum? Then the Deputy-
Speaker said:

“All that becomes infructuous, 1f
this is accepted, that the wording
has not been quite happy, then
everything else becomeg academic.”

He did not allow him to proceed with
his reply. I? he says the Bill necds
10 be re.drafied, that is sufficient 1n
the opinion of the Deputy-Speaker not
to permit the Minister 1o proceed
further. He said: thigs shoud 1ow be
taken back because you cannot pres
it, in any case; you cannot pass it in
this session. The Minister had ad-
mitted that he only wantsd (o iro-
duce it....(Interruptions).

SHRI R. 8. PANDEY (Rajnand-
gaon): 8ir, 1 shall be grateful if you
will permit md to point out certain
remadies, Since this Bill.... (Inter-
): T am trying to suggest a

INDRAJIT GUPTA: When
the Spesker calls you, you can

SHRI INDRAJIT GUPTA: Why
should you go to his last observation?
(Interruptions)

SHRI JYOTIRMOY BOSU, Sir,
kicdly see pages 28513, 28514, 28518
and 28519 of yesterday's proceedings
(Imterruptions)

SHRI INDRAJIT GUPTA: 8ir, you
have just now bedn pleased to observe
that no time will be left for passing
the Nagaland budget, and the Untou-
chability Bill. And yet, when eveiy-
body 15 agreed, including the Govern-
ment side, that there may be need to
redraft certain portions of the Bill .

SHRI K. BRAHMANANDA REDDY:
No. Sir, I wish to make a submis-
sion, My submission is this. I wanted
lo explain the various points....(In-
terruptions). 1 have alsp said in this
connection that 1if the Bill requures
redrafting. ... (Interruptions)

SHRI JYOTIRMOY BOSU: Sir, on
a point of order ... (Interruptions)

SHRI K, BRAHMANANDA REDDY -
In view of the fact that you have
expressed a wish, namely, that this
motion is only for introduction and
that the Bill will have to come in the
next session, I have no objection it
you gay that the Bill can come in the
next session.

MR. SPEAKER: It that is the
position, if you are willing them
why taking up of all this time?

1 will make it very clear that I
have not approved of the way the
Members approached the will of the
House, not because of any pressures.
but have noted that there is u strong
teeling of disapproving what was done
yesterday. 1 strongly disapprove of
it. That could have been done bty
speeches, that could have been done
in a better manner,

Whether it was because there was
no proper re-drafting or wording or
conveyed,
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which you say now that you did not
say. You say mow that you never
sald that it ghould be re.drafted, I
. read “re-paraphrasing” in the pro-
ceedings, That was the word used.
]

B
" This Bill is not to be pagsed in
this session, it cannot go through in
this session, because we have only
tomorrow left, and I do not want to
take any risk about the Nagaland
Bill, because I saw the earlier obser-
vation of Mr, Sezhiyan when the
other Bills came, and I studied the
matter with the Secretary-General
this morning as to what the position
would be if this Bill dves not come
up today. The Government always
finds out vatious ways of doing
things, but why munnecessarily take
the risk?

It you are not going to have it
passed, if it is just introduction. why
all this trouble?

SHRI INDRAJIT GUPTA: Yes
terday be could have said be had nt
objection. The whole of yesterday

wasted.

SHRI SHYAMNANDAN MISHRA
(Begusarai): It has to be with-
drewn. What is the question °f
postponement?

MR FPEAKER: The quesiion:

“That further debate on the mo-
fion ‘That leave be granfedq f0
introduce a Bill further to amend
the Maintenance of Internal Sacu-
rity Act, 1071' moved by Shrl
K. Brahmananda Reddy, be ~d-

The motion wes adopied

MAY 8, 197

MISA (Amndt,)
v 268

worw wftey wT i ¥ fag o ¢
(Interruptions)

SHRI C. M. STEPHEN (Muveftu-

puzha): The * motion cannot be

withdrawn, (Interruptions)

MR, SPEAKER: I thank you Mr,

Minister, that you have removed this
headache.

1330 hps,

The Lok Sabha adjourned for Lunch
till thirty minutes past Fourteen .of
the Clock.

The Lok Sabhg re-ussembled afer
Lunch at thirty-five minuts past
Fourteen of the Clock,

[Mr. DEPUTY SPEAKER in the Chair)

it wy fomd (vrr)  ww
Y 9g whew ar 36 & wAwEre gar o
waferdr smowT quit |

SHRI 8. M. BANERJEE (Kanpur):
Sir 1 would like to say something; I
will be brief. Tomorrow, as you
know, the Parliament ig going to ad-
journ. Bo, I would request the hon.
Ministers to make a statement re-
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MR, DEPUTY-SPEAEER: Order
please; you have made your point,

Now, Bills to be introduced. There
are two Bills to be introduced by the
Law Minister, and two Members, Shri
8 M, Banerjee and Shri Limaye have
given their notices to oppose. I see
that the Bills are very similar.

st Ay fmd: gw @ are Af
LU

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (§HRI
H. R. GOKHALE): Can I take up
both together?

MR. DEPUTY-SPEAKER: No, you
can't. I am referring to thoge who
oppose that they can make only one
speech for both the motions.

H R GOKHALE): I beg to move
for leave to introduce a Bill further

High Court are also hard-pressed,
and they cannot go outside for the
betterment of their wages. We
want that the Supreme Court and
Bigh Court Judges should be given
proper salaries or adequate wages.
(Interruptions) .

W wq fwad (aiwr) : wder
Fer Y07 FTEC B

MR. DEPUTY-SPEAKER: They
can do it in the Lobby or they can
do it in the Central Hall Let us get
opn which our business, There is 100
much noise,

SHRI S. M. BANERJEE; If you
see the Statement of Objects and
Reasons, it says that:

“Since the passing of the Sup-
reme Court Judges (Conditions of
Service) Act, 1958, there has been
no material modification of the
conditions of service of Supreme
Court Judges. There has been &
persistent demand for the improve-
ment of the conditions of service of
the Judges of the Supreme Court.

i |
:

:
]
T
e

*Published in Gasette of Indla, Extraordinary, Part II, section

dated 8-5.75,
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MR. DEPUTY-SPEAKER: What
are you opposiag?

SHRI S. M. BANERJEE: My sub-
rission i{s only this. The other dey
I heard with rapt attention the speech
of the hon, Finance Minister. When
the five instalmenty of dearness allow-
ance due to the Central Government
employees were demanded, the Fin-
ance Minister said that it was not
possible because millions of people
are starving in thig country, under-
fed and ill-clad But here it is pro-
posed to give to the judges Rs, 300
per month for the maintenance of
motor car. In this House when all
of us requesined the hon. [Finance
Minister to remove the excige duty
on beedi, he did not accept When
we requested him to remove the
excise duty on petrol he snid that
there was no money and that, if he
did that, there would be a finaneial
crisis in the country and all that. But
here they are proposing to give Rs.
300 to each judge for maintenance of
motor car This {s a gross discrimi-
nation. How can I go hack fo the
Central Government employaes

MR, DEPUTY-SPEAKER: b
sympathige with you,

SHRI S, M. BANERJEE: 1 want
that the judges should be pald a
decent salary, that the Constitution
should be amended accordingly. T
want that the leading barristers and
advocates shoulq become judges of
High Courts and Supreme Court, 1
want that they should be of very high
calibre But in this case T oppose it
on mora] groundg because it is a
grave injustice to the have-uots; these
people have already something. So,
I oppose the introduction of this Bill,
and in all feirness, even the judges
should refuse to accept it.

o ay fwd (wiw1)  gwenw
agMm, 1954 % 2 7€ FF ¥ oo}
£ Ty W v ¥ §i 1958

MAY & W7
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¥ gz gy S & ol @ ey
# Ok ofcedw aft g0 0 | wfed
7g woere 7 el & grr Fow
e wre gareew W art i g9 ofwdy
saraght ) Wi afwY &
FAF ¥ WA §, AL TR vy ot
T oamar R

R dfagm & SO € AT
afaam & gl gl Afey e
rmer il W famw ¥
greT grEIT ¥ awg § afrada @9
w1 &€ s A fe ) oag b
uHTIE & AW 97 €47 &7r afead
g g & | A fadw oz &
g WTaA T F AE T FYAT G
1 /18 o T 40 & AN FAC
aifrr oYy

e, & a7 3w g fF A
mﬁwﬁaﬁ?ﬂﬁﬂﬁpﬁ"
fdrw, sfeardr i wei & a9 97
g w1 s 1 far T
i §f ot wgteg & g7 97 wEAT
g frww sfvhmw & R
o s, 9% 79G 9g WG
w0k g fw ¥ 2 i ofers deet
FN dhwd 3, v AT, W
o gfaad w@n faedt ) 3 A
wfar & #w gfed o WA e
g v o wrifebew wvR W)
frrr &

st qHe e wAWl : firTaT FUT
¥ fmar @1

ot wy fomnd, oeft o & wr Wy
& 1w fomzrons w wrwmT e e
wer wgrac) fto qTo A UH WATY
& dww wTeRT @, T wwr B

 qger qgr @ & fr gy e
o g Wiy o el & fewrr
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¥ g t
1}“1 TR o

’ o, wl o & o wEsT W R,
ofeerr Peze ¥ ff, Trerd e D,
w §i Iy gfeardd, WK, aAen
mfe w fwrwr Zar wrfgg

e ®T a7 Www ag § fE

fr w3 wWYr aww wfem ad, A
ara I ) v wg @7 s g1 0
fralt felt & wfww & A @,

They should withdraw from the
temptations of private interest,

gradt ata wEw o ot fr & cma
e frem &1

ape ¥ o ghmT AT I W@
| wrasw wa & faat ¥ @ g,
aT uE v Wi are srafra & s
qA qAR § A& qar sy A o
wom g infart dfes 5 e ¥
wfgs 3, B ey st 8 7 qrama
fadr rvfr 8, 10 T 2w fowr oy
§ ot e siw A% Fiv b, oY A%
T ¥ A ) FTAT A wATE R
Terdt w0 T ot w0 Y 1
T WRY A wEEE FE aAl §
uTHeft w7 G WIT 9AT A A
w7 44 % Jrd | g daw S
wR Y WX A F3M | OF § AT
v & oferdy =%

MR. DEPUTY-SPEAKER: It is not
relevant.

ot vy fee? 7ot T, W®
fow sy ok , o1 wxw 3 fw
wPam ) vg § 1 § amw

gt g f6 ag aY 30, 40 e 50
e s ivg wf o8 9w §;
Wt wmza ey £ ol o wft
#HE wz Ty Ty o dww A
W w AT ® T Wi eewT, &
arT A § fr rewt % o
Jram T S 98 Wy g o £
T TR I G4 & AT ¥y dw ¥
g AE wfATe A B

T AT FAATINACE AT T quy
iy 75 ard A i qafiam
AT AF) AT T 472 AT AT
Tl A R =T AT A &) %W
ey w1 fadry g7 ar7 ® AwT B,
o Tt fr % aweang woAEr w
g1 wa favry ag & fr & seaw g
Farrgd oA kg yora B
§ agae &1 A TTAT TEA £

st s fewr (7 rgmare)
e a wgen, 79 uR fEAr T
@ %7 AT, gy Jwg g Ofwr)

MR DEPUTY-SPEAKER;: You
have not given your name. Pleage
do not mnsist.

ot wvc frm ar wft & &R
qifzxr %Y frar ¢ & wfr wgro At
my gieeT ¥ AEAT A

SHRI H R GOKHALE The hon
Member may send his suggasiions 10
me afterwards

Sir, 1 am grateful to the two hon.
Members who have apparently op-
posed the Bul ‘Apparently’'—I wuse
the word with g purposa because I
do not thunk they are opposed to 1t
n principle. They have suggested
th
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[Shri H, R. Gokhale]

Supreme Court gre fixed in the Second
Schedule of the Coustitution. Fixed
amounts have been mentioned and the
selaries cannot be increased without
en amendment of the Constitution.

But there is another specific provi-
gion, both in respect of high Courts
end the Supreme Court’s Judges that
other conditions of a service lLke
allowances and other things can be
provideg for by ordinary legislation.
That 15 why the Acts of 19564 and 1958
were passed and there 18 no question
of doing it indirectly because, for a
constitutional amendment, we have to
come to You. For a legislation also,
we have to come to you. In either
case we cannot go and do anything
behingd the back of the Parliament,
So, there 18 no question of doing any-
thing indirectly or surreptitiously.

Now, all of us are agreed and both
the hon. Members are sldo agreed
that ever sine the passing of the
Constitution, there have been mo
material changes—I fing there have
been very insignificant changes—in
the emoluments and service conditions
of the High Courts and Supreme
Court Judges and there is 8 general
feeling. ..

SHRI S. M. BANERJEE: Why is
there this diserimination?
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the bon. Members have made wrtﬁa

it at the time of consid
Bill. We will certainly give it consi-
deration although I cannot give ar
assurance that I will do this or 1
will do that at the present moment.

;
]
g

SHRI 8. M. BANERJEE: The Bill
says that the Supreme Court judges
will get car allowance from 1st Octo-
ber, 1974,

SHRI H. R. GOKHALE: There is
a misconception. It is there in both;
the same retrospective effect 15 there
in both

MR DEPUTY-SPEAKER: It js in
the Bill itself; it is the same thing
in both these Bills 1st October, 1974.

SHRI S, M, BANERJEE: Why the
Statement of Objects and Reasons
does not say so?

il
£Fi
3

1

g

:
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SHRI MADAU LIMAYE: A com-
parative study....

SHRI H. R. GOKHALE: I will
look into it
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them future appointment after retire-
ment,

MR, DEPUTY-SPEAKER: The
question is:

‘That leave be granted to intro-
duce a Bfll further to amend the
Supreme Court Judges (Conditlons
of Bervice) Act, 1958’

The motion war-adopted.

SHRI H, R. GOKHALE: I intro-
ducet the Bill

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
E. R. GOKHALE): I beg to move for

Re. Vijays Benk 278

leave to introduce g Bill further to
amend the High Court Judgea (Con-
ditions of service) Act, 1064,

MR. DEPUTY BSPEAKER: The
question is:

‘That leave be graated to intro-
duce a Bill further to amend the
High Court Judges (Conditions of
Service) Act, 1054’

The motion was adopted,

SHRI H. R. GOKHALE: I intro-
duce tthe BilL

1454 hrs,

RE. VIJAYA BANK

oft g formdr (@731 : gTeaw wEET,
& fraw 377 & weada Alfeq fear

guT & 1| ag Fa Ay wAqC qa |
MR, DEPUTY-SPEAKER: I don't
pee it in the order paper you mey
bring it up tomorrow. I dom't know.
W @y fewd - R w wg T
at e srar (§ewa) fokas & @
wz ot | ¥few wa 9w fodow &
ary i frnz 7 1)2 & aw W, A
a1 fraw 377 Wt AMfew &% wr ?

MR. DEPUTY SPEAKER: Bend a
reminder notice; let it come tomorrow,

ot wy fowd & o) wew wT
¥ war Atfewr s b g7
wafefaee fafas &t ot & o &

MR, DEPUTY-SPEAKER; It is
not in the order paper. The order of
business is fixed from day today.

*Published In Gazette of IndiaExiracrdinary, Part II,  section 2,

dated 2-B-TB.

- — —

tIntroduced with the recommenda tion of the
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oft wy Rl W wg A Tt
r?

MR. DEPUTY-SPEAKER: It is
not your fault. It is not In the order
paper. It has been pushed aside by
other things,

ot wq fowd  sorerw WAz,
#% g9 foft ad foog % &1
B ar, afw g fes DR & amz
W q& warq =5 faenr & ) S oAw
& wforr w7 gwar g1, 7 9 o
oy w1 &fow & & F1 gwgm
F sy 4, § 7 . 9l ¥ ag
T &% g WA TEMAT | TN AT T A/
w7 o WY A fadr 2, a3 A3
grmAfmafi AN @
A wEAT g AT A v
wT oo T

1 Mangalore South—Crime No. 158/
72.~On 12-4-1972, one forged hundred
mnmﬂmﬂiﬂlmwutumd

54
out of the remittance of the Vyaya
Bank Limuted, Mangalore, presauted
by cashier Mr. Krishna Kumar at the
State Bank of India, Mangalore,

2. Shoolay Pohce Station—Crime
No. 188/72—On 18-4-1072 , one Pad-
manabhan, attender, Vijaya Bank
Limited, K. G. Road, Bangalore, pre-
senteq a forged hundred rupee note
No. AC 341608 at the Reserve Bank

e
of Indis, Bangalore, for exchange
where it was impounded,

3. Mangalore Setith—Crima No. 208/
72~0On 28-4-1972, the Accountant,

Vijaya Bank Limited, Mangalore, pre-
sented a remittance of Ri. 15,000 at
the Btate Bank of India, Mangalore,

MAY 8, 1978
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whaze one forged hundred rupee note
Naa_iulmvummdﬁn

4
remittance,

4 Mysore City—Lashker Police
Sfation—Crime No. 14/74: On 16-1-
1974, the represeniative of Vijaya
Bank Limited, Mysore, remitted a
sum of Rs. 1,80,000 at the State Bank
of Mysore, of which one forged hun-
dred rupee Note No, A 000888 was

5
traced as forged.

5 Bangalore City—Ulsoor Gate
Polce Station—Crnime No, 93/74 —On
19-9-1973, one Bhujanga Sheity, the
employce of Vyaya Bank Limited,
Bangalore tendered a forged hundred
rupee note No. AC 886410 at the Re-

B
serve Bank of India, Bangalore, for
exchange where it was impounded.

6. Bangalore City—Ulsoor Gate
Police Station—Crime No. 437/74.—On
10-6.1974, a man from Vijaya Bank
Limited, R. C, Road, Bangalore, presen-
teq a forged hundred rupee note No.
AB 430873 at the Reserve Bank of

9
India, Bangalore for exchange, where
it wag impounded

7 Bangalore City—Ulscor Gate
Police Station—Crime No, 532/74—
On 8.10.1074, one official from the
Vijaya Bank Limited, Bellary, presen—
fed a forgeq hundred rupee note No
D 353543 at the Reserve Bank of Indla

20
Bangalore, where it wag impounded,

IoTere AERT: W HA AP W
it ¥ g e T ¥ o} A
!’xgqﬂﬂﬁ' Naw w7 T s 0w
foen 74 & 7fr Iw f fe gT A d
¥ or§ 5og W Pafr o}



28y Re. Visays Bonk VAISAKEA 18, 1807 (SAKA) 282

o wy Pk xw dw ¥ 110
sQF @ ¥ feqfiew war § 1wt
i ¥ on W wew wf —

SHR! JYOTIRMOY BOSU (Diamand
Herbour): Can enquire into it

ot wy fawd ;o FTHET SRE WY
AT T qr FTC IWAT
xlauifaen @fr st A 2

MR, DEPUTY—SPEAKER: You
have gone on record.

SHRI MADHU LIMAYE: You give
direction {o the Minister,

MR. DEPUTY-SPEAKER: He has
heard you. I am sure he hag taken
note of it

ot ®y famk - (9% AU A
safgvry Amaar A &

SHRI JYOTIRMOY BOSU: He can
enquire into it -

MR. DEPUTY-SPEAKER: I have
gone out of the way to allow you. you
have gone on record. It is not in the
order paper. Even 50, I have allowed
you.

ot wy fed ez o fr #
T, gawr foepa Afrw & qafas
e mar 1

15 hrs,

MR, DEPUTY—SPEAKER: The
Minister himself iz here. He has
heard you,

SHRI JYOTIRMOY BOSU: Sir, the
President of the Gurdwara Parbhan.
dhak Committee is taking out pro-
cession on 10th May to ventilate the
grievance that the Government Is
interfering with the Sikh community
religlous sttes. The charges are very
serlous and the Central Government is
respongible. It is necessary that Go-
wvetnment ghould make & statement,

———

1501 hrx,

DEMANDS FOR GRANTS (NAGA-
LAND), 1076-76

MR, DEPUTY-SPEAKER: Now,
we take up the Demands for Grants
in respect of the Budget for the State
of Nagaland for 1975-76.

Demaxp No. 1—State LEcISLATURE

MR. DEPUTY-SPEAKER: Motion
moved;

“That & sum not exceeding
Rs. 17,25,000 on Revenue Account
be granted to the President oug of
the Consolidated Fund of th, State
of Nagaland to complete the sum
necessary to defray ths charges
which will come in course of
payment during the year ending
the 31st day of March, 1976, in
respect of ‘State Legislature”,

Demaxp NoO. 3—COUNCIL OF
Mnasters

MR. DEPUTY-SPEAKER: Motion
moved; :

“That & sum not exceeding
Rs. 37,50,000 on Revenue Account
be granted to the President ouy of
the Consolidated Fund of th, State
of Nagaland to complete the sum
necessary to defray the charges
which will come in course of
payment quring the year ending
the 31st day of March, 1876, in
respect of ‘Counci] of Ministers'.”

DemaND NoO. #—ADMINISTRATION OF
JusTice

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs, 10,12,600 on Revenue Account
be granted to the President out of
the Consolidated Fund of thy State
of Nagalang to complere the sum
necessary to defray the charges
which will come in course of

*Moved with the recommendationof the President.

- - s b e s o su ——— ———



Demanp No. 6—Lano RovrNve
STAMPS AND REGISTPATION

MR. DEPUTY-SPEAKER' Molion
moved:

“That & sum not exceeding
Rs. 1280500 on Revenue Account
be granted to the President oug of
the Consolidated Fund of the State
of Nugaland to complete the sum
necessary to defray the charges
which will come in course of

Demaxp No, 7—Stare Exclss

MR DEPUTY-SPEAKER: Motion
moved;

“That a sum not wuxceeding
Rs. 562,500 on Revenue Account

be granted to the President oup of
the Consolidated Fund of th, State
of Negaland to complete tha sum
necessary fo defray the charges
which will come in course of
payment during the year ending
the 3lst day of March 1976, in
respect of ‘Taley Tax'”

Demaxp No. 9—Taxms oN VyuicLEs

MR, DEPUTY-SPEAKER: Motion
moved:;

“That a sum not exceeding
Rs. 345,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Nagaland to complete the) sum
necessary 1o defray the charges
which will come in course of
payment during the. year ending
the 31st day of March 1978, in
respect ot Taxes on Vehicles'"

Demanp No. 12—CIvit. SECRETARIAT

MR. DEPUTY-SPEAKER: Motion
moved:

“That & sum not exceeding
Rs. 80,25,000 on Revenue Aceount
be granted to the President out of
the Consolidated Fund of the State
of Negaland to complete the} sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 81st day of March 1076, in
respect of ‘Civil Secretariat'”

Demaxp No. 13—DISTHICT ADMINIG-
TRATION SPRtiAL Werrame Scuzve
AND Tmmar Couwcrn

MR DEFUTY-SPEAKER: Motion

“That & sum not exceeding
Ra. 1,26,00000 on Rewenug Aceount
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MR. DEPUTY-SPEAKER: Motion
moved;

“That & sum not cxceeding
Ra. 11,62,500 on Revenug Account
be granted to the President ouy of
the Consolidated Fund of the Btate
of Nugaland to complete thg sum

Dzmanny No. 18—Vnige Guame

Devarp No, 17—Civit. POLICE  AND
Fme Serviee Untr

payment during the year ending
the 31st day of March 1076, in
I Uf ‘:‘m‘t”

Demawp No. 19—STATIONERY AND
PRINTING

MR. DEPUTY-SPEAKER: Motion
moved:;
“That a2 sum not cxceeding
Rs. 10,87,600 on Revenue Account



Demaxp No. 20—VIGILANCE

MR. DEPUTY-SPEAKER: Motion
moved;

“That & sum not exceeding
Rs. 75000 on Revemue Account

respect of ‘Vigilance Commission'.”

Demaxp No 21—WorksEOP OnGANI-
BATION

MR. DEPUTY-SPEAKER: Motion
moved;

“That a sum not exceeding
Rs. 1237500 on Revenue Account
be granted to the President out of
the Consolidated Fiind of the State
cf Nagaland to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31s%™day of March 1076, in
respect of ‘Workshop Organisa-
tion."”

Demanp No, 22—Nagatanp Houses

MR. DEPUTY-SPEAEKER: Motion
moved,

“That a sum mnot exceeding
HRs, 465000 on Revenue Account
be granted to the President out of
the Consolidsted Fund of the State
of Nagaland to complete the) sum

which will come in course of
payment during the year ending
the 31st day of March 1076, in
regpect of ‘Administrative Training
Institute’”

Drmavp No. 24—Stare LotrenmEs

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 6,78800 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Nagaland to complete the sum
necessary to defray the charges
which will come in cobtse of
payment during the year ending
the 31st day of March, 1976, in
respect of ‘State Lotteries’.”

Demano No. 25—PENSIONS AND OTHER
RETIREMENT BENEFITS

MR DEPUTY-SPEAKER: Motion
moved: .

“That & sum not excceding
Rs. 423,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of Thy Stafe
nf Negaland to complete the| sum
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ME. DEPUTY-BPEAKER: Motion
moved:

“That a sum not exceeding
Ra, 3,08,83,800 on Revenue Account
bg granted to the Prusident out of
the Consolidated Fund of the State
of Nagaland to complete the sum

be granted to the President ot of
the Consolideted Fund of the State
of Nagaland to complete tho sum
necessary to defray the charges
which will come in course of
payment guring the year ending
the 8ist day of March, 1976, in
respect of ‘Art and Culture and
Guzetteers Unit'.”

Demaxo No. 28—Meprcar, PusLic
Hparta aNp Favmuy Pravvane

MR. DEPUTY-SPEAKER: Motion
moved;

“That a sum not exceeding
Rs. 2,30,13,100 on Revenue Account
be granted to the President oug of
the Consolidateq Fund of the State
of Nugaland to complete the) sum
necessary to defray thp charges
which will come in course of
payment guring the year ending
the 31st dey of March 1078, in
mpmo:wmmucamm
and Family Planning'.”

which will come ,in course of
peymant during the yesy ending
the 3lst day of 1876, in
respect of Urban '
Dmvawp No, 30—InrommarroN, Pus-
LICTTY axp ToumSM
MR. DEPUTY-SPEAKER: Motion
movu!: N
“That & sum not excoeding
Rs, 24,60,000 on Revenue Account
be granted to the President gut wof
the Consolidated Fund of the State
of Negaland to complete the sum
necessary to defray the charges
which will come in course of
payment durning the year ending
the 8ist day of March, 1076, in
respectt of ‘Information Publiaty
and Tourism'"”
DEMaNp No. 31—EMPLOYMENT
ExCHANGR

MR. DEPUTY-SPEAKER:
moved;

“That a sum not oxceeding
Rs. 161,300 on Rewvenue Account
be granted to the President out of
the Consolidated Fupd of the State
of Nugaland to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March 1876, 1
respect of ‘Employment Exchange’.”

Devanp No, 32—Lasovr
MR. DEPUTY-SPEAKER: Motion
moved;

“That a sum not exceeding
Rs, 62300 on Revenue Accolnt
be granted to the President out of
the Consolidated Fund of thg State

of Nagaland to complete the sum
necessary to defray the charges
which will come in course of
payment guring the Year ending

the 31st day of March, 1976, in
respect of Labour’.

Deasavp No. 33—Tamsar DEVELOPMINT
Brocxs Community PRrOJECTs ETC.
MR, DEPUTY.SPEAKER: Motion

Motion

moved: N
“Thet & sum not exeeeding
Rs. 6235000 on Revenue Account



the 8Lst day of March 1976, in
respect of ‘Social Welfare'”

Demanp No. 35—SOLDIERS, SaTLORS
awp AmMENs Boamp

MR DEPUTY-SPEAKER' Motion
moved;

“That & sum mnot oxreeding
Rs 48800 on Revenue Account
be granted to the President out of
the Consolidated Fund of thy Stale
of Nagaland to complete thd sum
necessary tp defray the rharges
which will come in course of
payment during the year ending
the 31st day of March 1976, m
respect of ‘Soldiers, Sailors and
Airmens Board'.”

E

during the year ending
the 31st day of March 1976, in
respect of ‘Evaluation Tuit'"

DeEMAND No 38~COOPERATION

MR DEPUTY-SPEAKER: Motion

moved.

“That a sum mnol exceeding
Rs 1860000 on Revenue Account
end not exceeding Rs 952500 on
Capital Account be granted t» the
President out of the Consohdated
Fund of the State of Nagaland to
complete the sum necessary to de-
fray the charges which will come -
in course of payment during the
year ending of the 3ist day of
March, 1976, mn respect of ‘Coope-
ration’ ”

Demanp No, 38-—SrTATISTICS
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Dxmano No. "".—.'.M
MR. DEPUTY-SPEAXER: Motion

moved:

the Consolidated Fund of the State
of Nagaland to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1878, in respect
of ‘Supply Office at Calcutts’”

Dzmane No, 42—Agricurrure, Mmyon
InraeaTION, Frsgentes, ®re,

MR DEPUTY-SPEAKER: Motion
moved:

“That = sum not exceeding

Rs 16820400 on Revenue Account
be granted to the Premdent out of
the Consolideted Fund of the State
of Nagalafid to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3lst day of March, 1976, in respect
of ‘Agriculture, Minor Irrigation,
Fisheries, ete.'”

Druany No. 48—Som Consesvatron
MR. DEPUTY-SPEAKER: Motion

“That & wum
mwm‘nww

a9 Dﬂm nmlqgu, 1807 (SAKA) D.'GMM %

on Capital Account bg granted to
the President out of the Consoll.
dated Fund of the State of Nagaland
to complete the sum necessary to
defray the charges which will come
in comtse of payment duning the
year ending the 3Ist day of March,
1976, in respect of ‘Grain Supply
Scheme.”

Demanp No 45—AnmvAL HUSBANDRY
AnNp Damy DEvELOFMENT

MR DEPUTY-SPEAKER: Moption
moved:

“That & sum mot exceeding
Rs. 8049800 on Revenue Account
and mnot exceeding Rs. 1,805,000
on Capital Account be granted tfo
the President out of the Consoli-
dated Fund of the State of Nagaland
to complete the sum necessary fo
defray the charges which will comas
in course of payment during the
year ending the 31st day of March,
1078, in respect of ‘Animal Hus-
bapdry and Dalyy Developmant'”



on Capital Account be granted to
the President out of the Consoli-
dated Fund of the State of Nagoland
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 3lst day of March,
1978, in respect of ‘Industries'.”

Demaxp No. 48—Mmemar Deverop-
MENT

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs, 18,93,800 on Revenue Account
be granied to the Premdent out of
the Consolidated Fund of the State
of Nagaland to complete the sum

the President out of the Consoli-
dated Fund of the State of Nagaland
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1976, in respect of ‘Road Transport'.”

Demanp No. 51—Fmnancian, CoRPORA-
ToN CeLL

MR. DEPUTY-SPEAKER: Motion
moved:

*That & sum not exceeding
Rs, 375,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Nagaland to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1976, in respect
of ‘Financial Carporation Cell'”

Demaxp No, 52—Housmng LOANS AND
LoANg T0 GOVERNMENT BERVANTS



Rs. 13,68,88,500 on Revenue Account
and not exceeding Rs. 3,3198,800
on Capital Account be granted to
the President out of the Consoli-
dated Fund of the State of Nagaland
to completa the sum nscessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1876, in respect of Public Works,
Housing, Road and Bridge'”
Dimavo No, 54—Foncrionar Buimwn-
INGS AND OTHER DEVELOPMENTAL

ScHrMES
MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 1,17,25100 on Capital Account
be granted to the President out of
the Consolidated Fund of the State
of Nagaland to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1976, in respect
of ‘TFunctional Buildings and other
Development Schemes'."”

Demanp No 55—Wares SurrLy

BcHEMES
MR. DEPUTY-SPEAKER: Motion
moved:

®That a sum not exceeding
Rs, 7598800 on Revenue Account
and not exceeding Rs. 7875000
on Capital Account be granted to
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1978-78

toppled with the help of the security
forces. Mr. Vizol himself complained
that gix of his MLAs had been
kidnapped by security forces and’
thereby the majority hes been re-°
duced. This allegation was neither:
contradicted by the Army chief there-
nor by the Central Government,
There is a feeling that Centre <lte
Army would not have darad to
kidnap the six MLAs belonging to the
United Democratic Frant Government,
The Chief Minister, Mr. Vizol; was
himself helpess in this matter because
behind this incldence there was a
strong hand from the Centre and the
Army. We have to realisp that the
actual power lies in {he hands of the
Central Government and not ‘in the
hands of the elected Covernment

Y - s

I have already spoken on other
occasiong in this House as to how this
Vizol Government was toppled. Now,
after the fall of this Ministry the
NNO Government was installed and
everybody knew that it was at the
instance of the Centre, Sir, there was"
a meeting at Shillong between the
leaders of Congress and NNO, Jn-
that meeting {hey would have hatched
the conspiracy to bring down this
Vizol Ministry and only after a -few
days this kidnapping took place and
the Ministry haq fallen, Everybody
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Nagaland ramsed this question under
Bule 377 and he has complaned that
atrocities are being commitied by the
Security Forces there, Here, Bir, 1
would like to quote from the Economic
ang Political Weekly, Apnl 26, 1975,

“Murder in Rangapahar

§
>4
%.

' w8
wmmwmﬁ
“He was arresied from his house
at 100 Am, on April 4 The
Security Forcey slarted
beating and kicking him anr
the spot Later, hig h
were bound with ropes
Be was rolled down
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Rangapahar
army camp There hg was
tortured egain ang electrie
shock treatment was ap-
plhed, On Monday, his death
was annnunced and a post-
mortem was conducted at
dimapur Civil Hosmital The
poct-mortem reportr  is
awaited but there were

bhis ears and nostrils and
bayomet marks on his but-
tocks The pum) in the
right eve wag either taken
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- 1976-79 i L]
[Mr, Dasaratha Deb] butget, etc. are unnscessary
becguse you can rely on the pesple
bave created Nagaland after much for the mainienance of law and order
killing and bloodshed; you did #0 People’y force iy the best foros who
when you relised that gome gort of do well and the military and
right has to be given to the N [ and

from there compluned in this House

A major part of this Budget s
meant for civil and military admuniy
tration, police aud other things.
There js left much less money for
the development of that area The
expendititure on maintenance of law
ang order lg Rs 51 lskhs, wvillage
guerds Rs. 28,12,500; clvil police Rs.
3,02,25,000 and it goeg on lke that
Thy total comes to Rs. 4.20,37,500.
You are not interested in developing
this backward area; you are interes
ted 1o suppression thepecple 1n that
area, 1n the name of maintenance of
Iaw and order. The Budget itself
reflects it A few years ago a paper
mill was starteg there it had not been
completed, Nobody knows when 1t s

E?
]
1H;
il

vernment fo consider all the points
that I have ralsed and try to do jus
tice to the State of Nagaland,

R

to convert the hostile WNagas
good citizens. I remember those days
1n 1959 when 4 Air Force officers were
taken into custody and they were
released only after some sorts of as-
surances were given and 1 was sent
to one of the Alr Force Officers be-
longing 1o kanpur, He was getting
a letter from the Nages. I produced
the letter to Pt Nehru and they were
threateing that the gentlemen would
be killed if no negotiations started
with the Mizog gnd the Prime Minis-
ter of the country, Bo since then I
was thinking that the Government

B
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all loyal Nagas are belpless when the
law and order situstlon there is
carious, They are loyal as we are
this part of the country, they are
loyal to the Government. I pity their
helplessness, But I woulq say that
time 15 fast approaching when
sort of mnegotiations should be
Government should not depend
on the army ang the BSS.
hippening there? There is
cal approach to the pro
this been tackled properly,
ang objectively, it would
good, I think, Nagas
Indlans as we are,
is a fear lurking in
Government ig not sympa ¢
them and various officers who have
been there are not kind to them.
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Sir, 1 remember the days when I
visitea certaln greag in Rohtang Pass
and Keylong areas where I founl
dufferent people and their
When you go from UP. to Assam end
Nagaland, you will find di -

1975-76

SHRI 8. M. BANERJEE Sir, there
another thing, All the women wor-

1

254
:
B
§
:
:
:

I would only tel] that this is &
blem very wel] known and this
eye opemer. ‘Govern-

t should see that proper action is

and objectivity and took concrete
decision in the case of Kashmir, why
cannot we do the same thing In the
case of Nagaland also. Here, the
problem cannot be solved with the
help of bullets which I oppose and
condemn. This 1s what Shri Dasa-
ratha Deb said. ‘The question ig if
they are getting it from any other
country, I condemn i% I oppose i

Those persons should not be protece
ted.

15.30 hrs.

[Srmrt Dimnesy CuanDRA GOSwAMI
the Chair]

Bul the fact remain that this hag to
be takleg politically, The ideology
which is being, Injected into their
minds by those who believe in Chinas
policies has to be counteracled politi-
cally and it cannot be tackled by army
or the CRP or BSF,

In other State the army goes in
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demands they will be properly cru h-
ed by the bullets. This ig not fair.
What s golng on 1n Nagaland should

we

;
B
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i

ugh arme with the help of foreign

mgners, they may be Indy
alleglance tp  loreign

i

Lal Dengay but what 15 happuning
we do not kmow.

the budget discussion is going on,
but | know he had to work overtime
lagt night
rerunded of a story. In Hyde Park
another gentleman was listening A

MAY 8, 1975 DG. (Negomsd) 3ok
nol

5, M. BANERJEE In
aby person 1s
“I" but we

1 am happy that the

|

eaten by the hostile Nagas.

In that case, you kindly remove
these difficulties and try to have pro-
per negotiations to establish peace In
Nagaland, we should try to bave some
sort of g sttlement so that peace should
be established In Nagaland, It we
are prepared to settle with Mr Bhu-
tlo and the Government of China,
why should we mot settle wath our
own people? They may be hostile
today because of certain policies

Their ladies gre being raped, their
girls are being raped and their bro-
therg have been beaten to death, be-
cause they bave become rabels Once
we have an understanding with them,
it will help In defending our borders

In that case, I request you to kindly
see that necessary gteps should be
taken to solve thelr financial proo-
lems,

ot wrew oy g (7m) :
Tamfn wgEE, aTmdE g1 S
T g dw W @ f gt &
27 AT ¥ AE Wt g moR AvmAr
® ot qem wtaw dre X arfew o
T A § 1 AR OB ATy W qedde
o feegm S e g B0 &
"N &Y FE™T wgar g faw awg @
wEITeR qiw, dwred Wit ArTdE
& e qff tord & o §, quorww
& o g F At @ gk oo 0w
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Famr ot xat o &% 5§ o & @
ot 93 fis amrde & o o ATTEE
&7 ot o § g w19 @ S sl
& frwer q@er § @ oA, @ TR
w1 f5 g6 fomr gu am & foear
o § #fes awee o wemrEa
& WM B 9T ga @ AT IART
st & pw e g, 3@ frdy AY
ag 7§} goav A7 vfafs we s
arr & gast (ra, femg ATTEE
T A magagR st g
e i ko ov @ yxm dz |
fasga wom & At a9 wreAw
ar gra g fr = v and A
afz ¥ Froa=1 o S w0 g TR
Tt aT AT T g Aeee
T o 3T o A1~ Hle 9770 fYo 47
g femare Yqv et et At ¥
o 7 B & fe v 3 qmr 0 fre
&g ® gemart 9 gy ey ot ¥
ar g7 o 7R 7 90 T A
gAamt Tt hrad A3r AT 2
5 54r ¥ v sworrs =Ye T
e ¥ N7 a i 74 777
s & qm fan, @Y M oam
® ot qua ferd arre o ot B
N gw w5 FEAT Al OFT
w1 daamE A & 3T Ay
R R amiE & A
¥ e § A gaw w0 A
swraT £ s qrdy afz &

t fr 2z o1 A
1 atfas == fag
qr weft af @ w1 @

:“_5’3‘
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F-]

117

7124
=2k
dvg
a¥ 4,
iigg
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wn weft fafrnr faege aweft
g ag wft owdfa w1 g
adr g wfed | &% s ormgt 4%
=y fifray woart ot e A A
I G q®  ATTdE & W og o
. Twdfa ot 0 @ qF fow
s@ar fr a® wawT fadlr & o
™ gl d9AE ¥ fqAad & fad
dare 7@ g o daiw ¥ fhed
¥ fo dar =ft 99 1 oo wof
2fr oam fer ot 1@ ) T ¥
ars wfgrerm & fs 4% o armr ow
gz § | a¥ 7Y ¥ v § ey
IR OF WA 9 Y a7 ¥ P
fisr & 1 w8 Car wrgzw awe W §
fag o =< w1 ¥ frar a1 m5a0 ar
frf@we ttsmter
_E F TWAT AT THEA 7 | F G
W T ¥ 3w o7 &d gy ol e
Tifrd 1| & sagew ¥|r g g
&A% av ot FEEwd wrfy W@ W
Y 7t § I 07 dar O 5T ST
T ¥ W g7 59 I R iRy
9r gt & fyarw feddede o7
mifearfmgt # zare ¥ feddmie qv
TET @Y X §T YEEE vEy
TEH! WY OF AN Wig AT g ¥
W7 sl Y QW F | ant
97 ®woR ATndt & 9 F7 W
St § W TR Twr W A
Fa T wx R & o T i
oY T vt & 1 sy @ fr A
FET BT T H0@ WA FATE AAAT
¥ frrd ¥ Folr ot ow dare gt
gwr ¢ A gy iz o feie b,
T R ot fy Fromfr @) ag aga
oft @i w9 W Ak gy o
e 28 §9 o dgw ot ¥ www
rmgRwd ER )
wg wgt &1 ww O @ & ot wward
Tk ARt WA @, } wirfrarfiat
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% A9 wgy frw g o U o W

§ 1 ¥ aw gw oo g ww g
Hfwa arp Qe dor & e Ferex-fer
fireae § feafe & w1 Y & 1) mmde
w1 g wrwd agy § agrem e
TEEE $4F ¥ wiforw wrw o v
AP e @ T A
g I fasrw & ST 9T @ A
ENIT | IR SR Y AgE O W aga
% frr s@ ¥ 1 @y arc A
% 7 5 g o7 @1d seae W
wr vt wifey ) wfew daw @
wrat ¢ fr o d afy ff sw saEm
@ ¥ T e e §, ST
®ATY TFT WST §, TART WAT WA
M Rr g A IS A AT,
feifz 5t § 1 390 o W fewer-
&g a1 § TEw ¥ = = frw 6 @y
2 a1 AT 4 T A s ESA
7 777re7 & fg s7% ¥ 1w
ot wmwr wodt Aifedt & ofrada
5T Arm Wi gaE fawm g
w7 % it wiforor w4t 1 qar
L] s ot @ ¥ AW
qreAT frodw ol e o §d
wO T A 74 B oA W
g ¥ gwaa g oAy g
t 1 g8 s mTATR EAR g oy }
faaat og & #w 37 A0 41 fow
W Af qx d o Ao & weav

e § o A ¥ A 3, ow @Re
¥ A ot 7% Toow v R g R

! w9 faery & w7 ¥ @d
| Tgr witeew &1 fefeaie o
st | farrm w1 w1 ey fh
W W Y ¥ ¥ gy § ) w
# a8 7€ grEwEa § 1 Aw @
W =R AR o S & e
a2 F1 fasre At g1 w@r ) w3
W g e FH AHAHT 0F
W@ ® wregra Ag gE ¥ A aw
gt 7 T AT 99 a7 qandfee
A AW R T AT A wEg W
wh § ¢ Tgrd 5% fawa &
HTAY ¥ (AR WH FIA FT QrAETAT
g

SHRI N E HORO (Khuntl)- Sir,

possible from the reports that we have
been getting from that ares, It is a
sengitive area. So the problem of
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ssors—those Menbers who have pre- not for the responaibility of mainta-
deded me. Everybody is at one on this inng law and order. I join hands
that .the avea hag not been properly with the other Members who heve
tuckled That area is still backward, been demanding the withdrawal of the
md the immediste need for its de- CRP and the Army from that area.
velopment': 43 the creation of an in-

frastructure. Uuless you have this

So the Government ought to consider
this point.

The budget provisions that has been
provided for this developmental work
is very Mitle. Most of the expendi-
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Therefore, you have to open a nego-
tation. But Government Is making
it a prestige issue, and they seem to
be very siff They do mot wunt to
open a negotiation with the insurgents
or the underground Nagas. There
wag a time when the Nagas wanted a
seporate sovereign State, but things
have hanged now. Now they want {0
live peacefully within {hg Indian
Union. How can you win them over?
You cannot win them over by strong
army methods; you have Lo create con-

fhese people, They are highly sen-
people. ‘Theref

.
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country from India.
forewarned and let us read the writ-
ings on {he wall, and let us have a rew
spproach towards that area This
attompt to break the tribal solidarity
through different meang is ample
proof.

All the time we have been hearing
that the forelgn mussionarieg are wor-
king. I would like to know from the
hon. Home Minister how many fore-
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Then, Sir, I want that the Planning
Commjssion ghoulg consider this point
of helping in building an infra-structure
as 5oon as possible because if the
Naga» who live in the jungles and
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with restoring popular go-
ment in Nagaland and very so0m.
1559 hra ML

o wxgamt (g )ganafy
iz, arrely gt dw w1 OF drar-
At wdw § o ag g7 2 fw ¥ whewfew
s faergar & 1 ¥ qrok gy & faer
#R ¥ iR w€W fR Ag AT
¥ frm W agt ®r oA & S &
fag wfrr & wiaw wrafn ooe T,
wifs aw o1 gr da ¥ fawrm g &)

T a2 it wEd F waw g fe
Arrde § Bw-Prdved afafafemr gt
wm ¢ 91 7o faAvft g ot agt 9t
wfwr §, Y gartdw At part qgETAr
qrge € ¥ agpr e  fE qrmde
at gfan seamin gaaA & fag
WAy & fredme AT RaA & Mg
wrgwr aafas gvufo «ft sqaear
A 1o Ay # aal fawi
wedt g andt 3

16.00 hrs.

v fra ¢ fr aede § oF
o o fawfes waw & &
frg, agt ® T A EwEt
# gaam & fag T g & fasdor
SR FW & forg agr e fafaer agm-
2 wk weigg e g @ o w
w9 g 9wy v gy | W gt
& Wt W arw-pe w5w for o,
/N vl wver QT T YT
ow dareft wiw § o ag e s
sty g, s asddn A g
Ty ) gl g el
g% & g armmde ¥ sgtred & agrr
ﬂmm ¥t %t fiew foufr )

mxgwtm)m.w 318

gy e & frg wroere iy e
T Fer ey gy |

arerédbe & fas i ¥ fg geere &
Ny T, Iwkak i & frdm
weurin gt & feere & g gew @@

& 1 v et el ¥ ot @@ oy W
aw-frredt wfafafiat geft ofr § WX
wrw ot 73 o § | wig A frdm
¢ fr gt ¥ fredme Y qract & fag
o agt #t wifes feafa & gurer &

fam, getr-adi F oo & ffr W
TARWFRIR (e Tomrrad fag
qigs & wigw a7 €1 aEgr #7 Wy |

(Shri Vasant Sathe in the Chair),

@ ndwAg E fm vl A
i aF fn et fana ot a
wfas & wigg e 2

SHRI PAOKAI HAOKIP (Outer-
Manipur) Mr. Chawrman Sir, [
have nothing new to say about the
progress of Nagaland at this moment,
Before I say something I come to the
Minister I congratulate the Minister
for bringing the budget of the State
of Nagaland. It is a matter of great
regret that this House is discussing
the budget of Nagaland in the absence
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[8trd ! vision of more fundls for the
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which is older than my own
Manipur; it is even older than
and Meghalaya. What is the cause

i

with Tripura. Nagaland was not so.
Nagas were good and they are sincere
in what they do, It is this attitude
that brings them progress for the
Neagaland and enable the Nagas to
have confidence in themselves and in
the people of India as a whole.

In view of this, if the Government
of India tries to pay more attention
to that part of the Tribal State, then
there is no reason why it should not
make a very quick progress in all
respects. 1 do not say that Govern.
ment of India has mot been paying
any attention to that. As a matter
of fact, I would like to say that
Nagaland has been ome of the
pampered children. In comparison
with my State—Manipur—Nagaland
is very much more developed in
terms of road and communications.
In my State out of 100 sq. kilomitres
only 12 kilo matres have been deve
loped in terms of road communication
while if is more in the case of Nags-

g
%

&
!

ihat ey have changed thelr
m This attitude on their part
should be further strengtheped by
teking some concrete steps by the
Government to wean away the re-
mnents of misguided Nagas. We will
have to put adequate effort in order

mewuumnmh
that CRP elements are present in the
heart of villagey and towns.
Army troops t.hm.lunminn
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think the movement of hostile
elements WOUTd be 50 easy as it is
today. ‘This loophole should be
tagged by stationing army personnel
on the border with the highest priority
to roads and communication in our
planning. I do not mean to say that
there should be no forces in the towns
and villages but what I would like
to say is that the chain of security
forces should be on the border line
rather than their being more present
in the heart of fowns and villages.
It we do this, I think, we will be
successful in bringing the misguided
elements into the mein-stream of
normal social life and we will also
be zble to rebut any attempt made
from outside,

With these words I conclude.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbaur): 8ir, I regret to say
that the behaviour of the Central
Government in Nagaland and Mizoram
makes our heads hang in shame here
and in the international world, The
atrocities are  unparallelled. Now,
Sir, they want to magnify this ques-
tion of insurgent Nagas in order to
assume summary powers and also to
keep the Emergency. 8ir, there is
the longest and most owful tale about
rape, murder, torture and repression.
Sir, Government of India is hand in
gloves with the NNO. In fact, NNO
can be taken as the Congress Gov-
ernment and, Sir, they are neck deep
in corruption. When the UDF took
over the Government, the PWD
godowns at different railheads in
Negaland were emptied. But, accord-
ing to ledgers and books of accounts,
these godowns were supposed to be
filled with Government egquipment.
The UDF seized documents and were
preparing to prosecute, Much of the
Govermment of India money went
fnto the NNO leaders’ pockets highest
per capita corruption—and the top
bureaueracy and business people
opposed to the UDF. S8ir, much of
the sale of scarce raw materials and
ftems ke sugar etc. were dope in

787 Ls—12.
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the bla® market und immense fortune

wus made. Sir, the traders offered,
even after elettions, Rs, 3 lakhs to
each of the many MLAs to join NNO.
The former Chief Secretary owning
six large houses including g bungalow
built by the Sfale Government, the
most powerful hand in this is Mr, M.
Ramani, a super-annuated Special
Secretary, and, Sir,

MR, CHAIRMAN: I have seen
your note, You have given only the
names of cerlain persons. You said
‘During Nagaland debate, I shall men-
tion names’—Now, under Rule 353,
it you will kindly see, mere glving
of names is not enough.

“No allegation of a defamatory
or incriminatory nature shall be
made by a member ageinst any
person unless the memboer has given
previous intimation to the Speaker
and also to the Minister concermed
80 that the Minister may be able
to make an investigation into the
matter for the purpose of a reply.”

AN HON. MEMBER: Hu has given.

MR. CHAIRMAN: No. Here, the
Rule says;

“No allegation of a defamatory
or incriminatory nature shall be
made by a member against any per-
son unless the member has given
previous iutimation.....

Intimation of what?
SHRI JYOTIRMOY BOSU: Names.

MR. CHATRMAN: No. Intimation
of the allégation.

SHRI JYOTIRMOY BOSU: It
doeg not say that. Sir, May I most
respectfully submit. ...

MR. CHAIRMAN: Let me com-
plete, No allegation. .. .shall be made
....unless the members has given
previous intimstion’. What does it
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here thg Speaker's observations from
the Chair. Thus is of 1871. This 1
on page 3. 1 think, Mr, Jyotirmoy
Bosu was involved in this. That is
why, it becomey pertinent. Let me
remind him of this.

“In notice under Rule 353, it is
not enough for a Member to merely
inform the name of the person
against whom an allegation is to be
made, Some details about the
allegation should also be given.
On 10th December, 1970, Shn
Jyotirmoy Bosu wrote to the
Spealkcer that he was giving notice
under Rule 353 that on Calling
Attention admitted for that day, he
would mention the name of Shri
A. K Sen, MP. When the Calling
Attention was taken up, the Speaker
observed as under:

‘Now, before I take up the
Calling Attention notice, Mr,
Jyotirmoy Bosu, I received
your small chit that you
wanted to mention some name
under Rule 333°

“Rule ¥53-is not 6 simple that
you Will"just say that you want to
mention some names, You must

So unless you were to inform me
what are the allegations you have in
mund which you are going to refer
to, 1 cannot ‘mllow it. If you are
referring only to names, you can do
that without referring to allegations.
If you make allegations, I will have
that expunged. I am telling you
beforehand so that you do not put
me in an cmbarrassing position by
asking me {0 contradict the rules.
what have you to say?

SHRI JYOTMMOY SOBU: [ have
gwven fthis nofice during my life in
Lok Sabha for no less tham 30—40
times, may be more. It may be that
on one odd occasion the matter was
suddenly taken pote of, but tell me,
how as a Member of Parliament, I
am supposed to give a lisl of things
to the Speaker and to the Minister?
You have not provided secretarial
arrangements to do all that Is it
physically possable? All that I want
to say 1 that rule 353 should have
clearly stated that a brief note on
detmls of the allegations should be
given, It was never done; nejther
was there a direction on that. 1
looked for The direction. I am not
going to hurl bombs at them. I am
making a maotion of things about!
which I take responsibility as a mem-
ber of this House, That is why I have
gwen prior notice so that the Minister
mey write back. You will see at the
bottom of the note, ‘The Minister may
kindly be advised or informed..'

MR. CHAIRMAN: Informed.
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MR. CHAIRMAN: It says so,

SHRI JYOTIRMOY BOSU: It doecs
not,

MR. CHAIRMAN: You must in-
form me about the allegations.

SHRI JYOTIRMOY BOUS: ~ have
done this 30 times at least,

MR, CHAIRMAN: You may have
done it 100 times, but will that change
the rules?

SHRI JYOTIRMOY BOSU:
been accepted,

It has

MR. CHAIRMAN: I have to go by
the rules, Thdf you will agree.

SHRI JYOTIRMOY BOSU: The
hon. Minister, Mr, Mohsin, could have
written back,

MR. CHAIRMAN: You have only
mentioned name; you have not men-
tioned any allegation. What will he
enquire?

SHRI JYOTIRMOY BOSU: He
should have told me ‘Please give
details’.

“ MR. CHAIRMAN: Tt is not for
him to do that, You have to satisfy
me, How could you snring a sur-
prise?

st wifed wg : gt W@ TS
o ¥ F o g AT AE ST A
§ o oy g W Ay i

“The bureaucrats are gneering at
us. They are not following the socia-
list programme”, But if I start falk-
ing about corruption, you start getting
blisters.

MR, CHAIRMAN: I am also told
that you were informed by the
Spesker that you have also to give
details.

1975-78

SHRI JYOTIRMOY BOSU: I know
you have been told by the Table. I
can see that & miin came up to you
and told you that, In the past, I
have given this notice umpteen
number of times. It is not physically
possible to give details against 10 or
12 names that 1 mention, 1 have
complied as best as 1 could with this.
It you will lock into it, you will see
how many times members take the
trouble even to inform you. I will
bear this in mind for the future, In
the meantime, my suggestion would
be that the rule be made clear.

MR. CHAIRMAN: The rule is
clear, absolutely clear,

SHRI JYOTIRMOY BOSU: 1t is
not clear.

st T Tam wwi(wrhe ) : warefy
WEET, A ATET WIE WIET § | wW
33wt [eraidnT wed fran d vy
w= qut sz - @ WY 3w o1 e
ot 7@y 2 A amr wEA § 1w o e
A9 G THNWX A AT aFaT oW
AT =7 v e WiT T oY |
%1 7 ®or 2, forrs farers fie 3# oor)-
e wAT § 1 A ot 7w Mo
¥ iy v w8, afew o v oy
e = wrez aew & 9gd faar of
s W fore gt R fican T et
wTEE 7 A maTs & fuar | wtfe
g AT Fow & aw I AE A W
form we o fer § 1 eeferd S
ey s v R stk
T wT v odr o 3o & un
T AT | we = ¥ e gl Fefafady
EE AR R nd ik urgil 4

waafer wEheE @ wx ¥ Y oy
&1 3 Farer TEE A WA ET @
Fo oo oot mTE €6 (R 1AW Jaw
% wafet ¥ 7 o
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st o o gwt : aoE #
= ¥ A SRRl 1w www
wutm wf g

wwefe s AL AT AR
wm §, oY aF §, o7 919 W 9 3e
sonwE 7L, f pfawam g sa N
dw &%, ¥ wgt &% AT FOA R
o6 g e Frawi & T R A
worrore dfordy forerd e 3 wfomd § &
9%,

W} g0 qRo wet : avmfe wE-

gwafe spvew ;W9 A, el
wgw, ¥ & o 48wy i)
wrR gEw g g ?

ol Q¥ Yo WAW! : It §v, #
i

wAmfa e ;oA R A T
Hifwa” e Wt wiest g e g
mmm@,wﬁmﬂ:mrlmw
W g agt Sreneel 7T wTE g |
g A § | AU AT IAET S
qg® & fafrermrd i fafre gaer
QOEM ¥, A9 A1 9 IHETHAOA T
QR FEET ANE FT R ) wfE
g fadam 3% i PaagroAntom
JMma F 491 g 1 gfer & ag Ifea g,
i F @i e g !

ot T T i el aga,
i forg i 9 43 &, 99 9 wiww
sy frar & (WA wgr g fE AR
<YeT gre s awr 42 F, AfEw
AT 8 X §ET ¥ W98 WY Ay §
fiedt ¥ A&t TwwaT |

8 m—aqR 7 P e
t e xq wa s @t 8, ST

DG.

TR T8, O AT AT AT T A
3T A1 T § & W9 TE W
afsd, =7 5 qer agedt dad A
wtfaw 153 e sww wod @@
&fodt, o fadt o7 g 7w 5T W
AT |

mamfa w4 et o1 g o
Agt oem, weq &t garfew fmm @
wwar &, ¥ o o gfez & wwag
afa & fr forw =nfims & farsms s
AT 71 G Y, WA AW T & K
T A o e g fesw d wfw
s 7Y g sifed |

ot tm vaw ol He o awE
AR g

wwmfa wpEm A9 sl wn
w7, IOA1 0§ wE R, wfew o
R W af B

A mifang ¥g  FTER WA
= BIW F7 & 4T | AGTAHAT T
& wi Fod o) . S, weh
wo (TR AET &)

MR, CHAIRMAN: The rule gpeci-
fically says 'mo allegations shall be
made'. The word “llegation 1s there,
You have not informed about the
allegations,

SHRI JYOTIRMOY BOSU: It does

nil say ‘allegations’

MR CHAIRMAN: It begins with
ihs phrase “No allegations shall be
made .. "

= Qi 0 T AAAT : TSI ALT,
& srrret o 3 -y A wp g
frovmfrmetg Y &
g fed SR mfm T ¥ w7 oo
& o mE W A A # Ay R
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o ke @ a1 gz i A I
m ¥ § e am€ a9, §
wreat B ¥ qg¥r foel qrfed | F oy
ar v e & dwelt o wfgd
Rfwa sl ey ag A I AW W
qF & av effvc aga B 99§ W
efrreagE Y97 Tragrd 5§
caYiawr ) fegrea #X fa 3 @&
dww wr war § 1 A fram g
M ED CAMTT A GRR AT W
¥ ag oA 74 AT @ 8
aawg W | FATH R NwET
oAt wredtT # fest w7 At wia R
AT W RE TR A AR 3 W 7
IEET WATAF FE TETE |
Spring a surprise,

wT ggw & wrdt A KA G AT
At IEAT WETq ¥ g1 WAT F | WA
ifag—fgo m &, Tk &t # oefr-
dues §, fore To # g w Y wm fx
Tt faers wn oiMwew &, @Y Ay
fre dto ot fafrex & wwwr #wem
qar T fge At IEw fewer #17 &0
AT w7 fgo & 97 SEET UEW T
Wi ——TH q@ F AA g WAt )
wgt @ v ¥ warw g w19 faege
a8 afiper fersh e ey gt &
wrar s T g1 @ ¢ 1w fo
gt 3 § g N A dEm, F A
T RALLE G F 0 wwa g E
Sy g ar 7 gy | weiwy ®wag saifa-
Aq 7 & s fr gt &0 § @ awr
®THE |

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU-

RAMIAH): Mr. Banerjce referred
to two types of allegations.

SHRI S, M. BANERJEE: There
is an mllegation aganst a Member
in your party.
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SHRI K. RAGHU RAMIAH: One
which can be told to the Speaker
and one which can be hidden in the
bosom. The rules do not provide
for what can be hidden in the
bosom.

SHRI S, M., BANERJEE: 1t is
not going to be hidden. It is going
to be laid on the Table o# the House,

SHRI JYOTIRMOY BOSU: 1
shall try to seck your guidance.

I only mentioned the name of
Ramani. I have not alleged any-
thing yct This man is the most
powerful person as the Special
Secretary. And at that time the
Minister of State was Mr. Mirdha
At lcast he Is supposed to be here
all the time to defend himself, I
do not know what the Chair will
do if the Ministers do not come
herc. He can take me to task, but
he cannot take Mmisters to task.
Their whole time 15 placed at the
service of the people. We are, of
course, like casual workers, no work,
no pay.

Mr Mirdha raised hopes in the
minds of the Naga people that he
would go there and try to soitle
vertain matlers, but he did not go
wven, but consulted Mr. Ramani and
Gen. Chinaj in Imphal, and the result
was cxtension of the Unlawful Acti-
vities Preveniion Aety by another two
years, The honest and popular Chicf
Minister Mr. Vizol was not even con-
sulted once  Are Nagaland, Mizoram
and such wother places c¢onlonies of
Dethi that the people there can be
trcated anyway you like, like slaves,
that their woman can be taped, their
fuly, burnt wod that you can murder
them, torlure them® Do you know
what kind of torlure? I have talked
to men in all walkg of life. In a
cigarctie they put powdered chilli, put
a bit of burning charcoal and then
hold it near the mouth. I know they
are hanged by their legs for hours,
Wodden sticks are inserted into the
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private organs of man and women,
I have been there so many times, to
Nagaland and also Mizoraom, I have
talked to people, talked to people
in every layer of society and my heart
bleeds when I geg this is what the
Central Government is doing in the
name of maintaining law and order.

This Special Secretary, Mr. Ramani,
is a key man today. But the late
Mr. Jawaharlal Nehru in 1960, when
this gantleman was a District Com-
missioner, said:

“He had no doubt in hiz mind
that the Commissioner has acted in
utter disregard of propricties, and
must forthwith be replaced.”

This man has been kept as Special
Secretary and he has been given ex-
tension after superannuaticn He is
so indispensable, the man who is most
hated by the Nagas, Nagas of every
walk of life hate his sight and name.
Pandit Nehru ssid that this man
should be kicked out forthwith, but
he is so very indisncnsubie that he
must be kept. What oa earth for?

I want to have a clear and categori-
cal reply from the Home Minister
whether I am corract about Pandit
Nehru's remarks ab.ut Mr. Ramani
or not. If I am corrert, how is this
man still continuing sfter superannia-
tion? I want to know that.

Today Pandit Nehru's daughter,
Shrimati Indira Gandhi, Is trying her
best to teach a lesson to the Nagas,
and this gentleman was brought as
Special Secretary. He ig the eyes and
ears of the Governor, No State has
an official between the elected Gov-
ernment and the Governor,

Sir, you are a lawyer Have you
heard of any State whoere you hove a
Special Secretary between the Gover-
nor and the elecled government?
Only in Nagaland, to my knowledge,

**Not recorded.
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it is so, This is the treatment they
have received.”

After th® UDF came to power, the
NNO or Ramani boys held meetings
in his residénce. And this gentleman
controls three battaliong of the Border
Security Force. They wear not uni-
forms but Nags shawls and carry
arms,

Then 1 come to the tale uf toppling.
The UDF came to power in 1974 after
13 ycars of miserable NNO rule. The
present Governor, Shri I. P. Singh
(I am talking of the position flve
years back), at that time was the
Home Secretary. I had to make
certain complaint; against him to the
Prime Minister personally, I asked:
how can you control the activities of
the American Intall:igence in this
country whep in the Home Ministry
you have got very senior persons who
owe their allegience 1o the Americans?
1 was told “Oh! no, Mr, Bosu, you
are mistaken; it is not a fact”. This
gentleman, the Governor, made some
unwarranted remarks regarding the
UDF..‘

MR CHAIRMAN: This will not go
on record. You have made an allega-
tion against a General. You have
made allegations ogainst an officer
which have no basis, You bhave
stated that he has committed atreci-
ties. You arc making an allegation.

SHRI JYOTIRMOY BOSU: I said
“Ex-Chief, Nagaland Security Force”.

MR. CHAIRMAN: The allegation os
such will not form part of the records,
It will be shown to me. T will see
it, If these allegations are contrary
to rules, they will not form part of
record.

SHRI JYOTIRMOY BOSU: Sir,
you are intruding into my rights.

MR. CHAIRMAN: No, You seid
you will avoid them.
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SHRI JYOTIRMOY BOSU: I do
not want the name >f the General to
go into the record. I will say “a
General, who was once the Chiet of
the Army in Nagaland”. [ do not
want the name to go om regord,

SHRI K. RAGHU RAMAIAH: That
is identiflable,

SHRI JYOTIRMOY BOSU: I am
not giving the names,

MR, CHAIRMAN: I do not mud
your giving the names. You can give
them, but not names with allegalions,

SHRI JYOTIRMOY BOSU: 1 will
give the allegations without mention-
ing the names. I have ygot that yight,
I will go by the desmignution. I wull
not mention the pames.

MR. CHAIRMAN: If it is mt
identifiable, it 1s all pight. Bur where
you make it identifiuble, il will be
difficult, It is 'ike my making an
allegation “a member, who was 11l
yesterday the Chairman of the Public
Accounts Commuitee”, so that you
know who he is.

SHRI JYOTIRMOY BOSU: But I
did not say “till yesterday”. Sir, you
must give a clear rulmg. I do mnot
want the names to go on record. I
will go by designations.

MR. CHAIRMAN: Go by designa-
tion, without identifying them. Ycu
can say “one officer” because there
are hundreds of them. But you say
“a General who was the ex-Chief of
the Nagsland Security Forcs”.

SHR] JYOTIRMOY BOSU: There
are so many Generals who were once
in charge of the Nagaland Securty
Force during the period from 1952
to 1978,

This corrupt Minister** fearing
danger, epproached the enemies of
the UDF, the army and the civil ex-

+ eputives, Soon after, the magic took
. Place, Five MLAs of remote Tuensang

ki
**Not recorded.

1875.76

were bought over, At the beginning
of March they were seen at Dimapur.
The meeling was to take place at the
residence of the Minister's szister-in-
law, married to a non-Naga tea
planter in Barpather to conceal their
musdeeds. It was ten miles away frum
Nagaland, sensing cxposure, the
super-conspirators of Delhi, o' the
Indira Government hurriedly shifted
them to the Circuit House of the
Union Territory of Arunachel Pradesh
at Rowriah, Jorhat, Everything was
arranged from Delhi. On Tth March,
1875, they were feund sieying at
Rangupahar Aimy anionment. On
the Bth March, 1975, the Assembly
was supposed to meet, Later Shri
Vizo] made a public statement that
six MLAs were kindnspped by the
security forces. So, they were running
with the hare and hunting with the
hounds.

The Governor has speclal powers
only in Nagaland. On the one hand
‘he is the custodian of law and order;
on the other hand, he is organising
toppling and abduction and hiding
of MLAs, According o article 371A
(b) he has special responsibilities to
maintain law and order. Yet, he was
arranging toppling and adbuction of
some simple Naga folk.

Shri Vizol complained 1o the Lt.
Governor, who consoled him, while
ruping democracy. He promised that
he will take up the matter with the
G OC. Nagaland. Ou the 8th March,
1975, on the Assembly day, Sema and
five others were visible in the BSF
Lcamp, Kohima. They did not attend
the Housdg™ while "the Governor was
delivering his inaugural address.

Shrj Vizol wrote out his resignation
but did not give it, His non-Naga
Secretary picked it up from his desk
and gave it to the Governor without
Shri Vizol's consent. It was a Sun-
day. Nagas are Christians. It was a
real Sabbath day In Nagaland. The
Governor promptly accepted the
letter of resignation. On the 10th
March, 1875, the NNO leader Jasokie,
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the stooge of the Congress, was sworn
in without any trial of strength in
the Assembly. Al the defectorg of
the UDF were made Ministers,
Political prostitution went on unabat-
ed, In a week's time the NNO was
reduced to a minority. On the 19th
March the new UDF lender took a List
of 33 MLAs in a House of 60 {o the
Governor and proved that the NNO
has only w minority, The Governor,
Shri L. P. Singh, was told that the
trial of strength should be in the
Assembly. But the Governor adopted
a doubled standard—one standuid un
9th March and another standard on
the 20th March. The Assembly was
made a fortress and entry was severely
restricted.

The Spcaker himself, unfortunately,
became a defector, Ipn stead of fixing
another date, the Speake+ and the
Governor conspured and President's
Rule was imposed. There wus nu
disgolution and fiesh elections,
because if there is fresh clection the
NNO people, the Congress stouges,
will be routed, Therefore, they
wanted to continue the horse trading
They have taken to this method. On
the one hand, they draft an Anti
Defection Bill and, on the other hand,
they practise the enguneering of
defection.

Finally, 1 want to know why the
Nagaland Consultative Commuttee has
not yet been constituted, although
the Minister was requested to con-
stitute the same.

In conclusion, I wil] make only one
reguest to you. You may expunge
the nameg I have mentioned, but my
allegations should remain, I do not
want the names to be there. Kindly
spell out clearly what your views are.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): Mr. Chairman. I am grateful
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to the hon. Members for their con-
fribution to the Nagaland Budget
When the vote of account was placed_
before this House, 1 mentioned that,, .

SHRI JYOTIRMOY BOSU: 1 do
not want to involve in that, But you
prolonged the discussion by saying
that the Home Minister will enquire
and give a reply. The Home Minister
is sitting dumb-founded who is going
to give the reply—the Finance Minjs-
ter—about my allegation against Mr
Ramani, the Special Secretary.

MR. CHAIRMAN: Let peace of
mind be with you You are walking
out now.

SHRI PRANAB KUMAR MUKHER-
JEE: When I presented the vote of
account before the House, I mentioned
the situation under which President’s
Hule was imposed, and there was =
{full debale on the subject. Therefore.
it 13 no use—rciterating the circum-
stances under which President's Rule
had v be imposed.

Sir, it is clearly explained in the
report which the Governor placed be-
fore the President, and it was laud on
the Table of this House by the Home
Ministry. The situation wag something
extraordinary. From 9th to 18th, se-
veral occurrences took place, defec-
tions took place, and at the end, the
Speaker adjourned the [ouse sine die
and explained the situation o the
Governor in which he himself did not
{fcel gecurity, and it was the cud.

As a result of that, if the budget
was not passed, practically the ndmi-
nistration would have come to &



337 DG. (Nagaland) VAIBAKHA 18, 1887 (SAKA) DG. (Nagalond) 338

1876-76

to sort out the issue. The Speaker did
not agree to pummon the Assembly
so that appropriation bills could be
taken up, As a result of that, the
President’s Rule had to be imposed.

It has keen pointed out by my col-
league in the Home Ministry that
the whole purpose of keeping the As-
sembly in animated suspension is to
see that the people of Nagaland get
the administration of the duly cons-

tituted responsible people's govern-
ment,

BHRI NOORUL HUDA (Cachar):
This is a bogus argument.

SHRI PRANAB KUMAR MUKHER-

JEE: Mr. Huda, you have developed
o habit of interrupting every now
and then, It may be looking bogus
to you, but it is not a bogus argu-
ment, (Interruptions) I am not yield-
ing. Mr. Chairman, [ seek your pro-
tection, If they are interrupting like
this in Parliament from the back
benches, I am really very sorry, This
is not the mode of talking. Mr. Chair-
man, I am not yielding.

(Interruptions)

SHRI NOORUL HUDA: Shame on
this Government,

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE
(Gwallor): Please do not get provok-
ed.

SHRI PRANAB KUMAR MUKHER-
JEE: I could have maintained. But
you, yoursel! and other Members of
the House have noted it. It is no use
talking like this. You had just start-
ed when I was making out my points.
It may appear to be bogus to you;
but jt may appesr to be very reason-
able to me, We have differences of
opinjon, That is why you are sitting
there and I am sitting here.

MR, CHAI'R]!AN;“ Very ﬁ
This depends upon person's
of intelligence and understanding.
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SHRI PRANAB KUMAR MUKHER-
JEE: Therefore, what 1 was suggest-
ing to the hon. House was that it is
not the creation of the Government of
India. It had been suggested by Mr,
the first speaker

a
of conspiracy went on; it 1s not g fact,
What 15 a fact, T had been clearly ex-
plained on the previous occasion also,
reiteraty that we would lke
very much that a responsible

In this connection, I would like to
point out and I share the concern ex-
pressed by some hon. Members that
in a vulnerable area like Nagaland,
definitely, we would like to see that
the people of Nagaland who have
& very distrinct culture and a culture
of the ages should be brought in the
mainstream of our national life. There-
{ore, no effort should be left unturned
not only at the governmental level
but at the various other levels to
see that even if, unfortunately, some
misgivings or misunderstandings
develop in the mindg of a section of
the people of Nagaland—I would not
agree that all people of Nagaland are
hostile to the Government of India or
they are against the mainstream of
our national life—it should be our
serious effort to see that those mis-
givings or misunderstandings could
be done away and they could be
brought in the mainstream of our
nutional life, That is why nowhere
ihe Government of India has said that
the door of dialogue is closed. No-
where hag the Government of India
said that the underground Nagas
should pot be given an opportupity
to come and have their share of the
national life and to join their efforts
in the mainstream of the nation buil-
ding as well as in the building of a
new Nagaland on the old tredition
and heritage. .

My humble submission to the hon.
Members 8 that when we speak of

. vaaw
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those areas, we should restrain our-
selveg to some extent, Because of the
geographical position, because of  the
peculiar racial and ethnical reasons,
those areas havc & certain  signifi-
eance, Therefore, if we want to over-
simplify the problem by saying,
whatever is taking place in Nagaland
nowadays 1s the outcome of mibitary
atrocities, police atrocities, we are not
doing justice to the sentiments of the
people of Naguland and we are un-
doing the meritorious services render-
ed by the armed forces there, We
should not forget that the same stock
of people are posted there. It 1s not
on thewr own goodwill that they go
to Nagaland to do some mischief, as
i: has been nlleged by some hon.
Members, They have to go there un-
der the direction of the Government
of India, under the direcliop of their
seniors. They heve to discharge their
responsibility which was entrusted to
them. Those people who are defending
our borders, those who are laying
down their lives for the secunity of
this country, if they are entrusted to
do the job of maintaining law and
order in Nagaland, are discharging
their entrusted duty only.

Now, if there are atrocities, if
there are some over-doings, if there
are some excesses, I agree, due care
should be taken and an investigation
should take place. I understand—I
listened to the debate on the earlier
occasion—whenever such allegations
are made, the Ministry of Home Al-
fairs a1d other appropriate autho-
rities look into them It will be most
unfair io say that all the military peo-
ple there, all the police people there,
who are protecting our interests, who
are protecting our borders, in a very
vulnerable area, are doing all sort of
mischiefs which may be highly ex-
aggerated or which may not have an
iota of truth. Therefore, we should
be careful in making observationg like
that,
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Bome hon, Members straightway
have come to a conclusion that the
entire Nagaland administration is be-
ing run by the military administra-
tion. It is not the fact. Keeping in
mind the special position of Nagaland,
their own tradition ang culture and
pecularity of it, and in order to place
it in the mainstream of our pational
Iife, certain special provisions of the
Constitution have been applied to
Nagaland and special powers have
been entrusted to the Governor.
Therefore, it is not the fact that we
want to put a strait-jacket on them.
1 agree with the hon, Member, Mr.
Horo, when he made &n observation
thot we cannot put a strait-jacket, a
uniform jacket, on all the people
there, particularly belonging to the
tribal area, They have their own pec-
uliarities and those peculiarilies are
to be accommodated in the main-
stream of the national life. For that,
special provisions of the Constitution
ure being applied to Nagaland,

Mr. Chairman, Sir, it has been sug-
gested that no developmental effort
has becn made in Nagaland, I have no
hesitation in suying that whatever
should have beer done could not be
done; but 1t 15 known to the Hon'ble
House and the Hon'ble Members that
it is not because of any other reason
hut because of the very simplg rea-
son ihat our means are restricted and
resources lmited. If we had more re-
sources, we could have given much
more money for the development and
developmental activities in Nagaland,

But it would not be correct to say
that the bulk of the expenditure s
being made on the maintenance of
the police forres and for the mainten-
ance of law and order. I can give you

I feel that in an area like this, this
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type of Police forcg should be deve-
loped because they understand the
language of the people and they are
in conformity with the traditions of
the local people and they can take
care of the problems of law and or-
der there in a better way than some
of the police forces imported from
outside. But even then, taking all
those points into account, the total
expenditure on the Police is less than
10 per cent. I would not like to go
into the details of the figures which
are already given in the budget pro-
posals, but I will mention somec of the
figures.

Even in a small State like Nogaland
Rs, 4 crores have been allocated for
power, Rs, 3 crores for industry, Rs. 2
erores for agricultue, Rs 5 crores for
education—and I may tell you that
Nagaland is one of the North-Eastern
States where the cxpenditure on edu-
cation is much more compared to
other similar Steles,

One point has becn raised by some
Hon'ble Member, and thal is about the
Nagalang Paper and Pulp Project, I
entirely share his concern that the
project should have been completed
earlier. Bul it is & project which is
practically entirely financed by the
Government of India, and it is a pro-
ject worth Rs, 69 crores. I do hope
that by 1977 we will be able o take
care of this problem. Certain other
projects are coming up and, as a re-
sult of the commissioning of the pro-
jerts and the development of infras-
tructure there, we hope that more
and more people of Nagaland would
share the national prosperity and
development and would be brought
into the mainsiream of national life.

MR, CHAIRMAN: The
is:

quertio

“That the respective sums not
exceeding the amount. on Revenue
Account and Capita)  Account
shown in the fourth column of the
Order Paper be granted to the

*Published in Guette
inted 8-8-75.

of 1India Extraordinary. Part I, section 2,
1]
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President out of the Consolidated
Fund of the State of Nagaland to
complete the sumg necessary to
defray the charges which will come
in course of payment during the
year ending thy 31st day of March,
1976, in respect of the heads of
demands entered in the second
column thereof againsl:—

Demands Nos. 1,3 to 9 and 12
to 55.

The Motion was edopted,

17 hrs,

NAGALAND APPROPRIATION NO.
(2) BILL* 1975

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
Sir, 1 beg 1o move fur leave to in-
troduce a Bill 1o authorise payment
and approprniation of certam  sums
[rom and put of the Consolidatyd Fund
of the Stale of Nagaland for the
Services of the financial year 1875-78.

MR. CHAIRMAN: The guest.on
18!

“That leave the ganled to in-
troduce a Bill to authorise payment
and appropriation of certain sum:
from and cul of the Consolidated
Fund of the State of Nagalund for

the services of the financial year
1975-76."

The motion was advpted.

SHRI PRANAB KUMAR MUKHER-
JEE: S8ir, 1 introducet the Bill

1 heg to move®:{

“That the Bill to zuthorise pay-
ment and appropristion of certain

tIntroduced moved with the recommendation of the President,
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sums from and out of the Consoli-
dated Fund of the State of Naga-  MOTION RE: ALLEGED VICTIMI-

1and for the sarvices vf the financial SATION OF EMPLOYEES OF
year 107576, be taken into consi- COMPTROLLER AND AUDITOR
deration.” GENERAL
MR, CHAIRMAN: The question is:

“That the Bill to authorise pay- it ww fagrdt arwd (wnferae)

ment and appropriation of certaln avrfe qgew, § s & §
sums from and out of the Consoli-
dateq Fund of the State of Naga-

land for the services of the financial “f g wwr faues war wg-
year 1975-76, be taken into consi- yamrlieey & swwifol & wfen
deration. IdET WiT oI tfEar RN W
The motion was adopted. e T & HqwAr awE ¥ &
fioter & geavy # fawr walt gar 22

MR, CHAIRMAN: Now, we take W, 1974 ¥ wwT ¥ Y T

up clause by clause consideration. gxre 9 faw1T o § 1"

The question is:

faw =T a7 99 vq 22 W W
“That Clauses 2 and 3 ang the

Schedule stand part of the Bill” fear 7 g1, w7 3@ 47 fawy W
FT WAAT TH WA W) T4 AGAI &
The motion was adopted. mmng{ﬁwgimg]ﬁ
w1 v fr o8 @ew R sl
Clauses 2 and 3 and the Scheduled g i~
were added to the Bill, :Wm & sfy wew @
I

MR, CHAIRMAN: uestion Is, M .
e sfaem & sty w319 0 W ey

“That Clause 1, the Enacling Fre W ow fafre e 8 3 &
Formula and (he Title stand part ot

the Bill” T Ha adveor it forddt widt af
) § 1T R wgre & e @ w3
The motion was adopted. A wrr dra Ay W
@ ¢ fe 37 wiwfait & fowoi

Clause 1, the Enacting Formula and
ﬂwTui:lecw;r:uddedntit?;mBﬂLu ot feae & & fog, ot sfew

fre Tt & Frewor v & Faldr, w1
SHRI PRANAB KUMAR MUKHER. g g 7 AT W EX ST anyw g

JEE: 1 move: fe Y s Frafeaahrd b
. Y o & aay fqrit ¥ ww off §,
“That the Bill by passed. form & s fawnfte el e

HAIRMAR: Son 5 FANT A %7, 3 HT, WA wwEny

MR, C The question is; umg.m.ﬁrwmt,q

"kt iy L ‘b et sear W)W T Wi A &
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MR. CHAIRMAN: Motion moved:

“That this House do consider thy
statement made by the Minister of
Finance in the House on the 22nd
August, 1974 regarding the alleged
victimisation of the Employees of
the Comptroller and Auditor Gene-
ral and the decision to withdraw
the recognition from the All
India Federation of Employees”,

SHRI DINEN BHATTACHARYYA
(Seerampore): Sir, 1 fully support
and jom my voice with Shri Vajpayee
who has vary ably put the longstand-
ing cases of the employees of the
Audit and Accounts Department
throughout India

My first point 1s this, I want to
know whether the Government have
ever declaredq the employees of the
Auditor General's Office ug essential
services, If they have mot done so,
how can they epply D.LR. against
the employges? The statement about
whith Shri Vajpayee has alsp pen-
tioned was a misleading statement
made by the Finanece Minister, He
said in his statement that the em-
ployees who have been arrested and
victimised committed violence, Shri
Vajpayee has given example, T
have also got the copies of F.LR.
and chargesheets given by the police,
In Rajkot, nine qmployees were
P ted. But, e you will
find the charge of violence. (They
simply shouted slogans andg they
joined the strike. These are the
offences for which they had been
arrested and detailed under D.IR.
DLR. has been misused in this way
in the case of the employets.

Sir, this is a very important de-
partment in all respects. Even the
Administrative Reformg Commlssion
has stated that it is a watchdog of

our finances. Ever gince the existing '
Auditor-General came to hold that

Office, the frouble started.

Before that there were good rela-
tions between the management and
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the employoes but since this gentle-
man took over, he marrily goeg on
with the autocratic actions es he is
appointed by the Presidint ang there
is no body to check him in any way.
The employees hav: repeatedly given
representations and have also
approached the Central authority but
nothing has been done uptil now.

1 learn that till today 6,000 em-
ployees are suffering from break in
service. Is it true or not? If not,
please supply ug the total number
of employees in whose case there
is broak in service or who have been
suspended or whose services have been
terminated. Please inform the House
ag to what the Government is going
to do, so that normaley in this Depart-
ment throughout the country may be
restored. As Mr. Vajpayoe has also
pointed out there 1s np mimmum
right of functioning as a member of
the Employcdes’ Association there.
Why is it so? In other departments
of the Governmeni the employees
have the right to function constitu-
tionally as a representative of the
Association. A show-cause notice
was issued to this Association and it
way practically de-recognised. I ask
why an opportunity for dialogue and
negotiation on matters relating to em-
ployees ig denied to them. Govern-
ment has taken s decision in respect
of raeilway employees. These em-
ployees also went on strike in sup-
port of the Railwaymen strike on
10th May. On 11th end 12th May,
there were holidays. On 13th they
withdrew from the strike. 1 do not
understand why thg Government has
not so far been able to decide to
restore the two-days (11th and 12th
May, 1074) wage cut to these poor
employees.

At the present moment there Is
functioning joint machinery for nego-
tiation in other departments. There
was such a machinery in the Audit
department also but as Mr. Vajpayee
has pointed out it was practically
dishanded during 1988 to 1970. After
737 LE8—14
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that again the functioning of that
negotiuting machinery gtarted.

But, after this token strike, this
machinery has been completely made
infructuous. All the goors have
been closegq down. Therg is no way

_ of negotiation on any matter, What-

ever importance they may have, they
have no scope to place their prie-
vances before thq authorities.
Therefore, this attitude must be
checked immediately. Sir, this is a
very important thing.

MR. CHAIRMAN: Go ahead. But,
do not repeal the point.

SHRI DINEN BHATTACHARYYA:
No question of repeating. But, this
is very important. Why should they
not hear tht employees’ grievances?
Where will they go? There is no
system, there ig no way out and there
is no channel to approach the gutho-
tities The grievences may or may
not be acceptable to0 the authonties,
but, at least, they must have the
opportunity to put the demands be-
fore the concerneq authorities. They
have already jssued the ghow cause
notices Tor derecognition of the
Association of the Audit Employees.
Why don't you end it here and now?
Let this assoclation functlop consti-
tutionally and let them have a full
say on any matter concerning the
grievanceg of the employees as a
whole.

Now, some victimisation has ylrcady
takean place. Over and above break
in service, suspension and teimine-
tion of service, you have deharred
them from appearing in any exami-
nation for any promotion. In the
name of loyal employees, the claims
of the regular employees are being
superseded by that of the junior em-
ployees. Thig is the policy of divide
and rule. ‘Twentyseven thousand
employees participated in the strike.
They are not even allowed to cross
the efficiency bar. Their increment
is also gtopped. The general incre-
ment, usual increment, is stopped In
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an illegal way. They are not even
allowed to send any deputation for
any purpose or for meeting any
authority so that they may put for-
ward their claims before particular
authority. They are not allowed to
appear In any gll India competitive
(xamination or in any interview for
appointment to eny hugher post in
any other department. But, the
other employees of other Government
departmenty have the privilege to
appear in certain examunations for
promotion ang better chances in any
other department. Here. in the case
of the Accounts Department you
have smatched the privilege. Al
these things are continune and the
Government is kecping silent for
what reasons, I do not know. This
has been again and again raised herc;
scveral times. His senior colleaguce
made a statement here. His state-
ment was mis-leading. He mugqi cla-
rify. Where is the eharge of violence
agninst persons against whom cases
are stil] pending in Rajkot and other
places? T hawve| got a copy. No charge
of violence agmnst anybody, Shout-
ing cannot be a charge of violence,
participation in the strike cannot be
a charge of violence or asking the
colleagues to join the strike cannot
be a charge of violence. The Finance
Minister made a statement here in
the House giving a mis-leading im-
pression that they are commitling
violence The Government have to
clarify that. The second point s,
whether the Tights that they were
enjoying prior to the strike will be
restored or not, whether the so0-
calleq notice on the association wrill
be withdrawn or not and whether
they will have the minimum rght to
function in the association just lke
the employces of other Government
depariments? ]

So he must clarify the point that
1 raised. ~° o

Lastly, T would pleag with him. to
kindly see that normalcy comeg back
and ther case against employees who
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have been victimised eitber in the
form of termination of service, or in
the form of break in service or in the
form of suspension or in some other
form are immediately withdrawn
50 that there way not be any grie-
vance on the part of these employees
that inspite of the issueg being raised
in the Parliament the Government
made no justice to them.

SHRI S, M. BANERJEE (Kan-
pur): T congratulatc my hon friend,
Shri Vajpayee. on bringing this
motion before thq House. We have
been trying since the last six or
seven months {o bring it up here, but
cvery time something has come in
between; sometime it is Tulmohan
Ram  some other time it . Jaya-
prakashjyi our respected leader
Somebody came in the way with the
result 4that this Hiscussion did not
take place Now on the last but one
day of thi, schsion--we ave adjourn-
ing tomorrow—at least this discussion
has come up before the House,

Ag far the cmployeee of this parti-
cular department, headed hy the all
powerful Comptroller and Auditor
Genera] Shri Bakshi, for whom I
have the groatest regard, 15 1n Tri-
vandrum, 33 in Gwallor and 9 in
Rajkot are being proseculed under
Rule 119 (a) and (b) of DWR, al-
though this particular department was
not declared as essential reirvice after
the strike {nok place Beciuse it was
noi declared an essential service, 1
do not Mmow how they hrought it
under DIR. In regard to wther
departments, al] the cases practically,
with the "excopfion” of a very few.
havg been withdrawn in the raflway
department Ag for other depart-
mchts like P & T and income-tax,
all the staff who went on strike have
been taken back.

The strike look place on the 10th
May. The 11th wag a tecond Saturdey
and 12th Sunday. It was withdrawn
on the 13th May, an announcement to
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this effect being made op the 12th
itself. There were 5 terminations in
the income-tax department, 22 in
Printing & Stationury and about 40 1n
the P & T department. All of them
have been taken back. The number
of suspended employees in all gther
departments (excluding Railways) is
less than those in the audit depart-
ment alone.

Surprisingly nobody has been taken
back.| In Gwalior, I met soma of
these victimised employces. They
told me that they were bualen mer-
cilessly, their family members were
tortured. Even among the railway
employees, some of them were not
tortured to this extent as the em-
ployees in Gwalior and in Rajkot.
There was np question of wiolence.
The charge aguwnst them was that
they shoutdd slogans. It shouting of
slogans 15 violence or intimudation,
then Shri Stephe; should be put be-
hind bars because he ig shouting here
from morning ull evening,

Break in service wus imposed on
12,000 employces out of the total of
27,000 employees. Even todsy if has
not been regulariseq in respect of
6,000 of them. "

What are their disabilities. They
are debarred once from appearing in
thel  deparfmental examinations.
There is ng permanent negotiating
machinery functiomung. There ix no
JCM functioning. All facilitics to the
Associntion have been withdrawn.
In regard to the roilwaymen's strike,
the All Indig Railwaymcn's Federa-
tion have not lost their recognition
I am happy sbout it,

They have not been debarred. They
ar¢l having the PNM. The Compliol-
ler and Auditor-General, the CAG
enjoys a peculiar position under the
Constitution. He has actually dealt
with them shabbily. Article 148(1)
of the Constitution says:

“There shal] be a Comptroller and
Augditr :-General of India who shall
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be appointed by the President by
warrant under his hand and seal
and shall only be rgmoved f(rom
office 1n ke manner and on the
lLike grounds as @ Judge of the
Supremg Court.”
Both the Houses have 10 he consulted
if he has to be removed. He holds
office under the pleasure of the Pre.
sident. When Mr, Giri was the Pre-
sident, h¢j did say that those persons
should also be taken back along with
the railway employees. When Shry
Chavan was Finance Mumnister, he
made a concithatory stutement im
response to a call witention notice or
under 377 from me, Shri Limaye and
Shri Vajpayee and he said: please
wait. He was having some talk with
the CAG. In 1960 the audit pevple
went gn strike, At that time A Roy
was the CAG end Morar)i Desal was
the Finance Minister, All thoss peo-
ple were taken back. Mr. E k
Joseph one of thc herocs and leader
of the audit employees, wus also re-
instated. In 1968 wheu the strike
took piace Shri Ranganathan was the
CAG and he did not resist thewr re-
instatement. The rusistauce of the
present CAG Bakshi, is thy fust ins-
thnce; he refuses to wecogruse the
unjon; he refuscy (p talk to them.
On every matter they have to de-
monsirate. I congratulate the audit
cmployees through out the country for
having the courage to fight this auto-
crat. The Prime Minister should in-
tervene and the Government should
give ap assurance that whatever Is
upplicably to the railway employees
should be applicable to the audit
employees. Shri Vajpayce said that
if the Government did not give &
satisfactory reply, he would ask
them to start an al] India agitation.
He 713 50 bad about it. As a victl-
mised ¢mployee, I know whay 15
huppening in Allahabagd and other
places. The A. G, of that particular
place is behaving like a Hitler and
is trying to victimise al} those who
are working thare. He may occupy
a peculiar position under the Consti-
tution; still the CAG is a creature of

som e TR “ o .
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the Constitution and he ghould be

summoned here in this House and he
should be impeached accarding to

Mukherjee
courage of his conviction. The CAG

is not abave . He
his position I hope the -
ter will give a gatisfectory answer to
the questions raised.
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aofer wr &1 dar arsAdy oty
g1 fa ¥§d ¥ gearw FAed i
¥ a7z fgr 7% D11 61 902 FT, R WIS
Yarwafan, v oy Bt &
Aoy 1 g7 FOF woBT AAATT A4
awar faa 3 geare o 8 fa 9w

L {uid!

ey daT frane & fn fadndy aelt &
A T FTH F@ T QH AT QA
wifgy 1 e gy mfas feafy §ug
Wt mf B, whroana gt s e o
i freres v & gafad Az o wT
T ErwaT & AR e @
wa i v 7 G S §e, O
waw Sy & gt Tt o wIw I
! wgwar 3, agEwiy v 8%, o
¥ STC Y TG, AT A A F ww
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7 w1 W W | e Az g o feafa
der 7 ) forw & qARWA G 1 A FA
Aown A% AT ¥ IR G
Loy @ & @t gF g6
quadis  @i®ar Farm wiT
fug ¥ ow g¥f 2 = zez &) anfim gyt
WY v v w1t dearga 7 fady w7 woore
w7 ¥ §IWtE 1 frafy &1 &3, 37 %
wfes ¥ wfes gfegd ) Frgazg
sdwA & ®AGT 330-550 ¥ FAA-
WA AL EW AAATA H AT ) gFaATE
wfmm o & | wa 7 §9 A @ AT
quATH STAT Algq | AT AAAT ITA-
¥4y o ¥ 77 7 9 Fa7 w4 @ 999
B ® 7@ AW g am & R
AT XATE | A TAH AN R
¥ & w%z §1ar & s gam aqr ¥ alx
wt & wreqr & 1 o ®ar arfEr g
£ | 9 AT AN T @A F gRT
#3% ¥ & W & A O wW FW 2,
w13 ag fwdt fram & &4 &1 419
it M A ragsm @y

gafad wr sgar ¢ fr s @ar
AR ar @ ez AN aT) A FT
3 %) ggwrar war & Iw @7 gpAafa
& a9 Ara7 AT W7 OF AT ATION
qu7 fgar s ) s 3z A Wt
ars #hr §, 37 FY afva @ Ao
9t ogotte & wm & i 45 57 gBY
2 T wigh v gor (W e aw ger
wWedir § yenfa & ofr v e arforr
¢ 1 wrAdra ST & wEAT 7 ARG
wo § M aoert § fadag wvar
fe w g frofad mraw foa &
I G WA WY ai
BHRI P. M. MEHTA (Bhavnagar):
Mr. Chairman, I wani to say that the
behaviour of the Government against
their own employees amounts to naked
aggression. What happened in the

office of the Comptroller and Auditor-
General of India? On the 7th June
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1974 there was a demonstration in a
peaceful manner. In accordance with
the Consfitution, they have a right to
demonstrate, or associate themselves
with the demonstration, in a peaceful
manner. Long before, they had placed
before Government a charter of their
demands. Bul the Department never
cared lo listen to them, never res-
ponded to their demands. Ultimately,
they were compelled to demonstrate on
the 7th June 1974. For that offence
they were arrested under the DIR.
This 15 gross misuse of DIR. That is
why I say that this is aggression by
Government against  their own em-
ployees. Even though there was nc
violence in the office of the Auditor
General at Rajkol. yet 8 cmployee:
were arrested. The charges given
them clearly slate thal there was m
violence. Sir, with your permission
1 will read the charges against them,
first 1n Guparali langunage, and then
the translation. (Read in Gujarati).
Now 1 will give the English transla-
tion.

ot gio gRe AAAE : gaw T F |

GER ®OF T ITR fEar ¢

SHRI P. M. MEHTA: There is no
mention of violance even in the charge
sheet of the Police themselves, and
vet they were arrested under DIR
section 1149(3). The then Finance
Minister, Mr. Chavan, misled the
House. On 22nd August, 1974, he said
in the Lok Sabha:

“On 1st May, 1974, the All India
Non.gazetled Audit and Accounts
Association served a strike notice on

the Comptroller and Auditor General
The nolice was for an indefinite
strike from 6.00 AM, on 10tk May
1974. It was to be preceded by :
pen<lown strike on 8th and 6tl
May.

The strike affected about 20 Audil
and Accounts Offices in the country.
In the offices at Rajkol and Gwalior,
there was gerious intimidation and
violence by some of the striking
employees with the consequence that
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they were arrested by the police.
The strike was withdrawn on 13th
May, 1874."

This is an absolutely false state-
ment. The incident occurred om Tih
June, 1974, bul the Fiance Minister
says that in connection with the notive
of the strike and the strike the em-
ployees were arrested. The Funance
Minister has not gnly misled the House
but he has deliberately given false in.
formaiion. Therefore, 1l 15 the duty
of thus House to ask the Government
ihat the case against these 4 employees
and others pending 1n the courts under
DIR section 119(3) should be una-
medialely withdrawn and the Com-
ptroller gnd Auditor General should
be asked to give an explanation and
he should be penalised.

363

SHRI P. G. MAVALANKAR (Ahmed-

abad): Let me at the outset suy how
much we appreciate Shn Vajpayees
bringing ilus motion, because wilhout
such a molivn and discussion, not only
these employees of the AG's office all
over the country would cuntinue tuv
remain under a hanging sword, Lul
the question of accountabilily ot the
Comptroller and Auditor-General to
thig House would also have remaimed
unaitended and unsolved. Therelore,
1 am very glad, and 1 congratulate my
eslcemed irnend for brnging 1this
motion.

The malter 1s very scrious on
several grounds. First and foremost,
‘we have to decide whelher the Com-
piroller and Auditor General ot India
is accountable at all, und il he is
accountable because the Constilution
of India says that he 1z accountiable,
then he iy accountable to whom and in
what manner will his action be brought
1o book? If this House finds that what
the AG's umvg. and particularly the
Auditor General does is something
which is not in tune with his duties
and obligations and rights as laid down
in the Constitution, then what are we
to do? There must be surely some

way of bringing him to book. .
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Of course, my hop, friend Bhri
Banerjee read out the Constitulional
provisions. Articles 148 to 151 make
mention of the functions of the Com-
ptroller and Auditor-General of India,
but nowhere does it mention that the
Auditor General has such wide powers
of doing whatever he likes irrespective
of what happens in the other parts of
the Government and public sectors in
regard tp dealing with the employees
of his department. Therefore, where
does he get these powers? Surely, he
does not get this power from the Con.
stjlution; be does not get this power
from the general practice obtaining in
this country.

Sir, as a matler of fact, it is a well
established principle and a well estab-
lished practice in all democracies, and
I would say mn all civilized and pro-
gressive countries of the world, that
employees have a right to come lo-
gether, form unions, establish consul-
talive machinery with the employers
und go on getling their grievances
redressed,

If the AG's office does anything
which comes in the way of this normal
practice of irade union activities is it
really permussible and if it {s not per-
missible can we keep quite and can
we show a posture ol helplessness? Al
these months I am afraid we are hav-
ing a posture of sheer helplessness
although we call ourselves, this Parlia-
menl, supreme, not sovereign, bul
supreme in many respects. This House
and this Constitution which is soverign
by which we govern, cannot take any
action against this kind of intimida-
tion, which really is not an intimida-
tion by the employees on the AG, but
by the AG on the employees, It is the
other way round. ‘Therefore, this
high-handedness, this arbitrary action,
this cavalier fashion in which AG and
his senior colleagueg are behaving with
the vast number of employees must
be put to an end. Therefore, I must
really spell out thiz important impli-
cation of the whole matter. It is not

a question of some few hundreds or
some few thousands employees of this
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country who are in distress; it is a
question of certain fundamental princi.
ples of democratic functioning which
are involved in this. .

Therefore, I want to know from the
hon. Minister what is the +Govern-
ment's attitude in gencral towards
trade union actlvities? Are they going
to tell us that they will not have any
legitimate trade union activilies in
their public sector, in the Govern-
ment departments? I am sure, he will
say, “no, no, the attitude of the Gov-
erment ig very good and sympathetic.”
If he means sympathy by faking abso-
lutely an uncalled for action against
the cmployvees whose only fault was
that either they were fighting for their
own demands or they were expressing
svmpathy for their fellow nrethren in
other walks of aclivilics whether it is
railway or other governmental activi-
tiep~then I am sorry, this House can-
not folerate 1f. Thercfore, 1 wani to
say that al] this int:midation, thereats,
suffocation, which are being experienc-
ed hy these emplovees are something
which this House cannol tolcrate even
for a minute.

1 do not want to repeat the grounds
which have already been covercd very
ably both by Shri Vajpayeeji and my
friend, Shri Prasannabhai Mehta, when
they talked nbout what happened in
Rajkot. I also know because 1 met
these people, not once. bul several
times, But I am que sure of the
fact that even the police dig not say
that these emplovee, commilled anv
act of violence But the aclion taken
against {he employces on the charge
was that they committed an act of
violence, Thig {s a strange way of be-
having. When the Government's own
machinery—the police says that the
employees have not done any vinlen-
ce and the AG's office says that vio-
lence hag been committed, I want o
tell the Minister that it is not good
on their part to say so.

Shri Chavan gave an snswer, when
he was the Finance Minister, which
wag Dot only inadequate and incom=
plete, but 748 very misleading, far

C. & A G, Employees (M)

from truth. But lLke thy employees
in Rajkot office and elsewhere, either
in Trivandrum or in Gwallor and other
places; what did they do? After pll
they were on a token strike, on a
pen-down strike, on a short duration
sirike, which was in nuture of regis-
lering a prolest snd to express sym-
pathy with other siriking people or
other striking brethren,

Mr. Chairman, just now, you are act-
g in the capacity of g Chairman, But
vou are also a very well-known trade
umomst,  You are very much con-
cerned with the problems and rights
and  welfure of the labourers and
workers in the whole countfry, I am
auite sure, therefore, you will agree
with me when I say that it con pever
by considered &  erime, much less a
s'n, for one set of employees fo do
somcthing by way of expressing
svmpathy with other sets of employees.
Alter all, the workers of this unit or
that unit, ultimately, all helong to the
tume fratermily. They are all wage
carners  and  {hey all have certsin
common goals, certain common ideals
avd cerfain common programmes of
melion.

18 hrs,

How ig it that {the Audifor General
fook a geries of unfortunate, extra-
mdinary and terribly oppressive mea-
sures ggainst these employees? My
hon. friend, Shri R. 8. Pandey, was
saying that. afler all, they are Babus:
now, Sir. the Bobus cannot make a
revolution in terms of destroying the
State and removing the Government
by vielent means  All that the Babus
can do is to go on strike. That js what
they did. But what did the Govern-
ment do in return? They used DIR.
Have you enacted the Defence of
Indin Rules for the defence of A.G.
against their own employees? What is
the idea?

This continued hangine sword on
these unfortunate fellow citizens iz a
very serious matter.  You will be
shocked to know the steps taken by
the A.G. against these employees, Mr.
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having a break-m-service including
cut 1n Salanes Pay. And, Sir, about
these 12,000 people, look at the treat-
ment meted out to them, I would
like to read out, (1) they are debar-
red from appearing in the department-
al examnation; (2) they are super-
sedeg in promotions; (3) they are mol
wllowed to cross the Efficiency Bar;
(4) they are not considered for send-
ng on deputation; and (5) they are
not allowed to appesr 1n any sll-India
competitive examination or in inter-
views for any higher post in any of
the departments.

I would hike to ask. Is this demo-
cracy or 15 this nothung but short of
high-handed dictatorial, authortanan,
totalitanian, regime? What ure we 1n
for? 1 want to conclude by saying
that the Government must take not
only an earnest and sympathetic and
just wview in the matter but, after
what they have done with regard to
Reilway employees, with regard to
Dockyard employees, and the like,
they must take a very immediate,
concrete and realistic view of the
whole matter and see tp 1t that they
create a climate of goodwill so that
no further ill-will, no further bitter-
ness, continues. After all, in the inte-
rest of efficlency of the A.G.'s depart-
ments all over the country, this should
be done Let the Government take
immediate steps to ensure justice, to
create goodwill and to create a cli-
mate of mnormalcy back into these
departments and withdraw all the
cagses, wrongly and falsely made
agminst the employees of the various
units of the A.G.'s office. If they do
it, 1 am quite sure, they will have
helpe] in restoring mormalcy. But it
the Government does not see reason
and doeg mot make amends, I dare say
they will have to face the dira conse-
guences

it s frw (@) 0
wurefr AgEm, AWET qred o F
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ot wearx aw frar &, vuwr & wwda
w77 gy ag frvar s s spac g
it WAt & waiaw & o1 w@
T qmr & faars foedr fet foft
wriarfeat g € & wnr & ame o qrd
fgear Mt Fremve & wrda §, fasg
wazar e w1 70 A wrdaTea
& a7 g€ &, a7 3wt amva Bt wrfigdh
# Aam1r 3 iR Xr A v & fra gam
% i ow wrd qoer frar &

FIA7 008 qrEET JATH T/AT
RIZT W4T AIX K1 §T AH-G9T A
TTErT R AT 778 2T 0T HTT afwd wrAR
2 WAz Az wrAwT wAn § TR oaw
TTAA #1378 AT g qE amy W
AR FT AFT ¥ | 9% WIF-T90 9T 97
TFIT a7 731 PRl aw T @
511, #qifF 7% wgweqq & PR OF
et & 74t afew oWl wtagr §
g4 %1 {477 & 1 34861 q9g ¥ fagy
797 af afrerd 3, w9k o fewme
fragrar g &)

TR A7 arfan & feed groe
graasif@E g1 mEwrara s faen § e
12 #e FaEl § faamr et ¥
o fea war § A ot % Fee
wzq 78) foar mar § 1 & gAmTaTE ¥
#ax qF forr @ wEw g gt
¥ oA o Fr7ex wrET § | WY §) qiE
® WA AT A @ AW oY, wm
¥ 15 for o o g § wwr W
wifs agr & g8 v (a-graTe W Q@
% | 9§ 787 rrar e fr ot @ Ay
ITH TEC K AN 3 N AW A8 @}
W1 T 391 sy #Y pwrw
gt cak oAt awr @ e fe o
Wowfam forom gl 4 fw
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oiiwg g gag w5 A 4, I
W E AT AT aamar 4
dag-wrend | gafargo Mowrgmn
faqra fane war g s T4 gifaraaia
2 a6 3 @ IR oL AF A @
w1 a8 g A0 7w fF owrrgw
% ot &Y faaz aft 457 ITeT oxf
T W AT 97 WA | A 8 A
W1 4T TE QT GHT )

Qo fto mifwT & arg =1 € =
wzgzw gfagma , 3a% wava Ry
$rfag Sraread ¥ | IA61 7779 AEY
# wafa w7 faar | 97 7 ot o wifwn
& aav faqt f 2917 & gfaa Ao dro
Qo AT o & 417 47 &, AT & 7ay v |
g A 7g, e 2ar, sz gfaa s
a1 ga¥ w21 fr %4 7% ArOEr WM go
Wt o w18 IR A 4T F A4,
afsx s arvee 1 of 71 7 & fear
¢ oAl fowma dramd qod A
WHIUH 7 ITTLAT 1 AT ATHAAAA
¥ a4 feft avg & ofvr of At qae
& H g A | XITT AT A GATT AEA
w7 fs e arg AmFw A v
, afev & FoFmma £ AT SR FE
g1 g ag W w2 fF wiw faax
fafera g gid art o, A maay ¢ fr

AR AT TIT B, WAT T LA AT R
gIwa gAY § Wl oSl B ) A &y Aavg
age ¥ afy w0 1 f5 w zaEr BrEe
dgaz g A ga 3,400 7 Af w7 AN,
0IA R X AEIT AT ET R Y

wrar grAa ag @ fo an feady g adf
o 8T q¢ @aT &, T WA & G AN
staman g frenr femoaaa
¥ e gand § f 107 zw w3
¢ wrEgmaag T aigAaAy ¢ s
wqrAT T gET gy fg @
gua  fggeard R1ATE s ag T
waT g 8
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FATT MRS 7 A TET 40 ) TO-
a%7 dEEE g4 97 qala g wa-
2 AHATA AN A T E AT T
grae feay aaf17 & g ¥ww T
ywege ¥ enimm & v §ow
TRA ¥ IWF wETar ¥ AW
F simr Aaftgw ®WA | EATTC
SECI T A AR TR o
a7 %1 o faama fA 4t B

it ot ¥ e, mWfwae
wifz 5§ amg Fart & qamar b | & wgar
fr o ga r A & A et |
& o T wETa ark ¥ ey f @ Ay
T gEATA F1R A T ¥ g7 HAN-T2W
geara v | & wg7 Ngar § fs ware
T 9 91T T4 & w79 faare afr
F7H 3 A T 1 £ IT FAT-TTF R
ATAHA TEEY, T F 1 GUETC-0EH
AITAA TF T G AW )

T Wt % ’ra f o) are AT
agar g |

THE MINISTER OF STATE IN THR
MINISTRY OF FINANCHE (BHRI PRA-
NAB MUKHERJEE): Mr, Chairman,
Sir, 1 ghare the concern of Mr. Atal
Bihan Vajpayee and other hon, mem-
bers who have made their observa-
tions on tls particular problem, 8o
far as the 1ssues are concerned, there
arg four salient features frst, with-
diawal of the police cases, second,
bieak in service, third, pay cut; and
lourth, derecognition for the Assacle-
tiva  These are the four major
IhELES ..

AN HON. MEMBER, Buspension and
termunation also,

SHRI PRANAB KUMAR MUKHER-
JEE, 1 bave gaid, break in service.
Ot course, termination meang perma~
nent break in service. Anyway, these
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which have been high-
hon. members, and cer-
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Regarding thy withdrawal of the
cases, it has been pointed out on ear-
lier occasions also on the floor of the
House that where there is a definite
charge of violence such as intimda-
tlon and instigating others to take park
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calegories; (1) belonging to the ag-
gresgive categories and (2) employees
belonging to the submissive categories
who merely complieg with the call of
the strike Therefore, in all these
cases, for the time bemng, action was
taken against them. Certain penal-
ties were imposed. But, later on, at
« subsequent stage, after review, 1t
was witbdrawan, If I quote some of
the figures, you yourself would come
to the conclusion that it is not a fact

Regarding the number of employees
arresried by the Police against whom
cases are pending in the courts, It
wag originally 57. Now it has come
down to 53—of course, not much, be-

Vajpayee. While replying to the dis
cussion, he can give it. Somegne hae¥
quoteq a charge-sheet from the Police.
There he says that the Police had
nothing to complain against the em-
ployee Here 1 would like one point
to be clarified. It is for the Police to
take action for violent activitles, If
Police people do not fing

violent against the man, how the man
can be prosecuted against?! 1 wowld
Like 1t to be clarified on this point and
1 would hke to know what the posl-
tion 18, . So far as the
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to 77. We have issued instructions
sayiog that in those cases where inti-
mjdstion and other types of violence
and violent aectivitiey were indulged
in, they ghould be caught, and if there
were specific charges against them,
they should be prosecuted. Regarding
the number of employees whose ser-
vices were ferminated originally this
was 98 and now it is 91 and regarding
number of employees whose pay was
cut, instead of 7180, mow it is 6571,
ang in regard to number of employees
in whose caseg break in service was
ordered, instead of 363§ it is now
2236, And regarding the court cases
by the employeeg aganst the termi-
nation order or suspension order, that
does not affect the position, so far as
the present discussion is concerned.
And, I may say clearly, it Is not a fact
that Government hag taken a rigid
attitude, or that they are sitting tight
over it, It ig not at all correct. The
hon, Member askeq regarding pay-cut
why for three days, pay cut was order-
od. I Is mot correct Lo say, this was
a foken strike for 10th alone. When
the strike notice wag given that nofice
was given for an indefinite strike, It
sald so. And it started from the 10th,
11th was Secong Saturday; 12th was
Burday, if 1 remember correctly. And
they resumed dufy on the 1Jth Mon-
day, Bo, it is not a fact that it wes
only a token sirike for 2ne day on
10th only. The notice of stnke was
fur an indefinite period, 1 may repeat
it, the motice was for an indefinite
period. But the strike fzzled out.
That is also the position.

SHRI S, M. BANERJEE: Shri Morar-
ji Desal said he is going on indefinite
hunger-strike, This indefinite hunger
strike ig also broken, The strike was
withdrawn. How could it be indefi-
nite strike when holidays are inter-
vening?

S8HRI FRANAB KUMAR MUKHER-
JEE; We have ideas about indefinite
sirike and definite strike and strike
usually does not come tp en end In
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gave notlce for indefiuite strike
but it 1s also a fact that they with
deew the strike by pending  timely

that they are going bhck to their ser-
vices.

SHRI ATAL BIHARI VAJPAYEE:
Thev could not have dome it earller

portunity wes on 13th.

MR. CHAIRMAN: On those days
Gavernment would not have known
whether the strike was Tndefinile o
not

SHRI ATAL BIHAR] VAJFAYRE
New they know.

SHRI PRANAB KUMAR MUKHER-
JEE, My point ig this,
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1t is not possible for me just at the
moment {o commit what type of deci-
sion Government can take, Buf, we
expect that if a dialogue starts or if
we initiate a discussion, it would be
posaible for us to come to a decision.

SHRI DINEN BHATTACHARYYA:
Let us know when that dialogue will

take place.

BHRI FPRANAB KUMAR MUKHER-
JEE. That will start very goon. That
I can tell you. We can say that we

‘The last point which Mr. Mehta and
Shri Mavalankar mentioned was about
Shri Mavalankar mentinned wag about
the House by Shri Y. B, Chavin when
bhe was Finance Minister. 8ir, it s
nit a misleading information. So far
as clarification is concerned, I am

explaining it.

SHRI 8. M. BANERJEE- He has
heen removed from that Ministry only
hecause of this!

SHRI PRANAB KUMAR MUKHER-
JEE. The position is this. When ac-
tuclly arrests and other actione took
place, it wag on the Tth Junz and not
in the month of May—on 10th That
was in connectlon with action that took
place on 10th of May. Therefore it
was a continuation of the sction. The
Tth June and the earlier incldents are
as a consequence of the strike of 10th
May and subsequent action taken. It
he gays that action taken on 7th June
wae a continuation of the action of
10th May and tries to emphasise is o
be so, T say that it is an action In
chair+ it is not an isolated one, Tth
June is not an isolated incident.

T hope T have covered all the points
which the hon. Members have ralsed.

S9RI P, M, MEHTA. Because the
service of ong employee was termi-
nated, the minds of other employees
were agitated.
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oft wew fgréveredat (verfeare):
Tt fear fr faer sl & fag
ﬁom-m.tm ¥ T
MRE, 43w 5w woerk v oy
t o T e § wwn e
difmat s 31 W whfal
BYA & g i g s ¥ v
& ot T o W g findy fed
& A afal datdeg
fraw ot fe % 7 e wivo wmo &
T TN WA AT W
fm @ m, w=n e
YT QR am wram ?

SHRI PRANAB KUM#R MUKHER-
JEE 1 clanfied the position that so
far as the Audit end Accounts depart-
meat’s employecs are concerned, they
Jre treated on par with the other
Government employees and pot with
the railway employees. They have
been {rcated separately.

fven gt arade : gomfa
ot weft ofr ¥ A erfaw e 8, 3w
¥t fafr me et ...,

Wt e qreft (qzAy)
Wit s gfew gin€ 2 )

At wrm fordt it ; ey
ﬁﬁmﬂﬁwmg‘ | et
amat gk e weft weie & oft oy
¥} o srmgiee o wnfeecdor
Aoy i fs F sl & ofe
fifedt & araf wrow &% | o
¥ w For A af, ey
T O s R ¢ 1 e
5 A 1 weEdwor IR A o
fe agamiamwdt AaEedr? 1958
¥ agt ferdiem i s v
wawfoy afrd s AT @Y
W R oW et
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drew & wlowc ¥ § e ¥ w
g wwfal & ar o s
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C. & A. G, Employees (M)
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€. & A G. Employess (M)
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The Lok Sabha then adjourned till
FKleven of the Clock on Friday, May
9, 1975/Vaisakha 19, 1897 (Saka).



